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T GUWAHATI BENCH

. Oﬁiginal Application No.249 of 2092
Original Application No.316 of 2002
Original Application No.342 of 2002
| ' And '

SR N ;M)Origihal Application No.367 of 2002

7

1;,»“' ‘Date ofjdecision: This the 2ﬂ3~o‘day of May’

¥ 0 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

2003

The Hon'blé Mr Justice D.N. Chowdhury, Vice-Chairman

0.A.No0.249/2002 .

Shri Bangsﬁidhar Boro and 3 others

By Advocates Mr S. Ali and Mrs K. Chetri

T
- versus -

The Union of India and others = = - .

By Advocates Mr A. Deb Roy, Sr. C.GtS,C.

and Mr B.C.| Pathak, Addl. C.G.S.C.

0.4.No0.316/2002

Shri Khagen| Ch Medhi and 80 others

By Advocates Mr A.C. Sarma, Mr C.M. Das
and S. Saikia

= versus -

The Union of india and others . _ .
By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

0.A.No0.342/2002

Shri Abhit Kumar Raha and 6 others

By Advocates Mr A.C. Sa:ma} C.M. Das and
S. Saikia

- versus -
i . .
Union of India and others .

By Advocate[Mr B.C. .Pathak, Addl. C.G.S.C.

m
0.A.No0.367/2002

Shri P. Neoéi and 60 others
By Advocate% Mr A. Sarma and Mr S. Saikia

- vérsus -

«+.+.Applicants
...Respongents

- +...Applicants

.. .Respondents

«+.Applicants

L]

.. .Respondents

....Applicants'

The Union of India and others - .. .Responderits

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.
and Mr B.C. Pathak, Addl. C.G.S.C.



CHOWDHURY. J. (v.C.)

All the four O.A.s were teken up together since it
involves common questions of fact as well as law

pertaining to the Special (Duty) Allowance.

’

2. fhe employees of diffefent posts -in the Postal
Department in Assam/Circle and N.E. Circle through the
office bearers of Various unions of the postal employees
working under the Chief Post Master General, Assam
Circle, Guwahati and N.E. Circle, Shillong, in 0.A.
No.249/2002, mainly assailed the action of the
respondents as regards the recovery of Special (Duty)
Allowance (SDA for short) so far paid to them.,In‘O.A.
Nos.316, 342 and 367 of 2002, . the applicants in addition,
also'asSailed the acﬁion of the respondents in stopping
the payment of SDa to the applicants and more
particularly assailed the Office Memorandum whereby the
respondents took steps for recovery of the amount‘of SDA

paid to ineligible persons after 5.10.2001.

3. For the purpose of adjudication of the cases, the

pleadings cited in 0.A.N0.249/2002 and 0.a.No.342/2002

~ shall bé referred to. The Office Memorandum bearing

F.No.11(5)97-E.II(B) dated 29.5.2002 recounted the

~background of payment of SDA, the full text of which is

reproduced below:

"The undersigned is directed to refer to
this Department's O0.M. No.20014/3/83 E.IV dated
14.12.83 and 20.4.1987 read with O.M.
No.20014/16/86-E.IV/E.II(B) dated 1.12.88, and oM
No.11(3)/95-E.II(B) dt. 12.1.1996 on the subject
mentioned above. ‘

2. Certain incentives were granted to Central
Government employees posted in NE region vide OM
dt.14.12.83. Special Duty Allowance (SDA) is one
of the incentives granted to the Central
Government employees having 'All India Transfer
'Liabilﬂty'. The necessary clarificétion for




determining the All India Iransfer Liability was
issued vide OM d;,20.4.87,'laying down . that the
All India Transfer Liability of the members of any
service/cadre or incumbents of any post/group -of
posts has to be determined by applying the tests

"of recruitment zone, - promotion zone etc. i.e.

whether recruitment to service/cadre/post has been
made on All India basis and whether promotion is
also done on the basis of .an all India common
seniority list for the service/cadre/post as a
whole. A mere clause in the appointment lettefr to
the effect that the person concerned is liable to.

‘be transferred anywhere in India, did not make him

eligible for the grant of Special Duty Allowance.

3. . Some employees working in NE region who were
not leligible for grant of Special Duty Allowance
in'éccordance with the orders issued from time to
time agitated the issue of payment of Special Duty
Aliqwance to them before CAT, Guwahati Bench and
in certain cases CAT upheld the prayer of
emplbyees. The Central Government filed appeals
against CAT orders which have been decided by
Supreme Court of India ‘in favour of UOI. The
Hon'ble Supreme Court in. judgement delivered on
20.9.94 (in cCivil Appeal No.3251 of 1993 in the
case| of Uol and Ors V/s Sh. S. Vijaya Kumar and
Ors)| have upheld the submissions of the Government
of I?dia that C.G. civilian Employees who have All
India Transfer Liability are entitled to the grant
of Special Duty Allowance on being posted to any
Station in the North Eastern Region from outside
the region and Special Duty Allowance would not be
payaéle merely because of a clause in the
appointment order relating to All India‘Transfe:
Liability.

‘4. In  a recent appeal filed by Telecom

Department (Civil) Appeal No.7000 of 2001 -
arising out of SLP No.5455 of 1999), Supreme Court

~of India has ordered on 5.10.2001 that this appeal

is covered bythe judgement of this Court in the
case of UOI & Ors. vs. S. Vijayakumar & Ors.
Feported as 1994 (Supp.3) SCC, 649 and followed in
the case of UOI & Ors vs. Executive Officers!'
Association Group 'C! 1995  (Supp.l)scc 757.
Therefore, this appeal is to be allowed in favour
of the UOI. The Hon'ble Supreme Court further
orderéd that whatever amount has been paid to the
employees by way of SDA will not, in any event, be
recovered from them inspite of the fact that the
appeal has been allowed.

5. fn view of the aforesaid judgements, the
criteria for payment of Special Duty Allowance, as
upheld by the Supreme Court, is reiterated as
under ,:-
jThe Special  Duty Allowance shall ' be
admissible to Central Government employees
"~ having All India Transfer Liability on
posting to North Eastern region (including
Sikkim) from outside the region."

All. cases for grant of Special Duty Allowance
including thoseof All India Service Officers may

be...ooo.



I _ be rggulated strictly in accordance with the above
mentioned criteria.

6. All the Ministries/Departments etc are
rgguestgd to keep the above instructions in view
for strict compliance. Further, as per direction

' oﬁ ?on'ble Supreme Court, it has also been decided
) that -
t

(i) The amount already paid on account of Special
4 . : Duty Allowance to the ineligible persons

not qualifying the criteria mentioned in 5 above
‘ on or before 5.10.2001, which is the date of
judgment of the Supreme Court, will be waived.
Héwever, recoveries, if any, already made need not
be refunded.

(ii) The amount paid on account of Speciél Duty
Allowance to ineligible .persons after 5.10.2001
will be recovered.

7. These orders will be applicable mutatis
mutandi for regulating the claims of Islands
Special (Duty) Allowance which is payable .on the
analogy of Special (Duty) Allowance to Central
Government Civilian employees serving in the
Andaman. & Nicobar and . Lakshadweep = Groups of
Islands.

8. In their application to employees of Indian
Audit & Accounts Department, these orders issue in
consultation with the Comptroller and Auditor
General of India."

4. Mr A.C. Sarma, learned counsel for the applicants,
in O.A..-Nos.342 and 367 of 2002, however, strenuously
urged that the applicants in the aforementioned O.A.s are
entitled for SDA iﬁ view of the fact that these
applicants have Ail India Transfer Liability, which was
also admitted by the respondents in Annexure-16 annexed
to O.A.N0.342/2002. According Mr A.C. Sarma the aforesaid
communication dated 31.3.2000/3.4.2000 clearly'spelm out
that SDA was paid to all categofies of officers and
membefs of the staff of the'-Meteorological Department
postgd in the North Eastern Region according to the
conditions laid down in the ‘Ministry of Finance '
- (Department of Expenditure) O.M. No.ll©3a/95:EwlliB);dated
[/\/v 12.1.1996 and clarificatory O.M. No.20014/3/83-E.II dated
' 50.4.1987 as they have actual  ‘All India Transfer

liability'. The learned counsel for the applicants

contended. «.ccc.
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contended that in view of the aforementioned admiSSioh of

facts, the respondents cannot now turn around and contend

~that these applicanﬁs are not entitled for SDA.

5. I have also heard Mr A. Deb Roy, learned Sr.
C.G.S.C. ~who éeriously disputed the claim of .the
applicants. |

6. Ii hgve inen my anxiouév consideration in the
métterlandqélso perused the:lone:document .referred. . to by.
tbelapphicahtSTtSéued by - the Deputy Director Gemeral of
Meteorology (Administrationu&,Stores){ On the face of the
available documents it cannot léad to the conciusioh that
the applicants are also entitled fpr the SDA. The issue

raised in this application is‘norlonger res integra in

view of thg consistent pronouncements made by the Sdpreme
Court 1in Reserve Bank of India Vs. Reserve Bank of India
Staff’ Officers' Association and others, reported in
o - .
(1991) 17 !ATC 295, Union of India and others Vs. S.
Vijayakumar and others, reported in (1994) 28 ATC 598,

Chief General ‘Manager (Telecom), N.E. Telecom Circle Vs.

R.C. Bhattacharjee and others, reported in AIR (1995) SC

813, Union: of India Vs. Executive Officers' Association

Group C, reported in 1995 SCC (L&S) 661, as well as the

Judgment rendered by the Supreme Court in Civil Appeal

' No.7000 of 2001, Union of India Vs. National Union of

i

‘Telecom Employees' Union and others disposed of on
5.10.2001. 1
7. In the fact situation, therefore, the claim of the

applicants| for grant of SDA cannot be entertained. The
only other issue for consideration is ‘as to the
admissibility on the part of the authority in recovering

the amount of SDA already paid to the applicants. The

aforementioned action of the respondents goes counter to

i
]

theeeeeeaoeas
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the legal policy as well as in view of the consistent
decision. of the Supreme Court. In the case of Union of

India and another Vs. National Union of Telecom Employees

‘Union referred to by the respondents as well as: the

+

decision rendered by the Supreme Court in Civil Appeal
No.8208-8213 (Union of India and others Vs. Geological
Survey of India Employees' Association and Others) itself
indicated the concern- expressed by the Apex Court 1in
disentitling the authority from recovering any part of
the payment of SDA already made to the concerned
employees. Such recovery is inequitous and will invite
misery to the employees. The agﬁion of the regpondents
for recovering the amount already paid 1is, therefore,
held to wunsustainable in law and the respondents are

accordingly directed not to make any further recovery.

8. fhe applications are thus partially allowed. There

shall, however, be no order as to costs. .

5d/ VICE CHAIRMAN
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O.Ae No, 3 l{L, /2002,

1.5ri Abhit Kumar Raha
Asstt, Meteorologist,Gr-II(B),
Regional Meteorological Centre(RMC)
Guwahati, Secretary,Gazetted Officers
Association, RMC L.G.B. Airport,
Guwahati=15,

2.5ri Pradip Kr, Mabanta
Scienfific Assistant, RMC Guwahati

Regional Secretary,

| India Meteorological Debartment(IMD)
| Non Gazetted Scientific Staff
Association, RMC L.G.B. Airport,
Guwahati-15,
I . 3.Sri Bara Kanta Das
U.D.Cey, RMC Guwahati,
Secretary, IMD, Non Gazetted
Administrative Staff Association
RMC L.GeB. Airport, Guwahati=-15
4,Sri Mukul Ch. Das,
| Met.Attendant RMC,Guwahati
| Regional Secretary,Group-"D" Staff

Association, RMC L.G.B.Airport,

Guwahati-15,

Contd.. 002/—
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5, Sri Bimjit Sinha EE;%

Te

1

2.

3.

b,

S.A. Central Seismological Observa-
tory (C.S.0.) Shillong.

Sri. Ram Ashok Rai

UeDeCyy CeSe0e, Shillong,
President, IMD Non Gazetted
Administrative Staff Association

C. S,‘. O. 9 Shillong.

Sri Anthony Kharshong

Mett, Attendant, C.S.0.,Shillong,
Secretary Group-"D" Staff Associatim
CeSe0e, Shillong

eetscscsssscccancesss PEPITIONIRS,

The Union of India
Represented by the Secretary
Department of Science and Technolo gy,

New Delhi.

The Director General of Meteorology
India Meteorological Department{IMD)

New Delhi.,

The Deputy Director General
(Administration Stores), India
Meteorological Department,

New Delhi.

The Deputy Director General of
Meterolog?ea&, Regional Meteorolo-

gical Centre,L,G.B.Airport,
Guwahati-15,

CODtd.cccB/‘
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5. The Director,
CeSeDs, Shillong 1
India Meteorologibal Department,
Meath home, 3rd Mile,Upper Shillong,

Shillong=5.
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DETATLS OF APPLICATIONS

1e PARTICULA RS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE :

The instant application is made challenging the

following orders 2

i) Govt. of India, Ministry of Finance O.M. No.,11(5)

/97-E.TI(B) dtd. 29-5-2002.

ii) Order issued, vide DGM:WOI no. GW-30000(Pt) Luk2k
dtd, 30-7-02 issued by the Deputy Director General(Admn. and

Stores)fbr Director General of Meteorology.

11i¥} Fax message no,GW-30000 dtd. 3-10-02 issued by the

Director{Admn) for DGM, New Delhi.

All the above orders relate to discontinuation and
recovery of S¢D.A. from the applicants,
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This application is made for stay of recovery of

the S.D }A. amount already paid to the applicant members of

the Associations and to continue the payment of mmm S.D.A. to

them in future,

2. JURISDICTION OF TRIBUNAL :

The applications declare that the subject matter
of the instant application for which they want redressal is

within the jurisdiction of this Hon'lhle Tribunal,

3. LIMITATION 3

The applicants further declare that the application
is within the limitation period as prescribed under Section 21

of the Administrative Tribunal Act, 1985,

4, FACTS OF THE CASE 3
4,(i) That all the applicants are citizens of India
and as such they are entitled to all the rights protections

and priviledges as guranteed under the constitution of India,

h.(ii)That all the applicants are employees of India
Meteorological Deptt, (I.M.D.) under the Ministry of Science
and Technology, Govt, of India, The applicants are the repre-

sentatives of their respective service Associations/Unions

Contd.,e5/~
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1and they represent the interest of their members as shown

»}in the enclosed lists, The applicant no.1 being the Secretary

4
)

of the India Meteorological Department Gazetted Officers

Association, Guwahati Branch he represents the interest of .

;as many as 3@ members of the Association as shown in the anne-

ixure-1, The petitioner no.2 being the Regional Secretary of

i
|
l

iI.MQDQ Non Gazetted Scientific Staff Association R.M.C.,Guwahati,

|he represents the interest of as many as 109 members of the

|Association as shown in the annexure-2, The petitioner no.3

%being the Secrefary of the I.M.D. Non Gazetted Administrative
%Staff Association, Guwahati, he represents the interest of 7
I

members of the Association as shown in the annexure-3, Thé

|petitioner no.4 being the Regional Secretary,Group-"D" Union

of R.MeC. Guwahati he represents the interest of as many of

50 members of the Association as shown in the Anre xure-4.The

/petitioner no.5 being the Preside nt of I.M.D . Non Gazetted

IScientific Staff Association of Central Seismological Observa-

tory, Shillong he represents the interest of 8 no. of members

of his Association as shown in the annexure~5, The petitioner

no.6 being the president of I.M.D. Non Gazettled Administrative

Staff Association of C.S.0., Shillong, he represents the inter-

est of hix %=s® 4 nos. of members of his Association as shown

|in the annexure-§., The petitioner no.7 being the Secretary I.M.D.

{Group="D" Staff Union CeSe0s,Shillong, he represents the inte=

~rest of 14 members of the Union as shown in the annexure-9,

(The above members lists are annexuzde as Annexu-

re-1, 2, 3, 4,45) 6-%7F
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4o(iii)That, all the members included in the lists

mentioned above are having common interest in the matter and

Jolt Ko Kede

as such they have joined together in the single application
through their union representatives, The applicants crave the
leave of this Hon'ble Court to allow them to file the single

application as provided in Rule—é(s) of the Central Administe

rative Tribunal {Procedure) Rules 1987,

4,{(iv)That, all the members represented by the appli-
cants were directly recruited to the service of India Meteoro-
logical Deptt., on all India basis having all India transfer

1 .
liability and at present posted in N.L.Region. A1l the members

~of the applicénts union are héving common seniority on All

India basis and promotion is also made on All India basis only,.

4,(v) That, to make the Central Govt., Civil Services
in the N,B.Region more attractive the Govt., of India vide their
' : datid 14-(2-93
gramked office memo no.20014/2/83-E,1.V. granted some additio-
nal allowances to the civilian employees of the Central Govt,
serving in the N.E,region. Amongst the various allowances

granted by the Govt. one was the paymentd of Special D uty,

Allowances(S.DsA.) to the Central G ovt, Civilian Employees

who have all India transfer liability. @s. 25% of basic pay

~subject to a ceiling of Rs.400/~ per month on their posting

to any station in the N,E,region. The rate of allowance was

subsequently modified as 123% of basic pay.

{Copy of the above memo is annexed as Annexurewé)
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_'7,'_.'.
h.(vi)That in view of the above decision of the G ovt,

of India all members of the applicants unions serving in the

NeEesregion of India Meteorological Deptt, were allowed the

benefit of S.D.A. at the rate prescribed by the Govt,.

h.(vii)Tbat, the contents of the Govt, of India,Ministry
of Finance OM No.-20014/3/83-E,IV dated 14-12-1983 itself
speaks clearly that all the facilities extended thereﬁnder are
meant for all the civilian central Govt, employees posted in

NeEeregion, However clerification regarding a pplication of

“tenure of posting/deputation as provided in Para-1(i) of the

above memo was sought for from the Govt, by ﬁhe Audit vide
UsOp No=519-Audit/117-83 dtd., 21-6-84 and the Govt, of India
Ministry of Finance in their deptt, of expenditure U,0,No,=-
3943-E,IV/84 dtd, 17-10-84 clerified the matter stating that
their orders are‘applicable to all centralnGovt. employees

posted in the states/union teritories of North Eastern Region.

"Hence it is ilplied that the special duty allowance as sanc-

tioned in para 1(Iii) of the said Govt. memo dtd. 14-12-83
will also be similarly applicable to all central Govt. employ-
ees posted in the states/union territories of North éastern
regiones A furt-her clerification to thg point as to why the
Persons who may not have any all India transfer liability but

would be prepared tc serve in the N.E.region should be denied
PWASN

t he allowanceuks to encourage Govt, servent to serve in that
region and it was clerified through a reply theat "it is a con-
scious decision to allow special duty allowance to only those
who have all India transfer liability.
(A copy of the publication from swanys handbook
is annecxed as Aonexure-7)
Contd.. . 08/-
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14-12-83 was further extended vide G ovt, of India Ministry of

L
iy, (viii)That, the period of the office memorandum dated ’é

Finance O.M. No.20014/3/83-E.IV dtd. 29-10-86 on the existing
terms and conditions and it was extended from time to time

thereafter also .

(A copy of the above 0.,M, No, is annexed as

Annexure-8)

| 4,{ix)That, the Govt. of India Ministry of Finance vide
their O.M, No. 20014/3/83~E,IV dated 20-4-87 further clerified
the matter that mercclause in the appointment order to the
effect that the person concerned is liable to be transfered
anywhere in India does not make him illegible for the grant of
Se¢Dede but for the purpose of sanctioning the S.D.A., the all
India transfer liability of the members of any service/cadre or
imgkudxng incumbents of any post/Group of posts has to be determ-
by applycug tikiof reottiibuand™ 4 .
ined, zone, promotion zone etc, i.c. wheather the recruitment
to the service/cadre/post has been made in all India basis and
whether promotion is also done on the basis of All India zone

of promotion based on common seniority for the service/cadre/

post as a whole.

(A copy of the above memo is annexed as Annexure~9)

4,(x) That, the Govt. of India Ministry of Finance vide
their OM No,20014/16/86/E,IV/E 11(B) dtd. 1-12-88 had modified
the rate of S.D.A. from 25% to 123% of the basic pay subject to
a celeing of %.1000/- per month, It is further mentioned in the

Contd....9/-
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uaragraph—2 of the above memo that the above orders would also ~o4
| | =

apply mutatis-mutandis to the central Govt. employees posted

#n Aundaman & Nicober and Lakhyadeép, Island. These order would

gélso apply mutaties-mutadis to officers posted to N.E.xegism
|

'ipouncil when they are stationed in the N.E.region.

(A copy of the above memo is annexed as Annexure-10)

ﬂ h.{xi)That, in the year 1992 thé respondent no.2 for

‘the first time vide his letter no.GW 30000(Pt) dtd. 14-1-92

jaddressed to the D.D.G.M. Regional Meteorological Centre,

fCalcutta iniimated that the local persons belonging to N.E,

iregion afe not entitled to S.D.A. in view of the judgement
i , ,
'passed by the Hon'ble Supreme Court in their order dt. 9-8~91

lin the case of RBIL —Vs-RBI-Staff Association in Cl.A. No.3107/91.

{a copy of the above letter is annexed as

Annexure-11)

4,(xii)That, inspite of the above letter also S.D.A.

was continued to be paid and ultimately the S.D.A. case was

reviewed by the department and the respondent no.2 vide his
memo no.GW-30000(Pt) dtd. 27-2-92 addressed to the DDGM RMC

Calcutta informed that the case was reviewed and has been decided

to continue payment of S.D.A. to all categories]of officers

! and members of staff of the department posted in the North-
Eastern Region according to the orders contained in the Mimistry ’
of Finance(deptt. of Expenditure). OM.No,20014/16/86/5-1V/E-11

(B) atd. 1-12-88 in supersession of the order contained in

| Contd....10/—
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if D.G.M. UCI No. GW - 30000(Pt) dated 14-1-92 and D.G.H. -
UﬁI of even no dated 28~1-92, 1§§£§

(A copy of the above letter is annexed as

Annexure-12)

|
g
i L,(xiii)That, the Govt. of India Ministry of Finance

Pogen

jde their office memo no.11{3)/95-E II(B) dtd. 12-1-96 referring

g

the judgement dtd, 20-9-G4 passed by the Hon'be Supreme Court

India in CdA. No.3253/93 has informed that the central Govt.

==

|
i
1

, civilian employees who have All India transfer liabilipy are

? e%titled to the grant of SDA  on being posted tomy station in

; t?e NeEe.region from outside the region and the following decisions

; Wfﬂre taken,
o

(a) The amount already paid on account of SDA to the
in-$1Y¥igible persons.on or before 20-9-94 will

be wained and

(v) The amount paid on account of SDA to in-&l¥igible

persons after 20-9-9%4 will be recovered.

(A copy of the above memo is annexed as Annexﬁre—13)

|
i
3
!
| 4, {xiv)That, after the above order also the members of

| tﬁe applicant associations were'getting SDA regularly as paid
i

by the IMD deptt.
|

| 4, (xv)That, the Govt., of India Ministry of Finance

Jﬁde their OM No.11{2)/97.E-11(B) dtd. 22-7-98 has circulated
a@out the recommendations of the 5th Central pay Commission
for the facilities as granted by the Ministries office memorandum

dgd. 14-12-83,

Contd....11/—
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(Copy of the above memo is annexed as Annexure-1h)

4,(xvi)That, the Govt. of India Ministry of Finance

; (Deptt. of Expenditure) vide their letter No.11{28)/97-E.11(D)

‘ dtd. 15-3-2000 addressed to the Financial adviser Ministry
F of Science and Technology directed him to ensure that SDA is

- not paid to the employees who don't fulfill the conditions

of 2liegibility in terms of OM dtd. 12-1-96,

(A copy. of the above order is annexed as

Annexure-15)

kxk 4,(xvii)That, in pursuance of the above letter the
Deptt., of Science & Technology issued necessary instructions

te the respondent no.2 and in response to which the respondent

' no.2 vide his letter no.CW-30000 dtd. 31-3-2000 clearly

informed that SDA i-spaid to all categories of officers and
members of Staff of India meteorological Deptt. posted in
the N.E.,region according to the conditions laid down in the

Ministry of Finance(Deptt. of Expenditure) in OM No. 11{3)/95
~-E.11{B) dated 12-1-96 and clerificatory OM no.20014/3/83-
E.11 dtd, 20-4~87 as they have actual all India liability.
It was also mentioned in that letter that no CAT[Court cases

so far the Deptt. is concerned was pendinge.

(A copy of the above letter is annexed as %{\;

Annexure-16)

Contd....12/~
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l,(xviii)That, the respondent no.3 on behalf of jégé

respondent no.2 vide his letter no.cw-soooo(Pf)/zh42 dated
15-4~02 issued to the respondent no.4 has reiterted the
provision for payment of SDA on the basis of the Apex Court
virdict dtd. 20-9-94 and has mentioned that SDA is applicable
only to the officers transfered from outside the N.E,region

and posted to NsE.,region and Andaman & Nicober Island etc. and

‘directed the respondent no.4 to initiate action to recovery

arrears paid in the form of SDA to .in2liigible IMD officers

after 20-9-94,

(A copy of the above letter is annexed as

Annexure-17)

4, (%ix)That, after the aforeasaid order the IMD offichkals
of NeEeregion formed an adhoc committee for safeguarding SDA

and submitted a representation on 23-5-02 to the respondent

. no.2 through proper channel highlighting all the important

points in detail showing justification for continuing payment

of SDA to them,

(A copy of the above representation is annexed

as Annexure-18)

4o (xx)¥hat, the Govt, of India Ministry of Finance
(Dept, of Expenditure) vide their clerificatory order issued

under OM No;11(5)/97 E.11(B) dtd. 29-5-02 has referred to the

| latest judgement of the Hon'ble Supreme Court of India dtd.

 5-10-2001 and it has been reiterted that the SDA shall be

Contdoooo13/;
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admissible to central Govt. employees having all India transfer L

liability on posting to North Bastern region(including Sikkim)
from outside the region and it has been decided that the amount
paid on account of SDA to in¥lligible persons af_the 5-10-01
will be Becovered, It may be mentioned that the Hon'able
Supreme Court in its order dtd. 5-10-01 while disposing C.A.
N0.7000/01 ordered that the appeal is covered by two earlier
judgements as reported in 1994 { Supp.3) Sec.649 and 1995
(Supp.1) SC.C. 757 and hence the éppeal was allowed in favour
of UOL, The Hon'able Supreme Court further ordered that what

ever amount has been paid to the employees by way of 3DA will

not in any event be recovered from them inspite of the fact

that the appeal has been allowed.

(Copy of the above order is annexed as

Annexure—19)

" 4, (xxi)That, in pursuance of the a bove order the
respondent no.3 vide his letter no.,CW-30000(Pt) 4u424 dtd.
30-7=02 has directed RMC Guwahati, RMC Calcutta and C;&;O.
Shillong to recover the amount paid on account of SDA to
ingliible persons after 5-10-01, The respondent no,3 vide his
above order has‘further superceds DGM's earlier order issuéd

vide no.C¥-30000(T) dtd. 14-1-92, 10-9-922, 31-3-2000 and 15-4-02,

(A copy of the above letter is annexed as

Annexure-20)

CO'ntd....Th/-
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4, (xxii)That, the staff members of C.S.0., Shillong -
also made representation to the respondent no,2 through -
proper channel and the respondent no.2 vide his letter no.
CVW-30000(Pt) /3045 dta. 27-9-02 has instructed the C.S.0.

Shillong that in case the staff feel dissatisfied with the

decision of SDA they are free to file fresh petition before

the Supreme Court of India.

(A copy of the above letter is annexed as

Annexure-21)

4, (xxiii)That, the Director Admdﬁistraﬁion for the
DeGelMe New Delhi vide his IPFax message no,CW=30000 dtd, 3-10-02
has directed the RMC Guwahati to stop payment of SDA to all
officers/staff who belong to N.E.region including Sikkim and
to start recovery of SDA paid after 5-10-01 to ingliible
Officials only. The RMC Guwahati has also been asked to

ascertain 21igibility for SDA payment from service book,

(copy of the above order is annexed as

A nnexure-22)

b, (xxiv)That, it is submitted that some central Govt,
civilian employees proffered an application before this Hon'ble
Tribunal in connection with admissibility of SDA and their
application was allowed by this Hon' ile T ribunal vide judge-
ment and order dtd, 12-5-89 passed in G.CeNo.105/85,3ubsequently
OA No.7/99 submitted by one of the earlier applicants on the
sémé matter was also allowed by the Hon'ble Tribunal vide
judgement and order dtd., 2-~11-2000.
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(A copy of the above order is annexed as

—_
Annexure-23 ' 'é
4o (xxv)That, this application has been made bonafide '

for the ends of jusiice and equity.

Se GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 3

i) For that, members of the applicants Association/

Unions as mentioned in annexure-1,2,3,4 & 5 are recruited all

India basis, there having all India transfer liability and they
are promoted on all India basis having all India common seniority
and as such they are having the 2lligibility criteria for grant
of" SDA in terms of OM dtd, 14-12-83(annexure-6) as well as OM
atd, 20-4-87(Annexure-9) issued by the Govt. of India Minisbry
of Finance, Dept. of expenditures and as such the sudden decision
to discomtinue and to make recovery of the amount paid to the

members of the applicants association without issuing any

individual notice to the members of the association is arbitrary,
illegal and unfair and as such the impugned order passed by the

respondent authority are bad and liable to be set aside,

ii)  For that, the respondent authorities have paid
SDA to the members of the applicants Association/Uhion on being
fully satisfied with their.illigibility criteria in terms of
Govt. orders issued from time to time and the respondent autho-
rities now can not hold that the members of the applicants
Association are not illigible to get SDA and as such the impdgned

orders are bad and liable to be quashed.,

Contd...-16/—-
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iii) For that, the N.B.region is comprising of a ;
vast area major portion of which is comprised §f high h;lly é

terrains and the I.M.D. department is having their offices

towards the most imterior locality of the region and the

IMD officials irrespective of the fact wheather they belong
to N;E.region or to outside the region are to work in those
stations with much difficulties and problems, It may be ment-
ioned here that.the problems faced by one official belonging
to Guwahati while he is to work in any interior place.of the
region is much more incomparison to thel faced by any oféicial

of the dept. coming from Delhi, Madras, Calcutta etc. to

work in any stations of IMD locatdd in plain area of NeE.region.

iv)  For that, the respondent authorities are paying
SDA to all the officials of IMD deptt, posted in N.E,region

irrespective of being local for posted from outside even

after Apex Court judgement reported in 1994 Supp 3 S.C.C. 649 and 1

1995(Supp 1 S.C.C. 757, And the latest Apex Court order passed

in CA 7000 of 2001 being passed only on the basis of the earlier

tvo judgements the impugned orders issued by the respondent
authority to discontinue and recover the SDA from the IMD
officials including members of the applicants Associations

are bad and liable to be quashed,

v) For that, the matter regarding applicability of
the benefits extendeded under the OM No, dtd 14-12-83 being
; clerlfLedﬁ by the Govt. of India Ministry of Finance to the

querry made by the audit in the year 1984 itself{Annex-7) to

Contd. o 17/"
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the effect that their orders are applicable to all central

4
Govt. employees posted in states/union territories of N.E. Eis
region the present impugned orders are bad and liable to be é

set aside,

vi} For that, the respondent no.2 Mimself vide his
memo dtd. 31-3-2000 (Annex-16) intimated the Ministry of
Science & Technology that all the IMD officials posted in NLE,
regioh were allowed SDA in pursuance of the Ministry of Finance
. OM dtd. 12-1-96 (Aanex-13) and clerificatory OM dtd. 20-4-87
(Annex-9) and all the officials are having all India transfer
liability. These being the decision of the highest departmental
authority as on 3i-3-2000 i.es even much after the Apex Court

Judgement as reported in 1994(Supp 3) S.C.Ce. 649 and 1995(Supp 1)
54CeCe 757 the IMD dept. now can not take a different view on

 kxhwx the matter and as such the impugned orders are bad and

liable to be quashed.

vii) TFor that, the SDA was paid to the members of the
applicants Associations as well as other central Govt; Civilian
employees posted in N,E.region on the basis of the statutory
-orders having consent of the President of Indid;ssued vide
OM dt. 14-12-83, 1-12-88 and 22-7-98 (Annex-6,10 & 14) and these
benefits in no way can be withdrawn by the Govt., through the
clerificatory orders without having consent of the President

of India issued vide OM dtd. 12-1-96 and 29-5-2002(Annex-13 & 19),
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viii) For that, while the respondentno.3 vide his letter |

 dtd. 30—7-02(Annex—20) has superceaded earlier orders issued

vide no, GW=-30000(T) dt. 14-1-92(Annex-11), 10-9-92, 31-3-2000

(&nnex-16) and 15-4-02(Annex-17) he has not superceded the

DGM UOI No.GW=-30000(Pt) dtd. 27-2-92(Annex-12) under which

‘it was decided that the IMD officers and members of staff posted

in N.E.région are entitled to SDA .and as such the members of

~the applicants Associations are till entitled to SDA,

-

ix)  For that, the members of the applicants Association

-have got their own’identity and criteria of their service
ftheir matter have not yet been adjudicated upon by the court
of law, There may be some defference in service conditions

~between them and those who have already approached the court

of law and as such the applicants have approached this Hon'!ble

*;Tribunal for getting their 211igibility examined before the

impugned orders are given effect to.

x) For that, the service condition of the employees

. as well as geographical situation of the N.E.region not being
changed after 1983 when the special benefits including the

i SDA were extended to the employees the impugned decision of

-t he Govt, to allow the benefit only to one section of the

ﬁ employees who have been posted in the N,E.region from outside
~ the region and to deprive the other section who are posted

? from within the region is discriminatory in as much as Hhoth

| sections of employees are to work under the same conditions,

' environment and proHlems,

\
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' A
Xi) For that, the members of the applicants Associa- y%

tion got their SDA for the month of September also.Recovery
have also not been stated as yet, But it is learnt that the
concerned respondent are going to discontinue and recover

the amount from the month of October,z2002.

6. DETATLS OF REMEDIES EXHAUSTED :

A representation was submitted on 23-5-02 by the
Secretary adhoc committee for safeguarding SDA on behalf of

the IMD officials of N.E.region to the respondent no.2 but

impugned orders have been issued.

Te MATTERS NOT PREVIOUSLY FILED OR PENDING
IN ANY OTHER COURT 3 '

The applicants further declare that they have

not previously filed any application, writ petition or suit J
regarding the matters in respect of which this applications

has been made before any court or any other authority or

other bench of Tribunal nor any such application, writ

petitions or suit is pending before any of them.

8. REEIEF SOUTHT

In view of the fact and circumstances stated

above it is most respectfully prayed that this Hon'ble Tribunal

may be pleased to admit this application and upon perusal

—

of the cause or causes that may be shown and upon hearing the

parties may be pleased to grant the following reliefs.

V\.__—_____—__—-————__———\'
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i) To continue payment of S.D.A. to the members of

the applicants Association and not to make recovery of S.D.A.

amount already paid to them,
ii) To quash the impugned order issued vide {a)DGM
UOL No. GW=-30000(Pt) 442k dtd. 30-7-02 issued by the D.D.G.

(Adm. & Stores) New Delhi (Annex-20).

(b) Fax message issued vide no.GW-30000 dt, 3-10-02

by Director (Admn.) for DGM New Delhi (Annex-22).

iii)  Znd @dternative to issue direction to the respondent

Govt. to change the service conditions of the IMD officials
of North East region by'making it zonal basis in all aspects

from that of the All India Basis.

A nd for which act of your kindness the applicants

shall ever pray.

9. INTERIM RELIEF IF ANY PRAYED FOR :

It is further prayed that your Lordship may be
pleased to stay the operations of the impugned orders issued
vide DGM UOI No. GW-30000(Pt)/4h2k dtd., 30-7-02(Anneéx-20) and
Fax message dtd. 3-10-02(Annex~-22) issued by the DGM New Delhi,
to continue payment of SDA and not to make recovery of SDA amount
already paid to the members of the applicants Association till
disposal of the application.
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10, | PARTICULARS OF THE I.PsQ.

| (i} I.P.0. No. 2
“ (ii) Date 2
A1 - ~ {iii) Payable at Guwahati:
t
A ’(I v
' S f11e . LIST OF ENCLOSURES :
P : As stated in the index. -

at
N -
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VERIFICATION

gt K Kadha

I, Sri Abhit Kr, Raha, S/0 Late Satish
Ch., Raha, aged about 52 years, Assistant Meteorologist
(Grade-II) R.M,C. Guwahati being the Secrotary Gazetted
Officers Association R.M.C; Guwahati, do hereby verify
that the statements made in paragraphs .i+0 b
of the accompanying.application are true to my knowledge
which I believe to be true and rest ére my humblefsubm—
ission before this Hon'ble Tribunal. I being one of the
applicants have been authorised by other applicants to
sign this verification on behalf of allythe applicants

and I have not supressed any material facts.,

¥

And I sign of this verification on this

9 th day of October,2002 at Guwahati,

ZML%@&

SIGNATURE




‘ M M(m bers of IMDGOA of Gm\uh all Branch,

yye

Ammx —4

S

%S.No. Namg Desig ()I:x:{s_ ~ Office
) S '

51n L Pathak ~ MetGrl R MC Guoanats.

02. % i M.L.Sutradhar ,- . -

“03. . | D. K. Thndlquc N y

0d, o m{ H N Dus | AMGrl B RMC Guwahati

SR A T.BI wttacharyya,, s .,

06, | B.B.Das . . L

07, » H.Malakar . g .

08.;» i J.C.Rabha y .

09. . i G.C.Bhattacharyya,, ., .,

10. E - A K. Staford . .,

11. f »  G.K.Mecch . .\ MO M‘ohanbarir

12.7»  M.CSarmah . |

13.7»  R.C.Kachari wo - CSO Shillong

14. » .+ AKRaha . AMGr-I1 RMC Guwahati

5., ' P.K.Saikia . .,

16. »  LK.Sinha N N

17. »  P.CKalita . ., .

+18.%» MK .Chakravorty ,. s

19 s *l R.Rajbangshi . .,

20 B.K.Das . i

21 UDas . . .

27w S.Kalita .

23w S. Pathak . .,

24 K. Bhattacharjee . .,

25w D. Choudhury .,

26 . B. Hore N -

27 . B.C.Barman

IR . D.C.Tahbildar -, L

29w l".C.Buishy(i o ., .

30. S.B.Baular ., o

31 P.Sonowal , PET Jorhat

32, . K.M.C.Singh MO Imphal

33 . N, C. I\hound ., . CSO bh;llong
34, M Taidd AR GR-TE 3 CSO Shl‘l(mp -
. 35, G.N.Gogoi MO Mohunbari

\q() Ni Islam :

37 }\.1}\.]31111111'1;:{

ET R .Vv’@ Ralimen -

VCM"‘{T‘”‘ o

for
%
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Mcmbers of IMDNGSSA of RMC Guwahati. 5 L

S/ No. Name B Desig. Class Office

01 Sri J.P. Sarma SA B (NG) RMC Guwahati
02. ,, . RK.Goswami " " . v
03. L. KHdita " " "
04. R. Ghose R » v
0s5. ,, T. Banik ” ' ’

06. ’ R. C. chnath ’ Y 1
07. ,, P. Ali » " )
08. C.K Bhuyan " " »
09. . B.C.Das s ” »

10. ’» T. Patowari ”» " ”
1., D.K. Barthakur " ”» "
2., P. K. Mahanta . ’ »
13. . DC.Das .

14. ) S-K_ RGYChOUdhm'y ”» 'Y yy
15. v M. Ghose 1 1 ”

16. ,, 'CD.Baman " ’ '
17, RN SChiIkrabOﬂ)’ 3 b} - ]
18. . B. Barman » ) »
19. ' N.K.Debnath ” .
20. " K.C. Sarkar ” ”
21. 7 NCBhuyan noo » ”

22. v M. Goswami o, » o ” _ :

23, . R.N.Saha " ” _ 3 :
24, A.C.Sarmah ” " M.O.Lengpui on teur.

25. C.Patowari SO C "~ RMC Guwabhati
26. A.C.Sarmah »w ” Ty
‘ 27 » B.C.Nath 3 2 . 1

28. 1) . Pinu Das ) 3 . 3]
29 ”» K Baidya 13} 4} ! ”
30. ’ D.Talukdar " ” ' »
3., B.K.Barman ” " . »
32. " P.Sarma " » ‘ »
33. ' S. Kathar - ”» 39 Y
34. " Basu Sen ” » o »
35 . 9 S. Salkia 9 AR )
36. " B.C.Sarkar . " ” ” :
37. ” H.C.Gogoi ” ” » ’
38. M R.B.Goyary ' ” » »
- 39. " D. Haloi ”» ST 2
40. Sri  R. Ramchiary " ” : -
41. . M. Sarma ’ ” ‘ -

”

bRl

S
~ornt. GPP‘ p

G ¥
\69-- I



42.
43,
44,
45.

47.
48,
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.

61.
62.
63.

65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
7.
78.
79.
80.
81.
82.
83.
84.
85.
86.
87. .

C. Kalita

K. C. Brahma

M.P. Luite]
B.L.Manda]
D.K. Sarkar
S. Das
J.K.Sarma

Amorjyoti Bhuyan

B.P.Mandal
B.K.dutta
A.C.Rabha
H.C. Barman
S.N.Sarma
B. Teran

K Patgiri

B.R_Saikia

BX.Bora
S.Choudhury
R.C.Nath
A_R Mali

G.C.Hazarika

B.C.Roy

S.K Bhattacharjce
C. Das Coudhury

D.Dey

S. Dutt

K Hazarika
J.P.Sarma
J.C.Sarma

A.Choudhury
A.H.Choudhury

D.Gohain

S Choudhury

U.Bora
S.Tewari

G.K. Adhikari

P.HRoy

D. Chetia

N. Das
A.'Nongrum
L Gogoi
B.C.Konwar
P.Dutta
D.N.Das
S.Chanda
A.Bora

— 25 -

bR

Mech. Gr. IT
SO
SA
SO

B (NG)

RMC Guwahati

Lengpui on Tour
RMC Guwahati

”

3y

»

»
2
b4
b
»
1

”

MO Mohanbari

"
»
»
”
»
3
b3
k2l
b}
”
»
bR
”
”
13
»
7
»

»

»

PET. Jorhat

Scismo Lekhapan;

»



88.

89.

9L
92.

93,

94.
9s.
96.
97.

. 98.

99.

100,
101,
102,
103.
104. -,
105.
106.
107
108,
109.

B.Gogoi
S.Gogoi

| M. Das

P.Barpatra Gohain
J. Ganguli
T.RKarki
R.Saikia

'B.K.Nath

D.C..Das

P. Das
R.K.Das
B.Chakraborty
A.C.Roy

S. Choudhury
D.C.Sarkar :
BKDutta
A.Choudbury
N.Das -
T.K.Bora
S.8.Debroy

MRDas

B.Dcka

Bove)

B (NG)
C

1]

"’

13 I

»

”

BNG)
C .

B(NG)
c

” -,

3} (NG)

b

MO Passighat

* MO North Lakhimpur

”

3. M .‘-. *

MO Tezpur
9 .

b2}

MO Dhubri

b3

‘ MO‘Dnmapur
- MO Barapani

Seismo Tura

MO Silchar

2

bA)

MO Cherrapunjec .

)



Sl.No,

. .

N .
[ ]

4,

5 |

Te

ylc

- IMD NG ASA, RMC, GUWAHATI

Name

H.K. Pas
Shymal Das

D, Das -

Bhaskar Choudhury

A.o R.Kalit b2}
Jagadish Bora

Magan Das

v

*hH

Ar\n)c ..3

Desiggation
U.D.C.
UsLWCo
L D. C.
LoDyCo
L.DWC,
L.DuCs

L.D.C.




28 — KYW\R -4
Member list of Group-D union of RMC Guwahati

~ 5.No. Name Desig. ~ Class Office

01. Sri B. R. Deka M.A. D RMC Guwahati
02. ,, B.Barua y o .y
03. » T.K.Das " " .
04. » A K Das " - " .
05. , P.Mahili . ., .
06. - ,» S. Bhuyan " ” "
07. » A. C. Das . . .
08. »» M. C. Das » . .
0S. : »» Arun Kr. Das T, ’ "
10. » 3. K. Roy " " "
11. »» H. N. Das " " "
12. » D. Gogoi " " y
13. »J.C.Das - " " ,
14. v S. Maral - " "
15. ,»» K. C. Das " N .
16. s M. Das ' " "
17. " ,D.C.Das . . ,
- 18. ,, kanak Ch. Das " .o "
19. ~ ,,T.Dcka . " "
20. » S. Talukdar " ’ ”
21. ,» K. C. Das " S, "
22. " ,, Anil Das ’ . ' "
23. 3] S Das ' D) » ”»
24, »» R. Das Peon, " .
25. ,»» N. Boro . " "
26. ,» N. Talukdar " ” "
27. ,»C. D. Das . " vy
28. ,» D. Saikia M.A. " M. O. Mohanbari
29. +» . C. Saikin " . "
30. »» D. Rajkhowa v " ’
31. - . S. Kenwar " . .
32. s B.C. Gogm " " ’
33. 3] J. Ali .z 9 ”»”
34. ., B. C. Konwar y w " :
35. »» K. N. Bora . - M. O. N. Lakhimpur
36. » R C. Konwar Pcon " ’
37. » R. Bordoloi MA. . M. O. Dimapur
38. ,» A. K . Das " . ‘ M.O. Tezpur
39. ,»» R. K. Bhakat " " M.O. Dhubri
40. ,, G. Barman Peon o, o
41. »» K. S. Thanmi M.A. " Seismo Imphal
42. ,, R.C. Bora Chowkidar ,, " :

g &2
Vc,w st
‘ KWUG”



43.
44,
45.
46.
47.
48.
49.
50.

M. G. Allaudin
. AK.Singh
. L.1 Singh

» S. Thankiew - |

,» K. Baishya

“,, S.R. Dalu

", N.K Barua
,» M.Barua

— 29—

M.A.

‘ "
k2
22

Ehowkjdar
M.A.

L]

L Y

\
M. O. Imphat

12

- M.O. Barapani

Seismo Tura

K/I.O. Cherrapunje¢ i
M. O. Lekhapani



‘-

Mcmbers of IMDNGSSA of Ccnxml Senmolog:cal Ochrvatory Shl]long
ENO. ~ Name ‘Desig. Class s Ofﬁcc
01. Sri . B.Sinha SA B (NG)  CSO Shillong
02. M Wankhar SO C L,
03. , RPan'ong . ‘ . »s
04, ','B Majumdar . o, s
0s.. B Pandey . . o,
06. ,, T D.Sarmah D/Man .
07. ,, A Lyngrah Mech. Gr-1 |, .
08. |, Ji Tamil Mech. Gr-11 |,

.;
Members of IMDNGASA of CSO Shlllong
0f. Sn A Guite A Asstt. C . .CSO Shillong
02. RA Ray ubpc TR
03. Smt. S. Bhattaxcharya , : . e
04. ,, E Kurbah s ., .

g
Membcrs of IMD Group-D Union of CSO Shillong o
S. No Name Desig. _Class - Office
0. - Sri  C.L.Upadhya MA D CSO Shillong
02. -, L. Nongkynrih . L,
03. ,, . K Thapa . ” ”
04. ,, A Kharshong . s ’
05. A K. Sonar s " »
06. K.B.Sonar Chowkidar ;, »
~07. . M.L.Sarmah ”
08. ,, DTatung s .
09. ,, L.B. Chetri ~ Peon " "
10. ,, . B.Lama " ”
1, R.Rai Gardener , ”
12. 'L Rani ’ : » ”
13. "D Singh Safaiwala ’
14, K B.Sonar “Wash Boy "

1 |

{v&m |

{’—‘::!@M

| oo

'AM\X-—S'

M*‘

o
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A ”‘.',. ‘ ' Il ) - - b "[
. ~  w e  Na. 200143 B3-ELTY : .
T, S o Govemment of India = - o
o : L finistry of Finance ;
' SR Dopartment of €xpomditure {
“Neaw Delhi, tha 14th Dec., 1983. \;
‘ ool ) Riden \‘\\'.'
: " OFFICE MEMORANDUM , -f"f\
S - R e el e LT e o L ‘ :
) Sutyg-- Rllowgnces and facilities fdr civilion employses of tho * o
_ Central Government serving in the Btates and Unjioni
. Territories of Nohth-Eastern Region—improvoments thereofs o
: . 0 . . . * A . "
Q"" oo ’ ' A "
‘ - The nedd for gttragting and rotainidg the sorvices of. . s
\’ Cm@ei@gﬁﬁg@l&_f_@_ serviee in the North:f;.—ir_i__t“cifﬁ:ﬁﬁi.c”fn" compzising R
tho States |of. Aosam, Moghalayay, Monipur, Nagalond and Vriplra ond T
A\ the-Union Tor:pitprios nf Arunachal Pradush ond Mizoram has bLoen aigaging ","
\ the ,attmt"’ion of, the Governmant @6r some time. The Gougmment had . L i
“ A\ .} appointed a Bommittee under the Chairmanship of Secrgtary, Department < * e's.l;g.‘,{_
"N v..of Personnel & Administrative Refoms, to reviow the existing allowgnces Kg,f:’;i‘
and facilitios pumissible to tha variow catojories of Civilisn Ce.tral N‘Z-Y'Z‘jf;’%
- Governmont; onployees -serving in this region and to.suggest suitable ";qs.i_‘:i:
N\ improvements. The recommendations of the Committoe hgve been carefully ;;f
-\ "considerod| by’ the Goverammt and.the President is now pleased to . A
\--decido/as ifollouws t= .. . , C L : Lo
. - B
e ot [ Yy )
.\>//(’1) Taidto of nosting/dondtations
\{ . , ~ . . s il
Thore iwill )b(; a.Tixed tenure of postindg. of 3 yoars g‘l: a time for r ‘
officars with servico of 10 yaurs-or lesc Bha of 2 years al a timo R ':L,_’Q
'fortoffizers.wlth mora than 10 yoars of sorvice. Pariods of leavoy B
training, otce in oxcess of 15 days por yeal will bo oxcluded in ' %"".:.5}',
counting thg tenure poriod of 2/3 years 0fficors,-on complotion of SN
tha fixed tonure of sorvice montioned above, may bo considored ToT ' .« . . *0n
»pé':s'ting t0 a station oF tHoiT choice a5 faf as possibloe B _ z‘,
" Thae poriod of deputation of tha Central Governmont onployoes . T o
to tho States /thion Torritories of the North Exstorn Region will N
. genorally'ba for 3 yoars uhich con be extended in excontional casos ,
in oxigoncios of public sorvice as woll as whon tho onployeo concorned
is proparod to stay longor. Tho adnissible doputation allowanco will
‘also continue to be pald during the period of doputation so oxtondade b
P . (ii) . Wolghtyn for Cmtrg_], dénutatim/trm,nir)q 'thoad, and "
BT AL mention in_confidmbial, Raornds e R L
S:atis'factory Rerfommance of duties for tho . ) ‘e R ’
Dy S ‘
- . 4 >
amhifies] +o b
S, |
Aot ot \h . o .

cev -
.
g lie



. offocte ; , - MR

‘. pay limit. The above allowance will bo admissiblo with ef feck,
" 9711982 in tho coso of fAssgne: X R A A

—32—- . B
. ) S . PR t-".‘\' i,
v ‘- 2 - Co A v
) Coae : ,\ recagnition
prescribed tenure in the North East shall bo given duc’lin the case of
eligible officors in tho matter -of - . ‘ ‘
. B B . . 'w'\-"i" RO S
(a) promotion in cadro postss .
(b) Doputation tOr.CQnAtI‘al‘.{::OHUX.‘G'..posté; and ' . !
(c) courses of training, abrogde
' ) Cee -

_..Tha general requiremant of at'lesst throd yoars séfuice.'riﬁ,.

. a cadro post betweon two Central tonure doputations may.also. be
. ralaxod to two. yoars in desorving cascs of maritorious sarvigo in

tho North Easts -

IS \

A spocific imtry shall be'made. In, the C.R?.'-oF.'\r;ll' cmblc;yoos “who
randerad- g, full tonure of servico in the North Eastorn Region to, that

. .. . 2 . . . e e S et )
.. (iid) specigl (Duty) Allownces - .~ T T

B et .J"‘-.

«
.

. Conkra yorameat_civillon ,qﬁployoos who' have Al;-Indie;;tfans for -

11ab11ity will:bo granted a Special (Duty) Allowanco at the rato of

‘75 pak.oont of BAS1iC pay s W joct to~a coiling of Rs«400 /-~ por month on’

powting to'ony station in tho North Egotorn Rogion,, Such of thoso

anplOyocs. W0 nho, oxompt from paymont of income.bax-auilly. howevar, not
be oligiblp for this Sgocial (Duty) Allougnoos Spocial (Duty ) -Allowancs

 will bo in addition-to any special!pay ond for; Depytatiion (Duty) Allowanco
. already boing drawn subjoct to tha condition that tho total aof 'suwch . |
. Spocial (Duty)-Allowsnce plus ‘spocial péy/Doputation'(Du’cy) Allowgnco .
_ " will not’ excood Ps,éOO/- pema- Soecinl Allowgnce like Special Conpensatory
~ (Romots Locality) Allowsnco, Constoucticn Allowance ‘gnd Project Allowance:
. 'will bo'drawn soparatelye’ S e ok .

ot l. n-:," e ' F '.:;i" ..
(dv) *Spocigl Compons-tosy Ablowanze’ S ”'.".:" s

o

)
. '

o fThle "r'ate of the :allauanco"will. be 5% of .basic'pay' subjéct* to. |
a.maxXimum of f350 /~ peme admissible to.all employeoos vwlithout any .-
from * .

1¢ Assan and Meqhalayn

24 M 1SRN

-

‘.
[} ) M

Ve ! ' ) "
The rato of allougnce will bo os follows for the whole of Menipurs

b

pay upto MOZGO/— . RS. 40/4 Pele i . S
Pay above Rse260/= .= D 15% of basic pay subject to a .. -
. ' ' maximun of Rse150/~ pems .

3 Trinur.;;

The ratos of the allowsnce will be o follousi=

\ 3/ , o

4



’*.‘ | Lo -. “ . ' - %B_’_ ‘

~"| i . v
e .. . . ' T \ i
| P | 0
L L '
(a)D}fffE&t Areas = 25% of pay subject to a minimum
v 1 of RseS0/~ and a maximum of Rse150/~

¥ «
;

,__;'p-m- : : . \

< N i ‘o

B
¢

(b) Othor Areps L,

" "de upto Rg.éﬁo/- 'VRQ.&D/‘" Peie

. -

. - ‘. Ve 4 ""j.'" o s R ‘4 40, ) L
Pay above Rs.ZSO/—-‘ ‘ 15% of basic pay subjoct to a maximun of.
.,4,,354.3;-{0/'.‘.:9,"0! L2 s N fo’l ‘

‘Th(era will, be no change in the existing. ‘ratm of. Special Compcr;satory
-:;\llowance;'gdrqj.ss;Lbla.‘in Arunachal Pradesh, Nagaland and Mizorem and
the axiating gato of iDioturhonco {*llouanca.odmiosibla in spocified

" agrons af MizoraMe ., ‘ o
Rl ‘ ‘ .

‘(v) T;c’ivellinq_ﬂllowmco on_first appoiﬁtmm’ct__-

.t v

In relaxation of the present rules (S.Re 1 g5) that travelling
allowance is .not admissible, for journeys dertakon in connoction
yith initial eppointment, in‘cgse of- journgys for v't'..aking. up- initial
. oppointment to a post in the North~Eastern region, trauelling allowgnce
~ limited to ordingry bus fgrofoccond class rail fare for’ road rail
" journegy in BXC 0S8 of,first 400 kmsa ‘for tho Governmont sorvgnt himself
. "and hie,a.‘f’arqury,'w_i‘l\l,ba-admissibite.'" S ¥ o

. .&:(v"{) Travelling Allowance ifor journgy: on trans fors!

AP e SRR '::‘;"/'-" P aa e A ,;;f-‘-“%w«‘.'. R S N e L.
4 T el gkgaon afyorgot balou SeRe10y L Urong for t0 -
Y station ingtho No,rthl-EQStom-‘.region, the family ofrtho Governma t. -
' gorvant .doas not goqé_)mpany_hi,m, tha Governmm t sorvant will ba poid

."Ql.‘-a\!,elli;ng”all.bwangp on t0un,f’or,.self‘.,only_for; tronsit period to

"o "+ join tha post ond .will bopgemitted to carry porsonal offects upto 1

1/3rd of hisentitloment at Qavomment . cost or have a cash oguivalent

of carcying 1/3rd of his mtitlonent or the differonce in waight of

the personal offocts he is,.“actu'ally. c:;ryyiqg-_md 1/3dd of his mtitlapen’c .

" a3 tho caso may boy in 1icu of the cost.of transportation of baggagoe!
In coso the family acoomponiw thoe Govornmont sarv,nt on transfery

‘thao Govormment servant yill bo cntitled ‘to tho oxisting admissiblo ,
travelling: pllowpnca {ncluding the cost of.tronsportation of tho odmissible
wolght 'of poreonal “offocts ‘pccording “to tho grada’ to which tho officor t

'f‘"bolongo,'irrmpoutiuu of tho wutght ol tho Byt notunlly cnrriode

Tha gbovo provisaons wil} also apply for tha rolurn journoy on trohofor .

back from tho North Exptorn Rogione -,

o
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‘\"«'1_‘-‘...' R ..' P f.)[‘ . o .""'.4-"'",' b"' o " o V""‘ e ' oy,
. (Vii) ' ROnd ml,lcaqe for tr_gn':portgtlon of’ pnrsqnfml of‘f‘octs on trme f‘L

-~

A TN

N In: rolaxatim of:rorders bolow SR 1164 for. tranaportatlon of, poreona‘
‘ ef‘f‘ects on transfor botween two differont stationg in the North-Eastorn
rogion, higher rate 6f gllowgnco admissibla for qunsportqtlon in 'Y

-

. Clnos cities subjoct to tho nctuwl oxpmditum incurrod by Lho Govornmmt

Lo servaqt mll ba admlS ibleoe - , . e N T

,' . '.~ . [ L ,‘.“ e |.»‘. g Lo ,(.‘1‘:',‘;!{"',.‘»"‘«_‘,.‘ )

A (vimi) JQLnLno F;mo wlth leqy : o !
o, o S "’ RORE N ‘.‘a o . Aeir e ""4t‘,l; o v
by In casa of Govornmant servants procaadmg*on leque from ‘a placa 01’

, posting in North-Egstorn rogion, the period ef travel+in excess of ‘two.
.. 1.days;ifyon thy station of posting to outuide that:rogion will' be: ‘treatod
08 joining timo. Tho ‘3nMe concossion,will bo admissible’ on raturn rrom 1

S
[N | " o ..'.,> '..‘ yrhe ,.f,1 -
‘ (ix) Lijo TL‘; 1 COHCGBQLOF\ D P ; e | )

A §overnmant sarvant who luaues his* Fmily bohind at the old

+, duly station or another selected place of residoncoe and has.not availed
"3 . of the transfer travelling allowancoe for the fanily ‘will have the ’
‘Optl.on £0 avall of the oxisting leave travel concession of ‘journoy to
. homo toun once. in a block parkod’of 2 ‘yoars, or in liou theraoof, * .
facility of travel for himself once a year .from the station of posting in
- the North East to his homo toun or placo whore tho famkly is residing ond
.in addition 'the facility for the family (rostficted to his Moer apouse
’ and two. dppendmt children only) also to ravel once a year to visit the
" employag‘at tho" station of pasting in the North Eastorn Rogion.. In dase

the option i3 for"tho latter altarnative, the cost of travel for the -
initial dlstaﬂce (400 kms « /160 kms o) will not ba borne by the. OFFlcero‘I

Of‘f“icors draumg pay ‘of Rsa2250 /= ror abovo, and their qullioa, ieGey
~spowe and two do;:ondmt: childron (upto 18 years for boys and 24 years fo
~girls) will be allqued'air travel betwsen Imphal/Silchar/Mattala ond
" Caleuttp and vico-varsa, uhile porforming Journeys mmthﬂcd in the
praceding paragrnnh-‘ ‘ : - ’

(X) f‘h;L]drm Eduoltmn AAlOUJ_;pCQ/HO“LQl Sub:z;dxz ‘ L ‘/

S hhere tho childron do not gccompany tho Gouernmcnt Scruant to

"+, tha Noxtp-Eastern Regjon, Childron Education AllouBnco upto clnss’ 0y

. XIT will bo admisaiblo in reapect of children stuwlying at tho Last /.
- station of posting of the anployeo concornod or any othar station uhero :

" children rosme, m;thout any rczstnctn_on of pay drawn by’ tho

' P

5 frm
: A
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. Governmant Sorvant. If children'studying in schoods are put in hostels
at tho 1ot otption of posting or ony. othor atakion, the Government

- sarugnt soncarned widl-bo givon hostol oubsidy withoup othor rostriotionss

AEENEE T

“2.. Tho abovo orders oxcopt in stb-para (iv) will also mutatis mutandis
apply to Central Government employeuas posted to Andaman and Nicobar
JIslands e SN : : ' '
7. Those ordets will toke effct from Ist ‘Novamber, 1983 and will Temain
_in forco for a _period of three yoars upto 31st October, 1986
. ' ‘ ) (...,.._(.;w‘,—n- e TR “‘.v e .

4o All oxisting special allowonCad, facilitics and concessions extondo

by any special order by the Ministria;’iﬁpartmmts‘ of the Bentral Government
to their oun-employoes in tho-North Eastern Region will bo withdraun - from
_thg date of offeat of tho orders containod in this offico Momdrandume

P adad .

5. Soparnto ordors will Lo isguod in roapoct afothor rocommondations
of the Committoo roforrod to 41 paragroph 1 m and whon docloiono ol
takon on than by the Govornmaon e :

(. I so fir'se tho porsons sorving in tho Indian Audlt ond Accom’s, .
Dgpartment aro_congernod, thosa orders igsuo after cqnsul_tatj.ion,mith the
" Comptrollor ond Auditos Goneral—el Jndiae - R LY

-

' (gL MAHALIK )
‘JOTHT, SECRETARY TO THE GOVERNFENT OF INDIA-
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X9

wie posting subject to the condition that the rental and all other charges
. ™ sre paid by such officers.

2. The above orders will also apply mutatis mutandis to the Central o
Government employees posted in Andaman and Nicobar Islands and
y “.akshadweep Island. These orders will also apply muratis mutandis to & :
( civicers posted to N-2 Council, when they are stationed in the N-E Region. -

"!
x o %
‘.
1
1
1

1. All existing special allowances, facilities and concessions extended »
by any special order by the Ministries/Departments of the Central Govern-
ment to their own employees in the North-Eastern Region will be with-
drawn from the date of effect of the crders contained in this Office
Mcmorandum, (viz. 1-11-1983).

. '

B

R

-

NOTE.—These facilities are admissible also to the Central Govern-

nixit servants deputed to serve under the Governments of Manipur and *
ripura.—~See GIO (10) below FR 111, '

faTs T
o
S,

——t -

. ki, i My e B/ PO
— et ey i

Clarifications.—1. With reference to the Government of India,
: Miwistry of Finance, O.M. No. 20014/3/83-E. 1V, dated 14-12-1983 (vide
; it. . 1 in this Appendix), clarification received from the Government of
s lisdia Ministry of Finance, in their Department of Expenditure, U.0O. No.
3945-£, 1V/84, dated 17-10-1984, with reference to our points of doubts

raised in this Office U.O. No. 519-Audit/] 17-83, dated 21-6-1984 in the
matter, are detailed below—

s ——

|

- —
e e U

;' Point " Clarification

‘ I {«) Tenure of posting/deputation

cL | Para. 1 (/) of the OM |: :

Since orders contained in O.M. No. The point sought to be clarified is not
20014/3/83-E. 1V, dated 14-12-1983, very clear. Para. 1 (i) of our OM
have als0 been extended to the

.speaks of a fixed tenure of 2/3 years
menbers of All India Services serving  depending upon the service of the
in ti.e States and Union Territories of  officer. Qur order

licable to
tic North-Eastern Region in terms of  all Centra overnment employees

para. 3 of the Government of Indja, Dosied in the Stales/Union [ermntorics
Mistry of Home Affairs, Department ‘6T North-Easiérn Region.

of Personnel "and "Administrative

actorms, Letter No. 14017/21/83-AlS, ,
't, dated 3-2-1984, it is presumed that ) /
atz orders contained in the OM, dated

{=r %-1983, will also apoly to all such
“wren of appointments/postings,
tresslers of Cemtral Covernment
mnlovers frem one - ztation/State,
Uatoa Temitory of Memth-Eastern
Aerion to anctior of the Merth-Zostern

... =fea. This neads confirmotion.
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~ 566 SWAMY'S — FUNDAMENTAL RULES
. I"‘oint Clarification
1. AD) Since terms of deputation and As stated above, the ordérs are applic-

admissibility of deputation allowance
are in relaxation of the general condi-
tion of grant of deputation allowance,
it is presumed that they will cover ail
cases of deputation of Central
Government employees to Central and
Siate Government organizations and
companies, autonomous bodies, in
N-E Region even if their parent of fices
are in that Region, e.g.. Central
Government employees from AG,
Assam office deputed to such
organization in the N-E Region. This
may please be confirmed.

Special (Duty) Allowance—{ para. |
(iii) of OM ]: As already pointed out
in our U.O., dated 13-12-1983, refer-
red to above, it is not clear as to why

crsons who may not have any All
Enala transfer_lability but would be

Tepared to serve in the N-E Region
<Fould be denied the allowance as the
VerTpurpose of the grant of the allow-
Jnce 1510 epeurage Government ser-
van e int ion. Further
decision in this respect is solicited.

. Special Duty Allowance is described as

a **duty’’ allowance and total of such
allowance plus special pay/deputation
(duty) allowance has been limiited to
Rs. 400 p.m., but its treatment for
various purposes, i.e., T.A., DA,
HRA, etc., has not been stated. Itis
felt that this should be treated as
“Special Pay'" as defined in F.Rs. like
Deputation (Duty) Allowance for all
such purposes. Position needs to be
clarified clearly in this respect.

. Special Compensatory allowance

( para. 1 (v) of OM ]: It is felt that
special compensatory allowance
should be treated as compensatory
allowance for all purposes (including
for calculation of *‘Emoluments’’
under F.R. 45-C and regulated in the
same manner as applicable in cases of
compensatory (city) allowance during
leave transfer, suspension, training,

able to Central Government givilian
employees posted in the region in
Central Government offices and will
not be applicable on deputation 10

State Government 0rganizations,~

Companies/Boards, cic.

It is a conscious decision to allow
special (duty) allowance 10 only those
who have All India transfer liability.

The special (duty) allowance is 10 be
treated as allowance and not as special

pay.

In our OM, dated 14-12-1983, only the
rates of the Special Compensatory
Allowance have been 1evised in certaun
areas; the original orders laying down
the conditions, ¢tc., remain the same.
In those orders, regulation of S A
during leave, transfer, suspension,

etc., has been provided. . i

oA e B

®
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Point’ Clarification v

cte., as well as in the cage of payments
, to staff paid out of contingencies.

5. A.A. on first appointment [ para. | (v)

of OM |: Grant of T.A. limited to

X ordinary bus fare/second class train

fare for the distance in excess of the

first 400 km has been allowed under

the OM (now admissible for the entire

distance) in case of journeys for taking

; up initial appointment to a post in the

! N-E Region in relaxation of the

| provisions of S.R. 10S but it is not

i clear whether this concession would be

! admissible to all appointees irrespec-

: tive of the station from which the

journey to take up the new appoint-

, ment is undertaken. Position may be
clarified,

6. T.A. for journey on transfer ( para,
} (v)) of OM ]: It is to be clarified
whether this provision will also apply
to transfers from one station to
another station both of which are in
the N-E Region.

7. Road mileage on transportation of
personal effects ( para. 1 (vii) of the
OM ): The higher road mileages have
been prescribed under S.R. 116 only
for application between piaces not
connected by Railways. It is presumed
that this condition would still apply
while granting road mileage in terms
of the above OM. This may pleasc be
confirmed.

—___,,--:" - "
ct e

 itrors Sk
St i Ads

8. Withdrawals of all the existing special
allowances, facilities and concessions
extended by any special order by the
Ministries/Departments of the Central

Is not clear which are the special allow-
ances, facilities and concessions which
have been withdrawn and what new
benefits. and concessions have been.
@iven in lieu therefor to the employees.
This needs to be specified clearly.

i

Government (para. 4 of the OM): It -

It is confirmed that this concession is
admissible irrespective of the station’
from which the journey commences.,

]
'

{
bl
This concession is admissible onlyiin!
cases where the Government servant|
is transferred from a station outside!
the region to a station in the N-E;
Region and vice versa, the same is noti
applicable from one station to another,
station within the region. o)

i

— e e

Itis confirmed that higher raie of road
mileage as for ‘A’ class cities is admis-
sible only between stations not!
connected by rail. -

!
|

i

]

This relates to special orders issued by;

different Ministries/Departments, fory

their own employees posted in N-E

Region, ¢.g., Ministry of Railways had|

granted higher rate of compensatory
allowance to their employees inl
Lumbding area, which now stands
withdrawn. ‘

t

'

(€. & A.G., Circular Letter No. 908-Audit/117-83, dated the 11th December, 1984, |
\ *
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© Commilssion and Govt,'s decision thereon. - tending such review,

St - | No. 20014/3/83-E,IV N

: '! - NO . & % ) L] \

i;‘q\' . Govarfnment of India *’gq, N 9

- g — 8 ¢\
~$; Ministry of ¥inance s XQQ\

S Department of Expenditure — RN

. . ’ , ' KR _\ﬂ'- : \

D C ‘ ‘New Delhi, the 29th October, 1986

I © OFRICE MEMORANDUM . .

Subjecti~ Allowances apt facilities for civilian employees;
'~ of tha Central Government serving in the States

’ and Union Territories of. North-Eastern Region, A&
' . Andaman and Nicobar Islands and Iakshdweep, SR

The ‘undersigned is directel to say that the Special
facilities extended to Central Government civilian employees

"posted to N.E. Region, Andaman and Micobar Islands and ’

Lakshdweep vide this Ministry‘s Office Memoranium No.200;4/3/83~
EJIV dated 14.12,1983 ad amended from time to time are to he .
reviewed azia regult of recommendations of the.FburTﬂth

a

the Fresident -ig pleased to esttehd these orderg on the existing

terms and coniitions for a period of six months w.e.f,1,11.1986 b

or issue'of revised Grders, whichever is -earlier, . N
2, Orlera effective from 1.10.1986 regarding grant .

of Svacial Compegiﬁyggy“AllQngge"to,Ccmtral Gov.ermment -
wuployees of Grotip: 8,0 & D posted In Ihe statag/urtg, oF - .
F_!_Qr_g“l*_lh'_;clsturn Reglonu, Nidamsn & Nicobmr dylandy and. Lk shdweep

e e T e . — —— o - _— e e . N - . R ) . OV Sea i neien
have been issued separately on the basgis of recommenilations ,

'of Fourth Pay Commission and Government's decision thereons..

Central Government emplovees of Groups B, C & D working in

these States/UTs.Jigyihwpherefore, driG_Specinl_Compensato,
KLICWETICE 0N tHE Basis Of Lhe revised orders w.e,f, 171071986,
§E§ara€é'orjer§~ﬁ€Vf“5i$5—BEéh‘i§§G¥d for drawal of'.5pecial
Allovance (Disturbed Areca Allowance) by Central Covemnent o

emploacs posted in’ Mizoram at existing rates pend.ing its. e
ravievw by the Government, ' 2

D i .
3. Group Al enbloyces will continue to draw Special

Compersatory Allowance at the existing rates t11) reviséd _orders
- I = Ty s A aw . 1] . . (y et st D
are ds.ucd on the'baSiquﬁJthe‘recomwcndat1ons of Fourth Pay
CommnsleQ:gpggggyggpment's decision thereon, ~In the case of

pe}bﬁﬁﬁwaho*q;pjgiﬁhéf;aéﬁbinggﬁ;go Group 'A' posts on or after

S———

N

N

LY
N
. .

1141906 of'initially recruited on or after that datdé “hotional!

Pry~iihich they would have drawﬁ“in*hbe‘breéfevisedfEE@lejbut“fﬁr

the Introdnction of revised scale should 'he taken into account — -

tor drawal of Scecial Compensatory Allowance, .

Contd . oi o/"‘
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4, | In se far a8 parsons serving in the Indian Audit and
Aocounts Departmant, are cencerned, these erders issue after
censultubisn whkth C, &, ALG,

{ &, N. STNITA )
DIRECTR (2G)

Tos . '
All Ministrion/Departments ef tha Goverrment of Indin ete.ete,
a3 por standard list of distributioen, .

\

Copy alse te:

1, Department of Fersennel and Trainirg{a,I.S.) For
) . necegsnry
2, MHA (States and UT Side) astion, -

5, Ministry of Urban Develepment
4, E,IO(B) Sactien,Deptt,nf Expenditure
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7 D, 20014/3/%3-1, 1V
A : (overpee s of inliag . "
' ' Pivdetry o4 Finan-e ) \
Depzrement of Sxpernditure N
o LY ' \\.
N
N

o . , thire: Delhi,.i)m 20¢ April, 1987, N

OFFICE [ZFORK!'MDUM

Subject:~illowances and facilities for civilian employees of the
Centrel Government serving in the States and Union Terri-’
tories of NorthxEastern Region and A.& M. Islands and
Inkshadweep - improvement thereof.,
kkhkhkhhkki

+ \

The undersigned is Jirectel to refer to para 1(iii) of
Ministry of Finance, Department of Expenditure O.M. 1%0.20014/3/83~
B. IV Jdated 14th December 1983 as amended vide Office Memorandum

of even number Juted 29.10.1986 on the above subject, which is
reproducej,below:- ‘ '

1(113) “gpecial (Duty) Allowance".

"Central Goed el O caep oy whios Tave a1 1=t fa
transfer liability will be granted a specital (uty dalliwvance:
at the rate of 25% of basic pay sulrject to a ceciling of
R4 400/~ per month on pocting to any station in theé North
Bactern Pegion. Special (Duty) Allowance will Ye in atii-
tion t5 any special ray and/or Deput@tion (Duty) Allowance
alrcady being drawn subjoct to the condition thet tle totzl
of such Special (Duty) Allowance plus special pay/Deputa-
tion (Duty) Mllowance will not exceed R.400/- Pty Special
‘Allowance like special compensatory (remcte locality.)
allowance, construction allowance ani Project Allowance
will be drawn separately”, ! '

2, Instances have been brought to the notice of this.Minige
where special (Juty) Allowance has been allowed to Central Gove rn-
ment employees serving in North East Region withcut the fulZilmeat
of the conlition of all India transfer liakility. This is agairst
the spirit of orders on the subject. For the purpose of sancticr-
4 ing specinl (duty) allowance, the all Inlia transfcr TialiTity of
(R ARNE m?hb@;}”é?’ﬁﬁy'éeEUiEE/Céﬂfé”égliﬁégmbéﬁﬁg"Bf"EhT posts/qgrdip
fﬁ of B0sts 1is. to be determined. bﬂf"armlyinEj'EéEEé'§§E.;“i§§2;_§.j§_“_iiifi{§fi"'f
ff ONEVTTPIOMoLIon 2008, etc. i.d, whatiier fadhi itinent to. the -
| SCXVATE7ERATE/pogts_has_been made_on d112Ind43 Basls anl wWhether

N/ promotion 15 also done on the basis of L6 allZIAdia 2688 08 — -
Y ) RXOMSE ST boEEd o0 coimmon seniGEity £oF the serVice/caldid/posts

' } as"d"Whole F~Mere-~clausd™in the appointinent ofder (38715 dore in
C il the dlise, of alinostal1l Pésts in the céntial SEEFELR riat ‘etc.; To
i U BTN E T hR T R TS O UO IR € 1iad s Jiaklgd to ¢ transfarred’

Apanywhere dn Tniia docs N6t make him eligible £or The grant of ;i
SHLEIN ‘ . L . T SRR

ceial(duiy) allovance, : ST
DAY O ContAee e afe LT

N COnEanen2/o iy
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5.  Fimancial sdvicers of the adninistrative Ministries/ =~

Departments are recquested ts review all such csses whers spsclsal SO

(duty) sllewsnce has been sanctianed te the Central Govermment -
enployeos serving In the varieus effices ineluding tlose ef :
autbnomeus erganisations located in tha North Fasb Ragien which

are under ad=inistrative centrol of their Minictries/Degartments, .
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Financial Adyisers of all Ministries/Departments,
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. , F.Ne,20014/1G/06/C, IV/E,1I(B)} —=——errm -
‘{ , , Goevernasnt of India : .
‘ , Minfetry of Finance ‘
- Dspartnnnt of Expenditure h
. o~
Now Delhi, the 1ot Decenber,leﬁa ‘ :
. GEIE MHRAMDU o ;‘ |
Subject t~ Improvement 'in facilitles for Civilian expleyses. of the Centxal
. Gevt.serving in the States of Nerth-Eastern Rogien, Andaman & -
Nicohnr Island and IathWadeep, L
ER L l.
The undenaigned is directed to refar te this Mlnistry’s U, M
No.20014/6/85mm IV dt.,14th Doocembar,1983 and 30th Merch 188& on the
subject mentisned abeve and te say that the questien ef wnaking suitable
Imprevenonts in the allewances ard €acilitles te Central Gevit, employees
pested .in Nerthw-Eastorn Roglen cemprising the States eof Assam,Meghddaya
Manipur,Nagaland ,Tripura, Arunachel Pradesh and Mizeram hus been ehgaging
the attentien ef the Gevt, Accordlngly thc Preoident is nev plonﬂed te,.
N o decids as, follews s~ .. | . . _
1) . Tenuro of paotiqg/deautaticn o é’;i\ |
'I‘nn existing provismons as con‘oained in this Minltry!'s O.M L "
datc& 14,12,835 will cantinue, 1 . . o
(ii) Haivataﬁc for Cantral de;uthtion and traininp abrend;ﬁpeo;al ) ﬁ
mantien . n confidontial recerdss . o ST : o/

, ' Tho oxisting provisions a8 centainecd in this Ministryta O.M.'g"'
dated 14,12,%3 will centinuo, Cadre autheritées sre advised to give due -
wiightages for satisfactery perfermanca of dutles fer the preseribed tenure
in the Nerth-East in the matter of promptien in the cadro pouts, deputatien
te Central tenure posb and ceurses of training abrend, e k B

[CEER NN :i Special (Duty) Allgwance . . - 7 - ’fji SR

© Central Govi.Civilian employecs whe have Lll India Transfer ,‘y Co

/ liability will be granted Special(Duty)Allewance at the rate of 1234 of iy
© basic pay subject te.a ceiling ef 15,1000/~ per moenth off pesting te any - !

‘statisn in the Nerth Eastern Reglen and/er deputation(dutj)all-wnnce alrenmy

being drawn subjeci te tho.cenditlisn that the tetal ef such Speoial -

(Duty) Allswanecs plus Spacial allowances liks Special Cempensatyry (Remets.

Lecality) Allewance,Constructien Allownnce and Preject Allewance will be

drawn seperately,

. The Central Gevt, Civilian empleyces uho sre members ef o
Scneduled Tribes end are stherwise eligible for the grant of Special '
(Duty )Allewance under this para dud are exemptod frem paymont of o
Incomo~Tax undor the Incomo Taxdfct will alse drawn Spacinl (nuty)ulwnnco‘:i

(iv) . - Seocial Cemponuatery Allowanco
Thc reccumndatiens ef Lhe 4th Pay Cenmmissien have beon t
ac"cptad_by thae Govt,and Spocial Camponuntery ‘Allewsnce at the revised
ratws have been made effective frop 1,10,.86,

+

(v) " Travelling Allewancs en First nppointment

The present cencossioens as conta:lncd in tbis hiru.,tr‘,r' 0. M.dt.
14,12.83 will continus wvith the liboralisatlion that en first sppeintment
T.A,0heuld Bo ndniesible for tho tetal distance ;nmteaﬂ of fox the /
distance in excess ¢f first 400 kns ,only, .

.
RS

{vi) Travelling hlloyvnca Lar {ourney en trannfor

ou e ' " Tho existing previslens as centained in the Ministry!s 0O,M,
{;« dated 14,12,83 will centinue

:§; Y
I N

12 apw"’“ | | , o i
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o The existing paov1sions as containcd in this Minlstry‘s s
M.datod 14.12,83 will continue. o Ay

e T e
(ra11) sJainingvtiuo uith 1cave: e o RS
‘ . ‘ ‘ o ‘r,, i

; ¢ The existing provisions aﬂ contained in this Mini”t”Y‘S SR
. O,M,dated 14°12 83 will continub. F . e

-~ . 2 L 2
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I(ix). - Loave Travel Conoession f ' T 3_“
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“'The existing concession a8 contained in this Finiutry's S ':[i
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R o Officors drawing pay 9f m.oloo/- or abevc,*and thoir v ..

a ' fumiliea 1.0, Bpeuns and tue depondont children (Upke LByaars fer .. .~ 4

o beys and 24 years fer firld) will be allowed alr’ travel betwsen ' - 4

i © - Imphal/Silchar/Agartala/Alzavl/Lilabari, and Calcutta and vich%erua; ML
<o - ¢, 'betseen Pertblair-and Calcutta/Madras and vice-vorsa in.case &f.-": -’ o
postlgga in'A & N Islands; and botucen Eavarttl and Cocnin nnd g 0

vico-veraa in cage of postings<in Lakshadweep. . 4 KR

) X ‘ .r.'.'".

. : ool
. (x) 3 Childrcn Vduvation allownncc,ﬂeatnl ,uhqi@I‘,' BT 3"3‘{3f

- Vhere the ohildrcn do net’ acccmnany ‘thre galernmont sorvant '

to the Nerth-Eastern Regien,Children Educatien Allowance upte Class XII
., will'bo admissible in respect of children studying at the last.statien 3¢4
' of pesting of the ehpleyess ceacernod or any ethor statien where the f-'(fn
_ohildren reside, If ¢hildren studying ‘in schoels ars put in hestels at "@-

"the last statien of ‘pesting er.any othor statien, the Geverment aervant
‘ concorne& will be givcn hestel. aubdidy witheut ether rastricbiane. ' -'"n

. ,' A
' 9

Jj The rates of Children Educatien Allcwuncp/ﬂoatol subsidy will
' be as in the Department ef -Porsemol & Training,0,1,16011/1/87-Estts jgj’

(Allowanoes)&t 31 12.87 85 anendod fram timn to times ., el
‘:‘ . - ,' R “' . IU. ' . : ‘.}“!' ‘v
;1Cxi)_ r Corc 3Saion fegarding grant of Heuse Rent 11lewance to officera*;l

_;' N 'g pcsted in the, Stateo of PortL~Eastorn Reg;on, Andaman &, Nicobar

< w0+ b Ioland unﬁ Lexnhndwﬂop Ialand t b , ~$;“I ﬂ ‘..-§u$
. s O ';' ] ( . ,\l '0,- LA M "‘a
' v - % The prosent ccnceesion as contained in thiu Minibtryfs 0. M No h(_
] ’ llOlG/l/E.II(B)/84 dt., 28.0.84 as emonded rr.m timo to time will ccntinua.,;
\ ) . ‘bo be applica.ble. .. . " L . y 1.’ :,.
" R :' - . . : . . ] f ‘z ‘.‘ K o
. (xii) e Tolannene fncilities 3 EENREL SRR TR P e
S i ' " O N
P J‘he of[icors vhe- are: cliglble te havo roaid»ntlal tclophong.'?ﬁi
" may ba alloewed to rctain thoir tolephenc at thoir Tosidence 1n thedr | Hw
' last pluce of the psotlng subject te the cendition tnat the’ rental ‘and ‘: A
ell othor, oh\rgcs are paid by uuch offic"r . A_. ..ﬂl{‘
' 2%.1 .. The above orders ylll al o apply mubatis—:uhhndis to tho e

Central Govt.empleyens’ postod 4n -Addanan & Nicebar Islands and Iakshadweep

\ Island, These erders will alae apply mutatis—witandis te officara pested
7 %e W.E,Counc Council, when they are stationed in the NI 0 Pngian. ¥ :
3e . These erder will talo offect fron the dato of lsoue " ?y". f

\

4, '’ In se far the porsens BorvlnL the Indien Audit & Acoounvs Doptto
ara concerned "these erdars ‘isguc aftor consultalion vith the Comptrallﬁr

& Audi‘oor ‘Genorol of Indleh

»

] + ' 7 .
5 Rindi versien of.‘ thif; pameranduy 1o abbacheds Chi
. . . , v . . . . 4 I' ;l
\c) ‘ ".‘: ' " o !‘. E e e " . .- s.‘v ‘v-' |."' - %‘ ;' .
\ M » PR | . . . ) . b /“ ’ \ t . l‘ ;‘ !v‘
, ( Ao TALARAMAN ) .
\ T , JOINT SECKETARY TO THL QOVT.CF TMDT
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Subi  Special (Duty) " Allowance admissible ‘to Central Govt.
civilian employeog having  All India Transfer liability
on their posting té6 North Jastern Region.

Ref:  Calcutta RC  U0I No. . Ch- -01011(iv)/182 dated  6.1.92.

Mlnlstry of Finance (Deptt. of DBY pcnchtm ¢) has clarified
that Special (Duty) Allowance may be piven to Centr al Govt. officers
h*avmp All  Iidia Transfer liabi]i‘cy who pet “transferred to g station

il‘) the Horth Eaat from outside the Repion. The local persong
br‘]on(vnm o North [iast Region  are  pot entitled  for: getiing  the
benelit of Special (Duty) Allowancs, This has been made very clear

i D.o. letter No. 1(1ys1s, I](l})/ﬁ?] dated  3rd  Oet. 91 from Shyi
c9ili Verma,  Under ‘Sccxr‘tdly/\mltlcn to Shri J, Valdhlnad]m Dy.
Duector (Admin.) of the office of the Development Commlsnonf‘r
ﬁmall Scale Industries, New Delhi-  copy endors sed vide DZM ,UO_I
NG. G- 30000(PT)  dated 27.12.91- The' judgement .Passed by the
!-1311'ble Suplcme Court in their ordcx dated 9.8.91 in the case of
RBI vs RBI1 Siaff Association in Ca No0.3107/91 is quite clear.
p-e m\md _ o

2.. The local 1MD staff. hmld:ng to North East Region are not,
t1cchorc eligible for drawal of Special (Duty) Allowance. This
point ha= been ignored by R.C. Calcutta  while sending  theoir
comments to this offjce.

3. “Payment of Special (Duty) f\Jlr)\".mcr ‘to the local officers
and nembers of staff belonging  to ' Noytl Sast Repgion, may be stopped
AAmmediately  and should not be drawn  from {he pay of January 1992
onward. ' ‘

Action taken in the matter may lkindly be intimated to this

{ oy '\‘”,,' iy -
N ] . ' I'-" \1\\\' ) l]l
\ A\ /¥ , ( K. Ra‘mqn ) .
\‘ ' / | : for L. - G. M.
- \ . ) . ’ : . .
W\, o DGE. UOI. NO.GW—30000(PT) Dated New D elhi=3, the. /[/ .1.92,
I.“) " / /
j Copy for similar action to C.S5.0. Shillong. v
].\,\} < .\ : A copy of DG L‘}OI No. G\\-’OOOO(PI) ‘dated 27.12.91 to. \
=R UC. Calcutta together with its enclosure are also sent herewith,
Sk
( K. Raman’)
- for D, G M. .
DGM. UOi. NO.GW-30000(PT) Dated New PDelhi=3, the =~ 793,
- 1w Copy  to Vig.Gell at 11.0. w.p.i. their o, v-00802/5DA/91
At dated 13.12.91. | ; . oo

' - A - : Miv Singh Saing )
S ‘ o - (P G b
! M\#&' . ) ’
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gﬁy-‘";; Tn- Special ‘(Duty) " Allgwance admissible k6’ Centra

S , ‘civilian Em-ployees having All India Transfer. liability
/ : : (, on their posting to Jorxh Ezstern ‘Regioni ..
I, . {J ’l g 1wt ¥

. -rl}.;q«fil'f’\ qu:d t@)('{[‘/ﬁvrﬁj}/{él}—OIOll(I \ dated 10.2. 92°) o

PN ol e I t:f&:ﬁi'ifn'*!f- Lri ik \\.f1’3 304~ '1/\ I
g(.tq\‘\ ,..‘ rl-tt? N: IF) “r".l“.p;l‘ STV //‘/ .

7-1

RS, RW.aRanchi/Siliguri

‘I’ .

"N!‘The'case waé'feviewed. It has ; beenrdecidedttdfCOntinue payment
of dpecial (Puty) .allowance to.-all’ categrigsnof:iofficers ‘arid fmembeLs.
of dtaff of: this: department posted {ipf the Noxthi EasteirntRegionacdor-

ding to:the orders contained An thE MThistry of Finance,(Deptt..of

Expenditure)’ O«M.: No, 20014/16/86/E—IV/Ef-II(B) dated 112, i988. .

2. This superdeaes the..orders:contained An grey UoI: NO. GW-BOOOO(PT)
dated 14 qu and DGM UOI of. even No. datcd 2841 92‘..%wr RS
: ST .' 8 B T S o
SR _-i-‘\a : e Sd/—26 g
. ', . . ) ( K. Raman )
for D.G:iM,

DGM. UO1.  NO. GW-3000O(PT) dated New -Delhi-3, the 27, 2‘1992.

. Copy” fogya;ded £or., information and. further necessary action
in super essio s+ D Uég QO,GW 30000(PT) dated 14¢1.92 and DA.UOI
R of eveﬁ”NB da{: ¥38:1 £ s ©. shillong-.'

' B i (D) ! fop WD sdIEolel

..SQQ[\‘ \\' - ot I.v.l\f.‘ I{ a dg_-’:]‘}.t-‘ll 01‘1.")..!_.‘"1’_..3..{ g3l

-.' " e =y : e . ‘. . (K ¥ aman) we L '\(U--';"\
"for B.G.M.

v\]

DG4, \UOI».NO GW-—SOOOO(PT) ‘Dated New Delhi-3, tfh‘éH-”’ .* eza'1992
Copy tO Vig. Ccl" at H Qa : q’ .

. " . ‘) B ‘e .\1(1/.- we e e
AN ,; ,r Lot
‘ -’11" :]. 'I‘. ,:” ; ‘.' |r_4‘4! ‘*_’ e ,; t' (bif‘-” S"l’l(Th Saini)
o)')... 19 M IR NI v ) Stt 14Ct. ) . S R .
" - L Y y . - [ . A' N - \ ”’. - . P
B T R A .izf;‘ P MOQT ‘YRGENT °
*L o G B e e e 4oqRTANT X sl”"
' W " .g, ‘.J RYET]

- Copy forwar ded to’ the folJow1nc stations .for - circulation to
all officers & members of staff postﬁéfat the statlon.- Action is
being takenfor" .continuation df S.D.hv waf. Mardh!92 ooWards. as per
sbove insgtruction. The arrcars fo Jan 9? & Feb‘QZ will ‘be paid
shortly.:'”:~-. o SR et 'h.‘; e
M.C84 Bhubaneswar/Gauha+i/Patna - KR t
M.0s. )\gartala/Mohanbarl/Rar‘c‘ni/G ya/Impnwl/Jhn:suguda/Ry si/
~:"gj1éher/North Lakhimpur/Keonjhargwfh/Kﬂilavhar/Port Blait/
Puri/TeZpui/Cooch behan/S“nba‘pun/PaJsighat/Cherrapunj
‘.-Barapeni/Haldia/Sriniketan/H rakud Tadonq/Digha/Diamond
: ’Harbour/Malda/Daltongeng/Dimapu:/chendbalL/ .
FMOs. Bhubaneswan/?atna/Gauhaoi/Jalpaigari/ﬁsansol» L e
Seiemos.- Dckhepeni/Turh/Chatrw/BoPare/Im*hal. e Sy .

CDR. ' ' Paradilp: R Py : w;vv.ff 972 e W (T A
Agrome{tgzq..Gang‘tok. f;!:"...' IR RIS PRI R RE . . e ‘ £ b - . \ 1/
o . N . L. . ( e Na Cﬁm).. o Es,ﬁl:"\
TR ST LT L for LebiaGeMs .
ne i e Regional Met Centre,'Caltbtt%—27.
caicutta R C Uo. NO C/.—o1 Oll(IV)/T.I/ZS :Dated ~03-1992.

Copy forwarded to DGM New Delhi fo ;1n£ormation..
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SECTION 21

NORTH-EASTERN REGION—ALLOWANCES AND
FACILITIES

103 . ‘
M.F., O.M. No. 11(3)/95-E. I1 (B), dated 12-1-1996

Special Duty Allowance for civilian employees serving in the State and
=i~ wno -Union Territories of ‘North-Eastern Region

The undersigned is directed to refer to this Department's O.M. No.
20014/3/83-E.1V, dated 14-12-1983 and 20-4-1987 read with O.M. No. .
20014/16/86-E. IV/E. 1l (B), dated 1-12-1988 (SI. No. 214 of Swamy’s
Annual, 1988) on the subject mentioned above.

2. The Govemnment of India vide the above-mentioned OM, dated
14-12-1983, granted certain incentives to the Central Government civilian
employees posted to the N-E Region. One of the incentives was payment of
‘Special Duty Allowance’ (SDA) to those who have ‘All India Transfer
Liability’. .

3. It was clarificd vide the above-mentioned OM, dated 20-4-1987, that
for the purposc of sanctioning ‘Special Duty Allowance’ of the members of
any service/cadre or incumbents of any post/group of posts has to be
determined by applying the tests of recruitment zone, promotion zonc, ¢tc.,
i.e., whether recruitment to service/cadre/post has been made on All India
basis and whether promotion is also done on the basis of an All India
common seniority list for the service/cadre/post as a whole, A mere clause
in the appointment letter to the effect that the person concerned is liable to
be transferred anywhere in India, did not make him eligible for the grant of
SDA.

4. Some employces working in the N-E Region approached the'
Hon'ble Central Administrative Tribunal (CAT) (Guwahat; Bench) praying
for the grant of SDA to them even though they were'not eligible for the
grant of this allowance. The Hon’ble Tribunal had upheld the prayers of the
petitioners as their appointment letters carried the clause of All India
Transfer Liability and accordingly, directed payment of SDA to them.

5. In some cases, the dir:ctions of the Central Administrative Tribunal
were implemented. Meanwhils, a few Special Leave Petitons were filed in
the Hon'ble Supreme Court 5y some Ministries/Departments against the
orders of the CAT.

6. The Hon'ble Supreme Court in their judgmemt delivered on
20-9-1994 (in Civil Appeal No. 3251 of 1993) upheld the submissions of the

\ ba_
Vaanl""‘f"'pl *

,‘..7',“_0— C‘“f:/\:b‘ l”“
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Government of India that Ccntra] Government civilian employees who have
all India transfer liability are entitled tv the grant of SDA, on being posied
to any station in the N-E Region from outside the region and SDA would

‘not be payable merely because of the clause in the appointment order
relating to All India Transfer Liability. The Apex Court further added that{
the grant of this allowance only to the officers transferred. from outside the |

region 1o this region would not be violative of the provisions contained in

Article ‘14 of the Constitution as well as the cqual pay doctrine.” The |

Hon'ble Court also directed that whatever amount has alrcady becn paid to

the respondents or for that matter to other similarly situated employces

would not be rccovcrcd from them in so far as this allowancc is concerned.

7. In view of the above judgment of the Hon'ble Supreme Court, the
matter has been examined in consultation with the Ministry of Law and the
following* dec151ons have been taken: '

(i) the amounl already paid on account of SDA 10 Lhc ineligible
persons on or before 20-9-1994 will be waived; and

(if) the amount paid on account of SDA 1o incligible persons after
20-9-1994 (which also includes-those cases in respect of which the
allowance was pertaining to the period pnor to 20-9-1994, but
payments were made afier this datc i.c., 20-9-1994) will be
recovered.

8. All the Mmistrics/Dcpaﬂmcms. cte., are requested toh keep the
above instructions in view for strict compliance.

b e '“‘A‘“‘ -
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foflo. 11(2)'97-C 1I0)
B Covermnsnl of fadio
R Minisiy of Financa

Deparimcit of Expendiuig

New Delhi, Dated July 22, 1998

OFFICE tALMONANDU

Subject: Allowances and Special Facilities for Crviian Enployees of the Cenlral Government serving in the Slules

" and Unian Terrilories of the North-Eastern Regicn and in the Andaman & Nicobar and Lakshachveep Groups

of Islands — Recommendations of the Fitth Centin! Pay Commission.

With a view lo attracting and retaining cotnpeltent ofticers lot service in fhe Morth-Easiein Region, cormprising
(he territories of Atunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Magaland and Tiipuro, ordeis were
issued in this Minisity's O.M. No, 20014/3/33-E.1V dated Decentbcr 14, 1583 exlending certain allowances and
other facililies to the Clvilian Central Government employecs serving i this regon. In (enms of paragraph 2 thereol,
these orders olher than those contained in patagraph (i) ibid. were also (o apply mulatis mutandis lo the Civilian
Central Government omployees posted to the Aidaman & Hicobar Istands, These were luther exlended lo the
Cantral Government employees pasled 1o the Lakshadwacep Blandds in this Ministy's O.M, of even numbet dated
March 30, 1964, The allowances and facilities were hutther tiberatised in this Ministey's O.M. No, 20014/16/8G/E [V/

——

E.J(B) dated December 1. 1988 and were also exlended FlheCaniial Government enipldyees posled to tho Notih

Eaclem Counsil when slalioned in the torh-Eastern Region.

2. The Filth Ceniral Pay Commission have inade cenain tecommendations suggesting lurther improvements
in the allowances and facililies admissible to the Cential Gevertnend erployees, including Olticers ol the All India
Sevices, posted in the Norh-Eastern Regioa. They ha.u further rzeommended that these may also be extended to
the Gentral Government employees, including Olficers cf the All india Services, posted in Sikkin. The

J9e

recammendations of the Commission have been considerzd by the Government and the Prosident is now pleased

o docide as follows : = S =5

(1) Tenure of Posting/Deputation
The provisions in regard to lenure of posting!deputation centained in this Ministry's O M. No. 20014/3/83-
E£.1V daled December 14, 1983, read with Q.14 0. 2001.4/16/86-E.IV/E.I{B) dated Deceber 1, 1988,

shall cenlinue 10 be applicable. ;

() Welghtage for Cantral Deputations/Traininyg Atroad and Special Mantion in Confldantial Recardy
The provisions contained in this Ministry's O 14. No. 2001 41283-E IV dated Duceirber 14, 1983, re8d withO.M.
P L T TR m: ntﬂ: bt Ngmnond 20 4 100G sheg -"r*.Mimm 10 he ﬂDDhCZ\b‘e.

1A e gt D e v e

\yjji) Special [Duty) Allowance

A Certral Government Civilian employees having an At ingwy Transter Liabilty” and posted Lo Ihe specilied

Territories in tha Noth-Eastern Reglon shall be qranted (ne Gpetinl I'L_)Htﬂgll_g_\y_a_r)mgl_{_lvo;,a_l_e_g!_l_?_,j_ngr

, aentobiheir basic pay as proscribiad inWiis LAinistey's O &4 Ko, 20014/10/86-E,IV/E.H(D)daiéd Deccember 1,

1988, but without any ceiling cn its quantum froolher whids, the ceiling of s 1,000 e 1nonth currently in

*\( lorce shall no tonger be apphcable and the condiivn (bl the sagiegate of the Special {Outy) Allownnce plus

Spesial PayiDeputation (Duly) Alicwance, 17 aiy, A oot excend 18 1,000 pecinanth shall also be dispensed

vath, Other leims and conditions govermag the geant ol this allowance shall, however, continue to be
applicable,

In torms of the orders contained in this Lboistey ¢ G 1E 1o ~022/2/88- € 11(D) daled May 24, 1988, Central

Govemment Civikan gniployens having an “Adlrai Traneher Liatabty™ and posted o serve in the Andaman

& tlicobar and Lokshadweep Groups of lstands ere pregenlly cntitied 1o an Istand Specinl Allowance al

varying rales in lieu of the Special [Dutyj Alzeaiice Admissiie in the Nodh-Eostern Region. This Allowance

shall continue 1o be admissible 1o the cpevhiod calegary of Central Government employees al the same

raleg as prescribed for the dilterent specilind aceas inlhe O M dated Liay 24, 1089, bul withoul any ceiling

on it quartum, This Allowance shall also Lencelenhbe teimed as fsland Special (Duty) Allowance. Separale

orders in regard 1o this Allovrance have baen ictaed in {his ktinistey's O M. No. 12(1)/28-€.11(B) datcd July

17, 1998.
Allention is also invited in thic connpection o '
11(3)/95-C.11(B) dated January 12, 1896, which shall continue ta be applicabie nol only in respect
Central Govetiinent cmployeas poeied 1o cere in ihe Heorh-Eas
\l s\ serve in the Andaman & Nizobar and Lase vadseer Groups of Istands
e Lo _
‘ traers Cofric '

L2 %,

» clarificatery orders contained In thus Ministry's Qb Ho.

ol he

4o —————

fern egion bul aleo to those posled 10
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(iv) Special Compensatory Alloveances
Orders in regard 1o tevision of the mies of various Special Cempensaiory A“UWHW‘&‘S, 'such as femole *
Loca..tyl\ﬂmv‘amc Bad Climate Aliowance, Tribai Area Allowance, Composite Hil Compelualc‘ryAllowancc 'r‘
elc., which are docation-specific, have either been seprrately issued or are under issue bosed on thef:,

- Government decisions on the recommerndations of 15e Filih Cential Pay Commission mlahng 10 these”
alloviances, These arders shall apply 1o the e Egibile Cenlre! Governmenl employees posled in the specilied ‘
localilies in the North-Eastetn Region, Ardisman & Nicobar Islands and Lakshadweep Islands, depending
on lhe area(s) of their posting and subizcl to the obsevance of the terns and conditions specilied (kerein:” \
Such of Ihofe employees,who are enmied to the Special {Duty) Allowance or the Island (Special Duty]
Allowance shall also be entiticd, i addition, 1o the Special Compensatory Allowance(s) as admissible 1o

- themiin terms of these separale orders, ’ .

Central Govemn*enl amployees enlitled (o Special Compensatory Allswances, separute orders in respect of
which are yel 10 be issued, whi conlinue to draw such afowances at the exisling tates with relerence to tha
‘notianal’ pay which they would have dravin in tr.e appiicable pre-revised scales of pay but for the inlroduction
of the corresponding rewbcd scalas il the revised esdlers are issued on the basis of the recommandalions of

lhc Filth C CentraliPay Commlssmn and ihe Goverent dagisions theteon,
’ t
(v) Ttavnllmg Alloviance on First Appomlnwnt
- Tho exisling concnss:ons as provided in this Minis in, s .M. No, 20014/3/83- E IV dated December 14, 1983

and Idrther fberalised | in OM. No., 2G014/16°66-2 IW/E Il(C) duled Decomber 1, 1988, shall continue to be
’lpphu.‘)l)ie

(vi) Travalling Allowance for Journays on Transtor- Hond Milenae for Transoorlation of Parsona! Fficc!
on Teanstar; Joining Time with Luove
The exisling provisions as contained in this Lniute’s Q 10 172 20014283 E.(V dated Decembcr' 14,1083 -
stm:t continue 10 be applicable.

(vu)L&mvo Travel Concession :
Interms of the existing provisions as comated i: 13 Mintstiy's O ki, Mo. 2001 4/3/83 L.V dated Decernber

14,1683, the lollowing options are available (o a government servant veho leaves his family behind at the old
headquartars or another selected place of resdance, and who has nat availed of tanaler travelling sllowanee
forthe Lamily
(@} the government servant can avail ef tha leavea fravel concession for | journey o the Horne Towen Orass in

a block paried of two years under the norut Leave Travel Concestion Rules;

OH

(b) in lieu themo! the government sersant can avail of e facility lor himsellherself (o truvel once a year
from the slation of posting (o the Herne Tova or e place whete the family Is residing and for [y family
(reslricted only lo the spouse and 1o dependent chitdren of age up 1o 18 years in respect of sons ond
up to 24 years in respect of daughters} also to travel once a year 1o visit the government snrvant at the
station of posting.

hna ¥

These special provisions shall continue to b upplicabls.

In addition, Contral Government employces and their tanuies posted in these tertories shall be entitied 1o
avail of the Leave Travel Concescion, in cmefg"n(.ips ontvo additional occasions during their entire sorvice
career. This shall be termed s "Emergency Passayu Cuncession” and is intended (o enable the Central
Govemment employees and/or their farmitiag fs;"ouse and wo depundunt childen) 1o travel either to the
home town or the slation of posting in an emergency. This shall be vver and sbove the normal entitlenients
ofthe employeesin lerms of the O M. daled Decenm:tier 14, 1983, and the lwo additional passoges under the
Emergency Pascage Concession shali be availed of by the enmlcd mode and class of trave! as sdinissible
Uider tha notmal Leave Travel Concession Rules. : ‘

Further, in modification of the orders containad s this f.um:h" s QAL Mo, 200147166 EIV/ZE LY Jated
Deocember 1, 1888, Officers drawing pay of i3s 13,5200 and above and their families, i.e, spouse and tye

deponctent chndwn [up to 18 years in respect of sens and up 1o 24 yeurs inrespect of daughters) vill l"«'
pornitied to !raw‘l by air on Leave Travel Concession heiv een Agu:13!.1’/\4‘3"'l'ImphabLiIabari/S!lchm in

tho Marth Gast and Calsulla and vice versa; belween Foi Slair In the Andaman & Nicobar Istands and
C’:ﬂ::_ut. Mlacian aned vieco Varen sy bt meas ¥ - 11t g tivar boabl elseavediaments Lo ln;ulo PUPTVR  o. JFUIN T DU T SUNN
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E - e ) G"f‘d’“@.E,‘{‘!Cﬂ{iOn‘A”ov'.ianco and Hetlel Subsidy . CN
";f' S Theexisling provisions as contsine in this LIS 010, ho, 20014/0/83-E IV daled December 14, 1983
N shall curitinu (o be applicablo, | he ralas of Chiedren kduceton Allowante and Hostel Subsidy having been - -

revised in the Depanmont of Personnel & Tralning Q.44 ivo. 2101 711/97- Esll (Allowances) Yaled June 12,

14998, the Allowance and Supsidy shali be payable al the revised monthly rales of Hs 100 ard Re 300

tespectively per shild,

. { .

(ix) Retentlan of Govertinein Aceonunodation nt tha Lom Siation of Posting .
The facility of tatwtion ol Gavernment iCuttreodation o the last gtadion of pPosting by the Contial Government
ainployees posted 1o the specified letritories and whose lanilies conlinue to stay al ihat slation is available
intetms of the orders conlained in tha erstwhile tinistry of Vicrks & Housing O.M. No. 12035/24777-Vel, Vi

dabsd Fobruary 12, 1984, us amended fiom tine 10 une. This facility shall conlirue 1o be available (o the
ehgibla Central Government einployess pested in the Honh-Easlern Region, Anctaman & Nicobar tslands
and Lekshauveeep Islands, In patial ieodification of these orders, Licence Fee lof (he accommoctation so
retained vill be recovarabile gt the applicable nenal tates in cases where the accammodation Is belov the
type to vihich the eniployee is entided 1o and o ane and & half limes the applicatle normal 1ates in casos
whete the entitled type of accommodation has Léen retained. The facilty of relention of Government
accomisodation ai the last station of pesting wili also e advzable or a petied of hree years beyond the

- normal petriissible pericd for retention of Gevettinent accommodation préescribed in the Rules.

/({) Houss Nont Altuwance (or Employegs in Occupation of Hired Private Accommodation
N The orders contained In this tAinistry's O.M. Mo, 1101 BB 1KLY 84 daled March 29, 1984, and exiencadin

this Ministry's O.M. No. 20014/106/86-EIV/E.HI(B) dated Decomber 1, 1998, shall cordinue to be agplicable.

(xI) Retention of Tetephone Facility at the Last Station of Posting A '
As providod In this.Mirtlstey's ©.M. Mo, 2001 ANEISEIGE Y doted Dacember 1, 1088, Centrai Governinen(
ernployees who are eligible for regidenia! tetephanes may b permiited 10 retain their residenial lelephone
altheit lost station of posting, provided ihe 1emial and ai ot chatges are paid by Ihe concetney erployees
themeselves.

(xijMadical Fudilition ,
Families and the eligitle dependants of Centzal Government employees vho slay behind at the previous
slations of pés:mg on the employees Leny pacied o re suecited lationes shall continue lo be eligible to
avid of COHS facifilss sl stations W luare such lacitiies are avaitable, Delaied otders in this regard will be
issued by the Minislry of Hoalth & Family Weityre, ' :
3. The Pl dunt i alzu pleated 10 GELI0G fiar o SN, S Q3 s s e e e e L

employees posted in (e Norh-Eastern Region, shait alzo e applatile Mulaiss mulandis 16 the Civilian Central

- Goveinment employees, including Officers of the il incia Semvices, posted (o Sikkim, r
4 Thesgordarsailidhe ef ealliam August 1, 1927, - -
5. Mns0 lur as peisuns seeving in the Indian Avan and ACCMs Coparimen ars concemed, these crde s issye
alter consullation with (ho Compircller.and Audilor Gonerai of gy ,
6. Hindi version will follow.

) fm%’,

(H.SUNDER RAJAN ) -
f Jont Secretacy (o the Government of Indha

i

i
To . ’ S : o
All Ministries/Oepanmant of the Goverament of India (s per standacd Uistiibution Lisd)

Copy {with usuai number of spare copies) forsardud to CEAG, UPSC, vic, [As per standard Endorsernent List)
: : ) Sare £ 10y Loar telarela Arnim o~ f AT TN .
Copy also forwardad to Chiel Secratary, Andaman é-.l.x.l.Lm islands and Ameu'uSImlon Lakshadweep. “\
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USHA MATHUR : e T GOVERNMENT OF INDIA
Jolnt Secralary o e, - MINISTRY OF FINANCE
TN : o S CEPARTMENT OF EXPENDITURE s
'; N v'" ' ..‘ "'1': l l.'\‘ f"* ' ' ?S “s. 7/ ‘ '
‘.,/ i / AR f '/ “2'{‘4 ﬁi‘.ﬁ]/Mbw Delhi,lhc.:,’g{\‘_mm ﬂvqb :
. .. 1 WM‘ - C . . - . ] . B \ » A T
"\ Dear Shri (et /. ST : S

' M N : . -, s ",‘\‘
Based on a Judgédient of the Sfipreme Court of Indla, the Ministy of Finarfca |
directed all the Ministries/Departmarfs that Special Duty Allowanca (SDA) to the ,..’\,, I
Central Government employess postqd in-North Eas'ern Region may be reslricted to - ;
the employses who fulfil the conditior]s lald down in Minlstry of Finance, Dapariment 5
of Expendliture O'M. No.11(3)/95-E11{BY In short SDDA is required to be pald to only '
those Govl. servants who have ectul ‘Al TndTa Tra1sler Liabllily' and not simply on ., !
the ground TRal The Aof"rrnbﬁ'ﬁ'ﬁ“'é'ﬂfﬁma,\ﬁansler Clability” ﬁbsfboféﬁiﬁ'@ﬁllBﬁé_ELlrl !
helr lelters of appolnimenls. Based pn hat JUdgemsnt SUA 3Tsady pald 1o moligibla ;oo
-8mMpIoye8E Of or belore 20.9.1894 fas waived and therealler no payment on thig
account was required to be conlinueq {o inaligitis ernployees. ‘ oy

P,
¢ 2

Y

It is observad that In spite of hfse clsar Instruzlions, some Departments/Officen

ave bean continting To pay SURTF Their employees olherwise inaligible, posted in
North Easlern Region. 1n cerlaln dases (s payment 1o non-gligible employsss Is = -~
being conlinuing on the plea that the applications filad by the employaes belore

| Z@T/Court ars_pending or on ollf:r similar grounds, As the Judgement of the

\v Supreme Cour has he effect of w on ailﬁ%ms, the cases pending before

W\ CAT/Court should have been gol dFposed of accordingly. No payment to Inaliglble
- employess should have been conlijed. : 3

3. In order to ensure that instrugtions conlaine in_this Minlstry's O.M. dt.12.1,98
Ibid are Implemantad unllormly, yo | are requeslad lo confirm thal SDA Is nol belng
- paldio he employaes who do nol {11 {he conditions of oTgibly Th Terms ol O.M. dt.
12.1.86. Furtherithe dalalls of pepding CAT/cout casos on the subject, !{‘any, may
. be furnished lo this Ministry viz, (1}]No. of Oa/Writ Petition, (1) name of the Bench of
CAT/Court, (il) names of parliesf and (iv) bria’ contenls of the claim anca lalest

position. In case _of any doubl f1s maller mzy be referrod lo_this Minlstry fo
clariicaion, T ST pormont g1 SOR- T o0 Mty lor

'a Hon L 1. SLA 1o Tnellible employonns ia continuad, tho
responsibllity of Ihe officer concerad for wiong jaymant may have o be fixed, The

om—y w3 X3
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Informalion regarding CAT/Gourt Lases & ETA AR Tian

AN rec y ‘ases should seach WIASTY of Finance Tales| b

25T March, 2000, | OO O, TINANCE Talesl by
S N | | : b
2 b
e - ‘ b
. Yours 8,lnc'elfly, >

Y nd 3 ;
To

. i | : “ (Usha Mathur.
Sh, Anin '8]:01'"0, i ( N] aint )

\(‘}_‘- .;%Ilﬁ!”':i;ﬁl A.’]V’is-tr\ri' ) . . ’ -fc A_&
| M I S(.‘Jieﬂt’.? & 'Ti@c.txwp'(-of}y N mhh;u.m- Cef 4 ‘Jw
‘j(m @J_hg._b’ Woa_,‘,&
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V(;{TTN ’Accordlngly there are no pending CAT/ Court cases
“In so~far-ps thig department |s g

INDIA_METEOROLOGICAL DEPARTVENT b{'
“(Bheral Nausom VIgyan, VTGRag) ™ E
e ~ hrye -1

Sub : Special Duty Al{owonde.(SDA) to the Centrpl .

Covernment Employees posted In"North Fastern
Reglon, . - . , ’ <.

. Ref : DST letter No.5~3/97-CDN doted 24th Morch,
- 2000, i

Special Duty Allowance (SDA) s pald to at}
cotegorlies of officers and members  of staff of this
department posted In the North Eastern Reqglon sccordlng ‘to

‘the " condltions leld down In the Minlstry of Flnance

(Department. of Expenditure) 0.M. No.11(3)/95—E.II(B) dated
12,1.96. and clarlflcetory 0.M. No.20014/3/83-E, ] dated
20.4,1987 asg they have actugl, "AL Indle Transfer

Ilabllity!, AN \

concerned,

e
o7 oh
- /'l\\ \/>

(S, NIRANJAN )-
Dy, Dlrector Gencrapl of Neteorology

(Admlnlstrat{on ¢ Stores)
for Director Ceneral of Meteorology

A

OST_(Shri Harmohinder Slngh, U.S.). : ‘
DOMTU0T No,CW-3003p dt,New DeThT=2: the 318t March, 2000,

Copy to : 1., 'DOM, RMC, Guwahat (Shri Dhanna Singh),
2. Met, Incharge, €SO Shillona (Shri S.C. Sahu).
3+ DDGM RNC, Calcutta, (Shrj p.g. Viswva).

-

Thls s in cont!nuntlon_of DCN U0 No.GW-BOOOO(pt)
dated 27130.3.2000. -

Hie € ) Saeed

( MIR SINCH SAINI )

for D. C. M.
DCNM UOI No.CW-30000  dt. Ney Uelhi-3; thed ) March, 2000,
7L Sy
flasl o b
+7w} [ \+_\
B

Ay
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DNy RMC CUWAHAT! (Dr. Kanti Prdsady)” —

~

1

Sub:~ Special duty allowance to Central Covt. Employces posted
in N,E. - - Region
'
Ref:~ i. RMC CHI UOI No.GHT-00940/6016 dt.11.1.2002
ii. Min. of Fin.(Deptt. of Exp.) D.0. No.11(28)97-C-
| 11(D), dt.15.3.2000(copy enclosed), D
1J.DCM U0l No.GW-30000(PT), dt.28.1.92(copy .enclosed).
i . o
i , . .
Apex . Court's verdict dt.20.9.94 against Civil Appecal
No. 3251/07/1993 and Court's instructions on .the subject issue
relterate prov15|on for payment of Spl. Duty Allowance only to the

transferred from outside the N.E. Recgion and posted to N.E.
Region and Andaman & Nicobar Islands etc. and would not be poayable

merely because of the clause "All india Transfer Liability", The
_S D,A. is Noﬂ payable to the persons belonging 1o that. region., As

such, persons,¢nat of N.E. domicile, who have been transferred to
N.E. Region~ohl et- S.D.A. o ' '

As suchJ payment of SDA made to all.incligible INMD officials
prior to 20.9.1994 have to be condoned and waived-ofl and payments

of SDA made ‘to ineligible IMD officials after 20.9.1994 arec to be
recoverod. f ‘

. |
N .

Action Aay, therefore, be initiated to ?ecovcr orrecars paid in
the: form of {SDA to ineligibie IMD officials after 20.9.94 under
intimation to, this office. :

'

i D
DCM UOI No. CWiBOOOO[PT/é?L(Q72”~<Datcd: New Delhi-3; the “5 2002

RFGISTFRFD'““

~ ~ [ T N e s .

- Copy to: MOs:Mohanbari/North Lakhlmpur/qn?pur/SLlchar/UhubrL/

|

Imphal/&arap%ni/cherrapunjee/Dimapur/Passxghat/Lengpu1

et Y

( A. K. STAFFORD )u—H)H)ﬂL__

for DDGM, R.M.C Guwahati

RMC Guwahati |Uo:No.GH=-E.00940/ dated:24.4. 02/

Copy to: CB/RADAR/COMP/GS(FO)/AAS/FHO/IS/SMC/MB/VIG/GS(OT)/TS/TBLECOM/
WBRTﬂpBO units for information.

. : L\'-1axj
Mh{f‘&"l to Ib—% | . \J)"/‘ sl j \-J._..._.,) 13/\[)‘7’,

P.E.T: Jorhat for information.

Seismos: Imphal/Tura/ﬁekhapani.
%4"

( Ao K. sTArFrorp )™
X Cof**- ’f01 DDGM RMC CuwahaLL
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To,.

‘The Director General of Meteorology (Kind attention to Dr RR.KclKar,DGM )

- India Metcorological Department

- Mausam Bhawan', Lodi Road

New, Delhi-1 1(@)003‘ .

(Thiiough Proper Channel, Kind attention to Dr, K Prasad, DDGM)

Sub:- Rgcqucst for review and Canccllation of HQ's order dated 15-4-02 regarding

recovery/discontinuation of SDA'to IMD officials scrving in, the N.E.region

Refi- 1. DGM Letter No GW-30000(PT)/2442 Dated 15-4-02

, 2. Letter from under signed dated 2-5-02

Sir, . . : ' » A .

, Your kind attention is drawn hereby in continuation of carlicr letter dated
2-5-2002 from:the undersigned regarding above mentioned subject. It contains a broad:
perspective.in connection with SDA drawn since 1983 by IMD Officials for their services
rendered in the NE region and the reactions among officers and staff under RMC
Guwahati on réceipt of the above mentioned letter dated 15-4-02. It is a sincere effort
from the u‘ndcés‘igned to highlight all aspccts in this respeet  so that this perennial
problem can be solved and genuine  IMD officials can continue getling SDA as per
Government orders from time o time, - '

[. Letter bntcd 15-4-02 from HQ New Delhi requires reviewal and therchy

cancellation, S ‘ - ‘ o ,
Sir, your kind altention is drawn again to highlight some facts stated below which seem
not reflected in your above mentioned letter. .~ . - o ' '

(i) AlLIMD official posted to N.E. region arc genuine cligible employcés
for availing SDA, as per existing Govt. orders issued time to time
during 1983, 1988 and 1998.They have actual all India transfer
liability and their promotions etc are also based on common all India

- - level seniority list, ‘ ' - ' .
(i) . The Court Verdict dt 20.9.94 against Apex court civil appeal No,
- 3251 of 1993 cannot be the basis for declaring a particular group of
IMD officials incligible for payment of SDA, in which verdict, IMD is
~ hot concerned at all and such verdict cannot be implemented in the
- Department. : - L

(iii) i Neither officers and staff nor the Department has filed any court/CAT

1 casein respeet of payment of SDA till date. _ o

(iv) Once IMD officials arc well-covered by existing Govt. circulars for
payment of SDA, the question of referring to Court/CAT judgement

» docs not arise further and not required also. A
(v)  The letter has not reflected anything about the Govt., as well as
- Departmental orders which are in force allowing SDA. However
- departmental order cannot supersede any existing - Govt. order
i' especially financial related matters. For this  purpose a subsequent
¢ order ~front Ministry of Finance and department of expenditure s
- required specifying the related matter., '

CQ(,.
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(vi):  As the letter dt. 15.4.2002 could not supc‘rccgc the existing Govt.

: ~ orders allowing SDA, IMD officials arc still cligible. The question of
“recovery & discontinuation of SDA docs not arisc at this stagc.

(vii) No Govt. circular contains the clause like The SDA is not payable

i + to the persons belonging to that region. As such persons not of N.E.

l domicile, who have been transferred to the N.E. region only get SDA”
asreferred in the letter dt.15.4.2002. S

!(viii) For administrative smooth functioning, for reducing Govt. financial

’ involvements and for public interest, Department may {frame regional

© outlines, regulate its transfer/posting cte, but jt docs not mean that the

' national outlines of the individual employee working in diffcrent

; regions will disappear or vary. ‘

i(ix) Since 1983 to till date, no Auditor has so far objccted to the payment

of SDA, except the recent audit of RMC Guwahati  dt. 19.11.2001 -

which has advised the Department to review the admissibility of
payment of SDA to Staff only as per orders/instructions. issucd  from
time to time from Ministry. Til} 1.4.1997, IMD officials posted to N.E:
: region were under RMC Kolkata. Interestingly audit report of RMC
? Kolkata has not declared IMD Officials posted to N.E. Region

incligible to reccive SDA so far. A _ ‘
‘(x)  The letter dated -15-4-2002 scemed -éndorsed to.CSO Shillong for
‘ similar action in addition to RMC Guwahati, but was not endorsed to
. RMC Kolkata, It is not understood why SDA s going to be
' discontinued  with recovery of arrear from 20.9.1994 from certain
employees of RMC Guywahati, but not from any employees of RMC
Kolkata posted to N.E. region. But during the period from 20.9.1994
to 1.4.1997,the same set of IMD officials were working under RMC

~ Kolkata. '
(xi) ~ In certain Govt. department , SDA is not admissible for certain Govt.
- employees whose certain  service aspccts are zonal in nature. IMD
Officials posted to N.E. region do not posses such zonal character.

- (xii) ~ The letter could not ascertain the gricf of officers and staff for deprival
of such huge financial benefit ignoring their genuineness , where a
_ question of violation of article 14 of constitution, as well as cqual pay
| doctrinc may arisc.

It is thertfore requested that Department  should review and cancel this letter for the

interest of genuine benefit given by the Govt. of India to its cmployecs.

Sir, someé kinds-of misinterpretation of existing Govt. corders ,Court casc/verdict and
recent Auditor’s report of RMC Guwahati dt. 19.11.2001 is scemed arised in certain input
levels in your good office, for the reason of which such review of payment of SDA to

IMD officials and recovery from them has came up . An attempt-is made herewith to

explain about the cligibility of SDA by all IMD officials posted to N.E. region

considering all aspects of Govt circular and court verdicts cte in the subscquent paras in-

support of your perusal.
: |

&
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2. Basic Clause for SDA :- : \ -
The SDA was granted by Govt of India and endorscd by President of India .The basic
clause related topayment of SDA is recad as : “Central Government Civilian
meloyees who have All India transfer liability will be granted a Special (I)uty )
Allowance at the rate of ......... per month on posting to any station in NE rcgion
............ . In all Govt circulars circulated time to time incorporating clarifications, the
basic crltema remained intact and nowhere it mentioned that the person on posting to any

station ofNE region from outside the region will get SDA (Ref : MF &DE OM NO.
20014/3/83 E-EJV/ dt14.12.1983, 20014/16/86.E-1V/E- JI(B) dt 1.12.1988, 11(2)/97-E-

11(B) dt 22.7.1998). The Posting referred here means cither posting on initial

1ecxu1tmc'nt or on transfer from anywhere in India, irrespective of any particular
zone/rcgi(?n Such posting is done in public interest as per requirement of the department
only: For *cmployces having All India transfer lnbnllly, such cxphnallon like “Posting
from outside to the NE region” carrics no meaning,

IMD officials posted to NE region covers well by this basic clause 101 SDA

3.Status ochntxal Govt employces :-

Govt of Indla recruits employees for various Mmlsu1cs/dcpaxtmcnts for fulﬁllmg their
rcquncmcnts and to cater to the nceds of various services for a particular region ,as well

as nation as a whole. Accordingly Central Govt. meIchcs can bLe classified in three
categories.

() Central Govt.-employees having all India transfer liability, They are
‘ posted cither on initial recruitment or on transfer o any station.of India
and remain for a fixed period of time and arc again transferred to other
.stations. Their promotions are based on common All India-level
scniority as per vacancy-available in All India level, “
(i)  Central cmployces on deputation to other department go for a fixed
. tenure. |
(i) In certain department both All India level and zonal level employecs
work together . Zonal level cmployccs are in the lower cadres uptd
certain scale of pay. Their service aspect, scniority, promotion etc are
within the zonc as per available vacancy within the zonc,
4., Cl.mﬁcatxon Regarding All Indm transfer lnlnhty for payment of SDA :

In certam Central ~ Govt. department, where both all‘ India level and zonal level
cmployec$ arc working some confusion arose about all India level transfer liability. To
avoid -all such confusion, Govt of India has clarified criteria regarding all India transfer
liability, vide MF & DE OM No.20014/3/83-E- 1V d120.4.1987, that an employee will be
considercd having All India transfer lnbxh(y for payment of SDA, only if the
Dcpmtmcnt has an All lndm level seniority list in the cadres/posts and promotion etc
arc based on such comimon all India level seniority list.

IMD Officials posted to NE region are also well covered by this cl.mﬁcntnon and
are clear ly cligible for drawal of SDA,
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5.Status of IMD official as All India level and cligible of SDA:-

IMD officials posted to NE region have same service status as mentioned in para
3(i) having actual all India transfer liability. Their promotions are also based on All
India comriion seniority list as per available vacancies in different parts of India. As such
IMD officials posted to NE xcglon arc genuine employees for payment of SDA. It will
not be proper if their services -are compared with zonal catcgories of Central Govt
cmployccs;statcd above in para 3(iii). If SDA is discontinued and arrear is recovered
from certain IMD officials posted to NE region , as mentioned in letter dated 15-4-02
above, it will be a great injustice and gross discrimination shown, by the department to
those cmplpyccs who are working hard in their remote localitics for which.Govt of India
had to declare SDA. Perhaps a question of violation of Article 14 of the constitution, as
well as equal pay doctrine, will aris¢ if one group of employces is well remunerated in
the form of SDA, while the other group is deprived of such financial benefit when both
group arc working in same phcc and environment-with -same service status under same
recruitment rules.

In view of above, it is dCSlldb]C that the department should not discriminate its

employecs in this manncr and payment of SDA be continued to all IMD officials

posted in N.E. region of India.
6. Court Cases , conflicting clause and related court verdict for ineligible Govt
employees for paymcn‘t of SDA :- :
The conflicting clausc “persons on posting to NE region | ﬁ om outside the xq,mn” has
appearcd later on only, during court verdict dated 20-9-94 against Apex court civil appeal
No 3251 Dated 93. It came in the judgement of court case to explain incligible central
Govt employces who do not have all India transfer liability and are drawing SDA in the
department . Such clause have no meaning for the employee having acual all India
transfer liability, This clausc is applicable in the department where both Zonal as well as
All India levél employees are working together and to ‘make zonal level cmployccs
ineligible for drawal of SDA as per clarification given-in para 4 above.

As per existing circular from MF & DE, such zonal based employces arc not

*cligible for SDA: However, in the same department, the All India lcvcl employecs

are cligible and drawing SDA till dite. -
IMD ofﬁcmls posted to NE region.cannot be compared with such employces
having zonal character and as such the clause related to posting from outside the
region cannot be (he basis of p.lymc'nt of SDA to IMD officials. Morcover, above
verdict is not related to IMD officials . Even no Court/CA'T case is pending against any .
incligible I_MD cmployces dmwmg SDA.

7. Auditor’s report of RMC Guwahati dt 19.11. 2001 regarding paymcnt of SDA :

It undcnstood that department has initiated recovery action of SDA from certain IMD

officials Based on -recent Audit report stated above. The auditor’s teport is also
understood based on a particular clause para 6 of Govt of India MF & DE OM No .

11(3)/95 L 1(B) dt 12.1.1996, which is referred to /\pC\ court verdict stated above which
is again not applicable to IMD official. Such report is to be clarified by the department
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only to the concerned Auditor, as because department only knows who is genuine IMD

officials drawing SDA and whether any court case is pending against ineligible IMD

officials or not. Since there is no court /CAT case regarding SDA pending in the
department, this particular clause is not to be applicd to IMD officials, as ' IMD officials
have actual All India transfer liability as per requirement of Govt of India, MF and DE
circular in res;')cct of payment of SDA. Auditors report cannot be the sole basis of
withdrawing existing financial benefits available for the employces. Auditor’s report
highlighted some discrepancies as per their interpretations. But actual interpretation and
thereby implcmlcntatidn of Govt. circulars will be begt known only by the department . It
is the Dcpartn‘n?nt to clarify such queries to Auditor and concerned office accordingly.
The Depanmenlt should clarify clearly that :

(1) The SDA payments made to the IMD officials are not irregular

(ii) Itis well guided by the existing Govt circular,

“(iii) ‘The court casc does not requirc to support for cligibility of SDA for IMD

official and no court case has been filed by or pending in the department.

‘Govt. of Indial has given full authority to the different Ministry/Department to look

towards the [scrvice aspeets  and requircments of the department to be
framcd/implcmpntcd in ftheir respective Ministry/dcpartment. ‘1t is the individual
department wll'lich will judge best for their requirements and service aspects while
implementing Govt circular for financial payment to their employees. Accordingly
Auditors are to be clarified if they point out any discrepancies as interpreted by
them . ; ‘

As mentioned above, the auditors report based on court verdict for other
department cannot be implemented in IMD. Department knows it well and should be
able to cxplain better to'the Auditors. Because they may not be knowing the all India
service aspects of IMD and also that ng Court/CAT cases are pending in the department
regarding payment of SDA to incligible IMD officials. The.cligibility of SDA for IMD
officials posted to NE region are to be defined by the department only and IMD
officials are already cligible for drawing SDA as per Govt, orders issued time to
time Thus question of referring to Court/CAT verdict does not arise. Accordingly
Auditor is to be clarified and hope that Department will do it for the interest to safe
guard the financial benefit given to its employees by Govt. of India. The department
s aware that the court verdict dated 20-9-94 stated above, is not related to genuine
cligible IMD officials. Department s also aware that prior to the recent audit, quite a
number of timés audit of RMC Kolkata and RMC Guwahati were undertaken by
different group|of Auditors and no such discrepancics were pointed out then, If this
recent Audit report is to be considercd correct, then all other carlicr audit reports are to
be considered i'ncorrcct.-'Intcrc;stingly the Audit report for the same period of RMC
Kolkata has not apparently reported such irregularitics, Otherwise 1Q could have also
taken up the casc accordingly, since Tripura state also belongs to NLE. region and
same Govt. circular is applicable there regarding payment of SDA :

As such Department should nullify the auditor’s report accordingly and
intimate the concerned audit Office at Kolkata and SDA should be allowed (o
continue to jall IMD officials as it has been paid for last 20 ycars since 1983 onwards
on the basis,of cligibility criteria as per Govt. circulars

|
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A
8. Dccad‘ll problcm created for lMD officials wokag in N.E. tegnon.
«Question on payment of SDA to IMD officials were reviewed time to timé  and on
the basis of Govt orders/circulars it is continued till datc. But periodically the problem is

raised putting the employees posted in the rcglon in mental strain-and chaotic situatior.

SDA was allowed by the depariment in 1984 after vigorous persuasion {rom
Officers and l.hff posted here and finally implemented from the initial datc of 1983,
paying all anc&ms at that time. In 1992, the point raised with RBI court/CAT. Officers and
staff of the region well supplemented thicir cligibility for SDA payment with facts and
figures spccxfymg Govt. circular. Department also agreed and  continucd payment of
SDA ﬂcc01dmgly to all IMD officials posted to NE rcgion.
In'the ! ycar 2000 also, department has clarificd the matter o DST/ MF

& DE and clearly mentioned about the eligibility of SDA of IMD official , as they have
actual All India transfer liability and no court/CAT casc is pending in the dcpartmcnt in
respect of paymcnt of SDA to ineligible cmployees. This reply was referred to D.O. letter
No.11(2B)/97-E.II(D) dt 15.3.2000 from Usha Mathur. But quoting the same lctter, the
department want to discontinue. SDA and recover the arrcar from 20- 9-94 from ccrtain
IMD o[ﬁcaals Sir ,it is best known to you that this D.O. letter was issucd only to
ensure whethcx any incligible Govt. cmployee is still p.ud SDA by any department -
and if there is any court/CAT casc pcndmg, in the department in respect of payment
of SDA to melx;,xl)lc Govt. employee. It is not the order to discontinue SDA for certain
officials who have similar all India level service status and tecruitment rules working in
the same place and environment. As such it will be great generosity for the employeces if
this decadal problem of IMD officials is waived off by continuing SDA to all IMD
official till new Govt. circular is reccived from MF & DE fcn Jdiscontinuation of SDA for
all Central Govt _employees as a whole.

9.Embryo of New Concept developed among IMD ofhcnls workm;, in NE region on
reccipt of the latest letter dated 15-4-2002. ‘

Sir, it may not be proper at this stage to highlight cerlain other aspccts ‘that has started
growing in the minds of IMD officials on reccipt of your letter dated 15-4-2002. But for
the gravity of the matter and the interest of the offigg, the fact is brought o your kind
knowledge :that IMD officials - posted to N.E. region have started fecling that
dcp'utment is going to really discriminate onc group of IMD officials who are
working h*ud in the remote locality from the IMD officials, of mainstream. The
accunmlatlon of their thoughts also reflects that if the. department really trics to
dlscummalc in this way by discontinuing their genuine and legitimate financial benefit
in the forni’ of SDA on the basis of newly defincd so called Local or domicile terins
which are not seen in any Govt. circular, then they will certainly raise for rcal zonal status
askmg seniority, promotions etc within the zonc of NE region as per available svacancies,
in various cadres/posts. The posting of IMD cmployces from outside to the rchon will
not be required then and in that case there will not be any {inancial mvolvcmcnts in the
department and a lot of Govt. moncy will be saved..

t



—44

-J-v. S : \

 However, dcpartmcnt will look into all pros and cons carcfully in this rcspcct and will

consider the humxhatmg nuushcc factor being imposed on officers and staff belonging to
N.E.region. If their - genuine financial benefit is not safe guarded, it may affect the
present normal workmg cnwromncnt in the region.
10. Conclusmn and rcquests for contuuung SDA to All IMD official workmg in NE -
region :- §
) {
|
The above facts are blou;,ht to your kind knowledge and consideration, based on all’
aspecets of gcnumcss of the casc and to the best of my knowledge and understanding
on the subjeot T request you fervently, on behalf of officers and staff of RMC
Guwahati, to review the order dated 15-4-2002 acc01cl1ngly so that all IMD officials
posted to NE region can continue their financial benefit in the form of SD/\ for better
service to thchcg:on ' ~

Th!anking you,

¥
i

¥

ATHAK )
Sccretary,
Ad-hoc Committcce for safc Cnmrdm;, SDA
For IMD officials of N.E. region

Copy to .

. The Pmsxdcnt/Sccnctary, GOA New-Delhi for nccessary action at HQ level.

2, The President ?Sceretary, IMDNGSA, New-Delhi: for necessary action at HQ level
3. The President/Sccretary, GOA., RMC Guwahati for n/a.

4. The pxcshdcnt/Sccrcta Y, IMDNGSA RMC Guwahati for n/a.

5. ¢ 5‘05‘*"\»’“\"“‘3 Mme MNT lMP

(. l’AlHAl\)
Secretary 4
- Ad-hoc committee for Safe Guarding SDA
For IMD officials of N-E Region
Central Office : RMC Guywahati

|
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! Government of India
. iviinistry of Vinance
I DY Depatiment of Expenditure -,
o L Lo \ LR R A
" "’}\”'("i X sl T Hew D"Hu dated the 29 ,. nl.l y, 2002,

.

OFFICE MEMORANDUM
‘ bx.o}cctv ...S_;.)ccial Duty Allowance for civilian .cmployces cof the Centrai

"'Govcrnmcni Serving in the Siate and Union Termtorics of Nein
. l:astun Region inchiding Sikkim.

wn

i The und"(m.ncd 15 dmclm. io z"ilr to this Dcmu nent's OM No. 2001473733 o

L. 0Vidated 14.12.83 and 20.4.1987 read w 1(1\ ON N0.20014/16/86-LIV/EALB) daeil
1. l...au and OM No. 113 )’9_» 121 (I’ di, 1211996 on the subject lmnlmnul abow,

Ccm.un incentives weic grainlcd 10 Ceantral Government unploycu postet! in
NE uon v1dc OM dt. V412,83, Special Duty Allowance (SD/\) is one ol the
incentives glamud w the Ceniral Gu\unmuu employees having “Al Indin Trante

0111‘\ The necessary c.anh ation for determining the All India Transfer Liabiiity
was msuuu vxdc OM d1.20.4.87, iaving down that the Al India Transfer Liabifity of

!\J

e
.....\.--...._

¢ he mc.mou'; of any scwncdcamc or incurmbents o any pos‘./moup of posts has to be

‘dc&cxmmcd by applying the tesis of recruitment zonc, promotion zonc ¢tc, :c.,
~whc(l cr xccrumncm t0 . service/cadre/post has been made on Al India basis and
whether p romotion is also donc en the basis of an all India common seniority st {or
the oLWlCC/CﬂdrC/POSl as a whaole. A mere clause in the \ppomlmcnt fetter to the effect
that the person concerned is liable 1o Le transferied anywhere in India, did not make
him { Heoible for the grant of Special Duty /\.lo. rance.

! :

KR Sch om plovu,'_ﬂmhm' in INE egion whae were not eligible for prane_of

N -
Special Duty ! Allowangse in_accordinee wWilli Thie orders 1suucd Tlom time o _timy
osnrony n e
awiared the jgsuc ©l paynient o Spc el Duy aAngwance 1o diem belote CAT,
e
U GHat Bench and in certiin Lases Lve ul)HLAL] I ey Ot L.Hl})l\)\~c‘\ [t
‘C_c_ml.xl Government filed appeais against CAT ovders w hich have been decided by

"_!Suprcn.c Cb\m SrTidin in favour of UQL “The Hon'ble Supreme Court in judgement
“dclivered on 20,9794 s Civil " Appcal No. 3251 of 1993 in the casc of Uol and Ors

V75 Sh. S, Vijaya Kumir and Ors) have upheld the submissions ol the Government of

. India that C.G. civilian Employccs who have All India Transfer Lmbnllly are entitled

‘1o the grant of Special Duty Allowance on being posted to any station in the North
Eastern Rcmon from outside the region and Special Duty Allowance would not be

" pay ablc mcrcly because of a clause in the appointment order relating to All Tadia
Transfer Lmbllny

4.4 1In a recent appeal fled by Telecom qunmcm (Cm} Appeal Mo 7000 cf

2001 - arising out of SLP No.5455 of 1999), Supreme Court of India has ordered on
© 5.10.2001 that this appeal is covered by the judgement of this Cowrt in the case of UOI

& Ors. vs. S, Vijayakumar & Ors. rgpomd as 1994 (Supp.3) SCC, 649 and {ollowed

in the suse 'of UOI & Ors vi. Lizccutive Olficers’
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{Supp. 1) /’ lncr fare, this appeal is to be alloveed i Tavour of the UOT The
\Hm bl ou).unL CQM_{_IHIH!(‘!_DIQ\_‘!U,! it whatever mnomsi han been |>nd (6 the

le’loy_t_giﬁwul SDA will not, i any eveny. he HLOY(DC(( fTou UL W inspite of
e fact tha the appc ik has been alloved

o3 in view of i,h:: :1forc-:;:|id Judgements, the ciitersa for payient of Special buty
Altovance, as uphield by the Supems eowd, 15 1eierted as undes -
.
“The Specia! Duty Allowance shali be admissible to Central Government
1;)10\00 having AH Indi Transie: Liability on posting Lo North I

'

Lastern
region (including Silkkim) from vuiside the regan

Al cases for grant of Special Duty Allowance metuding those off All Indin Service

(J.ncm say be regulated strictly in accordance with the above mentione.d criteria,

Q Al the Ministries/Departuments cle. are requested o keeps the above
msiuctions in view lor slict complinnze Further, as per ducction of Hen'hi-
supieine Court, it has also been decided th;n -

A1) Thc amount alreacy: paid on account of Specinl Duty Aliowance (o (i
incligible persons not qualilying the cotenin méntioned in 5 above on or belore
5.10.2001, which is the date of Judgemeni of the supreme Court, will b
waived. Howsver, recoveries, if any. i s.u.d, made need not be retunded,
(i) The amount paid on acconnt of Specia iuiy Aliowance 1o nciigibic person:,
' 3.00.200) will be recovered
B These orders will be applicable mitny mutasdis tor regulating e clatmg of
3

Istandy Special (Buy) Allowance which is payvable on e andopy ol Speeint (Duny)
Aliowance 1o Cental Govermnent Civiliag un|)lmc'“ serving e the

Andaman &
Micobar and Lakshadweep Groups of Isiands

'

T their upl*lic tion 10 cn.p!m'cu of Indian Audit & Accounts Dg,mlmm(
these orders issue in consultation with the € Oomptrolicr snd Auditor Generat of Indiy

-

DS

‘ \ );7' l}r‘
/\,{ A
' (N. I.hm'-h)
‘ Under Secrctarey to the Government of Jandin,

Al dHinistries/Departments of the Government of Tndia, cte.

Copy(wvitl spare copics) to CEAG VPR v as per wandard endorsemaent
list,

,)(:LM

. v ¥ T e e d e T

e mimtsma  aerte

P

. e i - ————————— ——— .
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Most tnmediat-

REGISTEREY

'//‘\ﬁzﬁac. Guwahati (Dr. Kanti Prasad, DDCM) !
i K.M.C. Rolkata (Sh. R.N. Goldar, DDCwW)
/ﬁ\ - L.5.0. -ShiTlong (Sh. 5.C. Saha, Dircctor)
{/'/1'( '\‘\ . __,,.«"' g . o
/#I\;xn . ;-,:\‘i"_ L E . E .
Mﬁf’ . 4 : . . : L L | I
-~ : Sub: = Special Duty Allowance for civilion employees the - | . ,
S Contral Govis Serving in the State & Union ey B
{ Terciteries ©f WMorth Eastern Region including "
; Sikicim, o : oo
5 .
.1 Kindly find enlcosed the copy of Ministry of Finance,
C‘OH,N0-11 (5)/97-E.11.(B), .dated 29.5.2002 on the subject U
is?w;.NIThcvcnsc of arant of Special Duty Allowance to India e
Motﬂorological Department eaployees serving in North Enstern o ,
raegion hues been considered by the Covi. and it s now decided .
In ﬁccordamcc with Apex Coutt's wverdict and DOPT directives
that; - ' ' ‘
8 . ‘
(i) L The Sogcxal Duty . Allowance will be admissiible o T
Cen1yal Govi.' Employees having All India Transfer Liabliley . - s

on pPosting  to North Eastern region (including Sikkim} from -
OUTSIDE THE :REGON. -

-;rA mere clause in the. appointmert letter to the effect
that* the person concerred js libale to be transfered apvwhera
in India doeg not..maike him eligible for the grant of SDA.
This supercedes DGM's carlicr orders issued wvide. No.Cli- S
30000(T), .dated. 1h.1,190z, 10.9.1992, 31.3.20090 atid ST
15.0.,2002, © : . : '

Cii) The amount alrecady paid on account of “Special: Duty
Ailowance to . the inetiqgible persons not qualifying the
criterio mentioned above on or before. 5.10.2001, may  be
waived. o :

(iii) The amount paid on account of Special Duty Atlowance to
tneligible persons after 5.102001 may be recovered fortiwith..

Officials under your jurisdiction be advised to refrain
fromimaking Special Duty Allowance an issue as their action
will{not only be against the Govt. -dircctives but also
displiay contempt of Apex Court, : :

' 4 :

N . 0 4
r “"

' A})Afs. ARYA )
>/// Dy«"Directon GCeneral

(AdMinistration\ & Storcs)
// for DipcCtor Ceneral of Neteerology

H ~

Doy l;'-’.)l- Ho ,GW=-30000 (PPT),. Dated Mew Delhi-2; the ;‘}.7/20()2.
‘ TN IPY ‘ N/
! g

i
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Sub:~>3pecial Duty Alfowance (SDA) to 'Central” Covt.
Employees. ' i _

Ref:- CSO"  Shillong UOI No A-27014/1/02/1196 dated
28.8.2002. :

Request of staff members of -CSO Shillong is considered

e s 1

L S - | L :, A.“ﬂ(w\”"\\

sympatheiically. [t has been stated that the orders issued by

- Ministryl of Finance (Deptt, of Expenditure) . 0O.M.
No.F.NoJf(S)/97-E—lI(B) dated 29.5,2002. in .. consequence of
Supreme Court judgement have ralready been ‘circulated and
stands;implemenléd. In case  staff sti|| feels dissatisfied

" they are, free to fije a2 fresh petition in Supreme Court of
I'ndia. . ‘

i B

g. - . | |
, ANK) =

X . ﬂ<ﬁicjﬂ”1%£;

ECIES

(Y.P. SINCH )
for D.  ¢.. .M.
DCM U0 | No.CW—3OOQO(PTy Dated New Dethi-3; the .9.2002,
‘ 3oy g
{




ELLIBIBLE FOR
'S 0 BE ASCERTAINED FROW SERVICE BOOK

SN : : ' - l ' M\/\ED TATE h
! ——————

_ - é G - w_  f  /}Ho\f — Q,ZLJ
. ', i, '
FAX MESSACE DATED 3.10.2002 &
. /

RM.Co. CUWAHATI ( SH. D, SINHA, DIRECTOR LACD oF DDGM)

‘é.NO.CW-BOOOO,,DATED 3.10.2002 ARA KDLY REF YOUR NO.GH-E-
00540 /DATED 1.10.2002 AAA “SDA. PAYMENT OF ALL OFFICERS / STAFF
WHO BELONG To NE-REGION INCLUDING STKKIM 1S To BE STOPPED RPT
STOPRED IMMEDIATELY AAA START RECOVERY OF SDA PAID AETER 574
ocT %001 TO INELLIGIBLE OFF|C(ALS IMMEDIATELY AAA ALL THOSE
OFFIGERS AND  STAFF WHO BELONG TO OUTSIDE" NE-REGIUN ARE
DRAWL OF SDA AAA ELLIGIBILITY FoR SDA- PAYNENT

. AMA KDLY SIGNAL ACTION
TAKEN (.) i ‘ :

a,0

I

- (.M.C. ASTHANA )
Diréctqr (Adhin)
for Director Ceneré{

t
t
1
t
i

&

of Metebrotogy

.. As per above DGM New .Deihi Fax message order,
payment of S.D.A to all officers and staff belonging to N.E

Region is to be stopped w.e.f Salary of .October,2002.-

, The followfng office}s and - staff not belonging to-
N.E Region are eligible to draw S.D.A. :

' S/Sri _ . : :
! 1. Vivek Sinha, Mgt.Gr.I 2. Chattar Singh Met.Gr.]
o S.0.Neill Shaw Met.Gr.II "4. G.Kumar Met.Gr.I]

3.
5.A. D. Tathe Met.Gr.I1l 6. P.N. Hansda AM.Gr.l!
7. Mohan Prasad Lab.Asstt.

; CB may please take necessary action as above and
compute the overdrawn S.D.A after 5.10.2001 onwards ‘i.r.o

*inellﬁgible officials for recovery in suitable monthly
instalments to be decided in consultation with H.Q.

¥{%;a;4 o ba | | | i Con?d,5..}f.;p{2'

ST s oy

—g‘ ('O "6



All  oificers and staff arc hereby requested to rececive
the order calmiy with rcstralnL and in spirit of service.

faﬂéﬂhii:ZL*“’*‘“)L\QSZD
( D. SINHA ) ‘4/’672L”D2—4-
Director .

L.A.C.D, D.D.G.M
Regional Met. Centre,‘Guwahati

RMC Guwahati UO.NO. GH-~E.00940/ dated:4.10.02

Copy to:-

. 1. DGM New Delhi for information and requested to
suggest equul month]y lnstalments for recovcry ‘of overdrawn S.D.A.

2. M.O Mohanbar1 / MO North Lakhlmpur_/ MO Tezpur
/' M.O Dhubri/ M.0 Silchar/ MO Imphal/ MO Passighat/ MO Barapani/
MO Cherrapunjee/ MO Dimapur/ . MO -Lengpui/ P.E.T Jorhat/
Imphal/ Seismo Tura/ Seismo ‘Lekhapani :for-
necessary action. :

Seismo
information and

3. D.D.0, RMC Guwahati for ‘information and ﬁ

ecessary action. . o c////

» 4, FMO/ GS(FO)/ AAS/ Despatch/ IS/ SMC/ MB/ VIG/
GS(0T) / Security/ Telecom/ TS/ WBRT/ .PBO/ Welfare units for

information and necessary action.
<:;EEi;Df:\0\°\"

( B. B. DAS )
for DDGM, RMC Guwahati

1

RMC Guwahat i UO NO.GH-E.00940/ ¢
4.10.02 | | 9?9@

i

i

dated: Z/-/O OS5
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0.A.-No..342/2002
Shri Abhit Kr. Raha & Others ...Applicants. -
-Vs-
Union;of India & Others : ...Respondents.
(Wrttten statements filed by the respondents).
‘The written statements of the respondents are as follows :
1. ; That a copy of the above noted application (referred to as the

“Application”) has been ‘served in the respondents The respondents have gone

through the same and understood. the contents thereof.

2. That the statements made in the application, which are not .specifically

o admittied, are hereby denied_ by_the'reSpondents.

3. That before traversmg the various paragraphs of the apphcatlon the
respondents beg to state a brief resume to the facts and arcumstances of the
case and the basis for entltlement for payment of Special Duty Allowance

'(referjred to as the “SDA") as under :

(a) EThat the Govt. of In'dia, Ministry of _‘Fin’ance, Department of Expenditure,
New Delhn vide Office MemOranddm No 2’0014/3/83 EIV dt.14.12.1983
brougtht out a scheme thereby extending certaln facilities and allowances
lncludlng the SDA for the civilian employees of the Central Govt servmg in the
NorthiEastern States and Unlon Territories etc. This was done to attract and

retain| the services of officers in the region due to lnacces_slblhty and difficult

.
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terrain. A bare reading of the provnsmns of the sald 0. M it'is clear that these
facmtles and allowances are made avallable only to those who are posted in the
reglon from outside on transfer,

A true copy of the sald O.M.Dt.14. 12 83 is-annexed as ANNEXURE-
R1.

(b)  That after some time, some departments sought some clarifications about

the applicabilityv of the said O.M. dt.14.12.83. In response to the said

clarlflcatlon the Govt. of ‘lndial |ssued another Offlce Memo ~ Vide

No. 20014/3/83 EIV dt. 20.4. 1987 The relevant portlon of the said. O.M. is

quoted below:

“2., lnstances have been brought to the notlce of thls Mlnlstry where Special

.(Duty) Allowance has been allowed to Central Govt employees serving. in the

North East Reglon without the fulﬁllment of the condition. of all India Transfer

l|ab|l|ty. This against the spirit of the orders on the subject. For the -purpos_e of
~sanctioning special (duty' Jallowance, the all India transfer liability. of the

membérs of any service/cadre or incumbents. of any posts/group of posts has to

be determuned by applying the. tests of recruitment zone, promotlon zone, etc.
i.e. whether recruitment to the serwce/cadre/posts has. been made on all India
basis and whether. promotion is also done on the basis of the all—lndra zone of
promotion based on common seniority for the service/cadre/posts as.a whole.

Mere clause in the appointment order ( as is done in the case of almost all

~ posts m the Central Secretariat etc.) to the effect that the. person concerned is

liable t(l) be transferred anywhere in ‘India, does not make him ellglble for the

grant of specual (duty) allowance

~ Atrue copy of the said O..M.'dt.20.4.'8'7 is annexed as ANNEXURE- -
. R
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(c) That the Gowvt. of India again brought out another Office ’Mem'i;; Vide
F.No. 2'0014/16/.86'/E IV/E.II(B ) dt. 1.12.88. By the said O.M. the special (duty)
allowance was further. continued to the. central Govt employees at'the rate
prescribed therein.

A true copy of the said O.M. dt.1.12:88 is annexed as ANNEXURE-

R3. | |
”(d') ~ That in the meantime, several cases were filed in thé'cdurt/Trib’unaI
challénging the ‘refusal of grant of SDA and some of such cases went to the
Hon’ble Supreme Court. The Hon’ble Supreme Court in Union of India & others -
.~ Vs- S.VijoykumarA& others (C.A. No.3251/93) upheld the prov_isions'of'the O.M.
dt.;ZO;.4.87 and also made it clear fhét'only those employees who were posted
on transfer from outside to the N.E.Regioﬁ were’ entitlled to grant of SDA on
fulfilling the criteria as in 0.M.dt.20.4. 87. Such SDA was not available to the
local. residents of the N.E. Reglon The Hon'ble Supreme Court also went into the
object and spirit of the oM. dt.14.12.83 as a whole. |

A true copy of the said judgment dt.20.9.94 is annexed ‘as

ANNEXURE-R4.

(e) That the Hon'ble Supreme court in another decision. dated 23.2.1 995, in
Ca No.3034/95 (.Union of India & o'ré —Vs—Exécutive Officers Association Group-C
) held that the spirit :of the. O.M. dt.'1~4.12.83 is to attract and retain the
services of the officers from outside posted. in the North-Eastern Region;, which
does. not apply fo the officers belonging to the North-Eastern Régioh. The
question of attracting and retaining the services of competent officers who
belor%g to North-Eastern Region itself would not arise. Théreforé, the incentives
gran‘éed by the said O.M. is meaﬁt for the peréons posted. from outside to the
Nortﬁf-Eastern Region, not for the local residents of the said defined reason. The

Hon'ble Supreme Court in this decision also held that the spirit of the O.M
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dt.14.12.83 is to-attract and retain the services of the OffiCerS posted in"‘fhe N.E
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~ Region from outsrde and therefore apphcatron of these provns|ons to the local

residents of N. E Region does not arise.

“ ‘ | A true copy of the said judgment dt.23.2.95 is annexed as
~ ANNEXURE-S. | |

(f) That the Hon’ble Supreme court in another judgment 'dt 7.9.95 passed in
Union of India & others -VS- Geologlcal Survey of Indla employees Association &

'others (CA No. 8208 8213) heId that theGroup C and D employees who belong

to the N.E. Reglon and whose transfer Ilablllty is restrlcted to their region only,
- ~ they do not have all India transfer liability and-consequently , they are not

entitled to grant of SDA.

A true copy of thejudgment dt. 7.9.95 is annexed as ANNEXURE—
Ré. |
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' (g')' ' That after the judgment of the. Hon'ble supreme court the Govt. of Indra
‘brought yet another Office Memo Vlde No. 11(3)/95-E. II(B) dt.12.1.96 and

L P P LR

directed. the departments to recoyer. the - amount _pald to ‘the ineligible

employees after 20.9.94 as held by the Hon;ble Suprer‘ne-Court;

P A true copy of the said O.M.dt.12.1.96 is annexed as ANNEXURE-
A -~ R7. s

i (R That in another case vide Writ petition No. 794/1996 in Sadhan Kumar
- Goswami & others -vs- Unlon of India & others, the Hon ble Supreme Court

'agam put reliance on the earher deasron asinS. Vuoykumar case and held that -
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the criteria required for the grant of SDA is same for»'bdth'\group- A?xnd B

officers as in the case of Group C and D,- and there is_lno distinction. By the said

~ judgment, the said Horl’,bl_e'court also held that the SDA paid to the ineligible
‘employees ekifter‘20.9.94 be recovered.

! o ~ n

i A true copy of the judgment dt. 25.10.96 is annexed as

ANNEXURE-RS. -

(i) That 'lthe' Ministry of Finance further in connection with query"made by the

Dlrectorate,GeneraI of Security, New Delhi gave some clarlfrcatlon to the-

questions rarsed by some employees regardmg ehglbllrty of SDA. This was done

“vide' 1.D. No.1204/E-1I(B)/99 and which was duly approved by the Cabinet
Secretariat |U.0. No0.20/12/99-EAI-1798 dt.2.5.2000. According to. that

 clarification, an employee belonging to the N.E.Region, p'o'sted in-the N.E.Region
having all India transfer liability as a condition of service, s-hall not be entitled to

grant of SDA. But if such employee is transferred out of the N.E.Region and

reposted to N.E. Reglon on transfer from’ outsnde, in that case such employee

~would be -entltled to SDA.  Hence, the applicants in th‘e-_ instant case have no

“cause of action to agitate in this Tribunal. -

A true copy of the said- clarlflcatton of Cab Sectt Dt. 2. 5 2000 is
annexed as ANNEXURE RO. '

G) | That in a recent decision dt. 5. 1'0 2001 | in Union' of India & others

-Vs- Natlonal Unlon of Telecom Engrneermg Employees Union & others (CA No.
'7000/2001) the Hon ble Supreme court once agam clinched on the vexed
question of, grant of SDA to the central govt. employees and by relying.on the

2 e e T N N R
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|neI|g|bIe employees should not be recovered

The true copy of the Judgment dt. 5.10.2001 is annexed as
ANNEXURE- R10

(k) ’Tdat purs’uant to the said 'judgment passed in CA 'No' 7000/2001. the
Govt. of% India, Ministry of Fmance Department of Expendlture brought out

~ another 'Offlce Memo. F.No.1 1(5 )/97 E. II( ) dt.29.5. 2002 and thereby directed

all the departments to recover the amount of SDA aIready paid to such ineligible
employees W|th effect. from 6.10. 2001 onwards and to waive the. amount upto .

5.10. 2001 ie. the date of the said judgment.

~ The true‘copy of the O.M. dt. 29.5.2002 is annexed as ANNEXURE-
LR, | | |

Now,_frolm the above facts and circumstanceslo'f thelc_'asﬂe and the cllari:fications
made in 'the m'atter it is very much (clear that'only:?those emp"loyees irreSpective
of their group |n AB, C or D, shall be entltled to grant of SDA if they fulfil the
criteria as underlined.in O. M. dt. 20 4 87 and such’ employees are in fact posted :
in the North Eastern Region actually on transfer. Therefore the amount pald to

the meluguble employees upto 5.10.2001 would be waived. However the amount

-pald after 5.10.2001 should be recovered. Th|s aspect of the matter is clear as

mdlcated by the- Hon’ble - Supreme Court, in |ts all earher deasuons also.
Accordlng to the Hon'ble Supreme court, as stated above the provision for SDA

is to attract and retain the services of the officers from out side the N.E. Reglon

~and thenefore, payment of the SDA to the local re5|dents,of N.E,Reglon‘do.es not

- arise. !

|



4. That with regard to the statements made in para 1, the respondents state
that the: payment of SDA has been stopped and recovery is belng made in terms
of “the .Hon’ble Supreme. Court 'S decusnon and gwdehnes |ssued by the

Government
5. That the contents in'para 2,3 and 4(i) need no reply.

6., That with regard to the. statements made in para 4(ii) and 4(iii) the

. respondents state that these being‘matter.of»facts/records. They need no reply.

7. . That with regard to the statements made in para 4(|v) the respondents
state that these are matter relating to records only Therefore, nothmg is
admltted which _is not supported by such- records. In- thlS connectron the
, respondents crave the leave of this Hon'ble Tribunal to allow them to support
- such records through the statements showing the transfer and posting. of such
'apphcants in thls appllcatlon These statements are prepared in the basis of
: Serwce Book/personal files of the applicants. The statements would indicate
that some of such apphcants are transferred and- posted in the: North-East
Region from out5|de while majonty of them were posted ln the North-East
~ Region initially and are continuously- servmg in‘the department in North- East
Region only without any transfer to out5|de of North East Reglon or reposted to
North East Region from outSIde These statements may be treated as a part of o

this wrltten statements.

These statements are annexed as Annexure - R12(Series).



2%

B T 0\,3
o
e,
o

8. That with regard to the statements made in para 4(v), 4(vi), 4(vu) 4(vm)

4(ix) and 4(x), the* respondents relterate ‘ahd reassert the statements made

‘hereinabove in the written statemeénts.

9. That with regard to the ‘statements made in para 4(xi) to 4(xv), the
respondénts state that the SDA was pald like: some other departments by

mlsmterpretatlon of the prov15|ons required for grant of SDA. Such mistake can’

not be Iegallzed. This has been clarified as stated above.

10: That with regard to. the statements made in para 4(xvu) to 4(xxm) the

| respondents state that as |nd|cat|on above onIy the employees/otﬁcers who are

transferred on posting to North- East Region and who are not local residents of

North-East reglon are only entltled to SDA and accordmgly steps are taken by
the Government to stop and recover SDA
to the mehglble emponees Th|s is done strictly as per Hon'ble Supreme Court’s

order

11. Th‘at with regard to the statements made |n para 4(xxiv) and 4(xxv), the

_respondents state that the facts and crrcumstances of the: Annexure 23 order

dated 2:11.2000 is dlfferent from the present sets of facts and crrcumstances

hence the sard order has nothing to do with this instant case.

12, That with regard to the' statements made in para 45(')* to 5(xi), the
respondents state that the grounds show to. support the claims of the applicants
are no grounds in view of the Iegal prowsmns as stated herelnabove and hence
the appltcatlon is _Ilable to be dismissed with cost as baseless and without any

merit.
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13. That with regard to the statements made in para 6 and-'}tj} the

respondehts have no reply to offer.

14.  That with regaf.d to the statements made in para 8(i) to 8(iii) and 9 the

‘answering respondents state that in view of the facts and circumstances of the

case and also the legal provisions of the matter, the applicants are not entitled

to ény relief whatsoever as prayed for and the application is liable to be

dismissed with cost.

In the prémisés_ aforesaid, it is, therefore, prayed that Your
-Lordships would be pléésed to hear the parties, peruse the .
records and after hearing the parties and perusing the records,

shall also be pleased to dismiss the applicatioh with cost.
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VERIFICATION

L Shri. D.K. HANDIQUE =~ ,at'preSentyvorl(ihg

- as "IVIe«‘eonolo?;s# '6}: r -  at Guwahatl, who is

taking steps in this case, bemg duly authorlsed and competent to s1gn

this verifi catlon, do hereby solemnly afﬁrm and .State that the

statements made in para ; 24,5 ‘ 8 4o 14 are true to my knowledge

records, are true. to my mformatlon derlved therefrom and the rest are;
my humble submlssmn before this Hon’ble Court. I- have not suppressed

any materlal fact

And I sign thls verlﬁcatlon on thls 5' th day of February ,2003 at

Guwabhati. . ‘ :
g

. a oroto8
DEPONENT M . gorotod!

guwaneth

pegion? u‘i‘a“a',‘. 8

- and belief, those made in para 3 sl q. - bemg matter of
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R Thg nced]for attracting and retaining the oervices of‘
- cempetent offiFere frir service in the North-Eastern Regionn:.
. comprising thejStates of Assam, ‘Meghalaya, Manipur Nagaland:™ ".u
, and Tripura And the Union Territories of, Arunachal Pradersh and ”
Mizcfam has been engasing the attention of the Government - for.
some time, The Government haad appointed a Cormitteec tunder the -
Chairmanship of gegretary, ‘Departinent of” ‘Ferczonnel & Aduinistra-ﬁ
- tive Reforms, teo review the existing akﬂo”anceg and- facilities‘
Caduissible to gh various cateqories of jcivilian Central Governa.
- nent employegesiserving in this rerdien and to sugnes*‘auitcble T
- improvements, :The reronmendatiOns of the Committee’ have’ been"
carefully eonsf{dered by the GCovernment und thc Presidont iq,now_
vkple‘ ed.to decide as followi~ ! e

‘!1 (L) Tenure °fQOQt ""'n"c' chUtﬂtion! \"- ,,'u ".'; Lo L4 (b, :"" - :. i ‘
T There will be a fixed tenure of posting of 3. *edrq &

‘- at a time for officers with service of 10 years or less onA 0f
2 yerrs at a time for efficers with nore than 10 years of: sarvice

Feridods of Yeave, training, etc., in dxcess of 15 dsys per yoqrf
‘will be execluded {n counting the tenure peclod of 2/3 years, '
“Officers, on completion of.the fixed tenure of service mentioned !

- above, may be considered for poac;ng to a stot;on of thcir c?oice
- as far &s poss*blc« L

T

',“

3.‘;'1 0‘ t“€
i

t b

= ' Phe period of dcnururion'of the Certral Cavernment:,
cmployces to the States/Unien Territerics of the North Ea-ctern;
‘‘Regien will generally be fer 3 years which can be extenced in R
p.rxceptional cases in exigencies cf public service as well, 35, vhen
'the cmployce’: concerned Ls prepared to stay,lonser, - The anmi el /
. ble deputetion allowance will ~lse cent‘nue ito be paid’ ﬁuring the'

ptfiﬁd of dcputaLion 80 extcnnod <o . fJ . e s 3 j

(11 W'-i"hl a7e for Coentral! deout.,
l 3

Qggial mzntioq_.n Coq_Ape

. g_/sxaning q?foad nnd
nl records, S

' Jati f\utory po:futm rnce of ;atics for t*e
]
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s A emidee
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‘\4~bcxibud tenure in Lhu C
) officers in Mhe motter

rxLion ‘in L}e LG‘P ¢f. c‘i*‘tle

T

"(g) pxnnntien in cadre [ests f ;; §‘ %
. () depuuation Lo Cunural ;tenurer posts;'and ?
_:._,.,' . . . ‘
j"ﬁﬂ”'f-'(c) mour,cs of - Lxu-.ing abroad.y‘ﬁiff;ﬂﬁig&;‘ ;%
. P o7 " NES : ‘-;:‘f i s n b
SR rairemsnt of" at lea<t three ycars service e

. The nenoral re
two Céntral tenurg: ‘deputations-may: alq_

“in a Cadre post ‘between
bL relaxed to two years in deserving cases of meritorieus _ser-”

v;ce 1n the North Eacst, . ! ...u,g..“‘u
- A spﬁpific UHLL)
ees who .rendered A full te

.,}’

shall be madc in the C.R. of all‘employ—
nure ofis ervice in the wo:th,Epatern

P U - P T

1Rﬁqion to that effect } SROEN
f (1;1)' Spe ccial wuu) Allow.—nce s : ,-;'!v |
Lo - B B .":'¥ -
} s Vet (W g - R e
roment - civilian cmployees “Who' ‘have- alr‘ _ﬁ_? '

o Central Gove,
eransfer liability will be granted a; ‘Special: (Duty)s: ‘allewance:a

”tTe rate of 25 per cent of basic. pay subject”to 3 ceiling of .
Rs.400/~ pef month on pesting to- ‘any” Jtct}tion ‘inlthe North ¥
Eastern Region, - 5Such nf those cmplcyees who are emept ~from

© payment ef income LaX will, Yowever, not be eligible for: :this

v Special (Duty) Allowance, Special (Duty) rllewasnce will be in.
‘addition te any. special pay and/or. beputation (Duty) Allowance _%
alresdy beling drawn st fect to the condition trhat the total eof i

..such Special (Duty) . hlleowance plus Spec,al pay/Deputation (Duty) ??

" Allewance will r.ot] excrrd RS,4G0/~ Peme .&pecial Allowances (S SR
.+ 1ike Specicl Compensatory (Reiete Local*ty) Allewance, Construcs'

“eien hllowance dnd Projrct Allewance will »e drawn separdtciy. .

SN

o (iv> '§29‘5r1 co -""d”(Ix_}11a\ﬁncc'ﬁ”'f ,
! . --“T-.“.. B '. L
.,10 :/‘ e m urld V"\ﬂ\ﬂl;\‘in - K Yoy o .4' s:x:

1

, Aoy
: The ratc of the al‘ohqnce will be S” af'basic pay R
sublect’ te a mnximum of PS.S0/= D.m. cdnissible to.all empl cyeea
wit)out any pay limit, ”he laLeve allewance’ ‘will. be oﬂmisuible "
' wlth ef fect frem 1.7.31932 in the -casc, of Assam.
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B The rate of allowsnce will ke 25 follows far thc - f; =
“‘wholc.of Manipur: - . ‘ S o -“Ta AP ; !
. A R . . . . o A W '
. o R o C i
. de upt_o RF.EQQ/—' ) . /G/“ p m, ~ . 4.:!‘.}'::“ . 5‘ .A\_"
de fb0vc PJ.260/— 157 of tasic ray subject tG;j) , ;;‘.Qé
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as followfo-h,“

,

he ollowance will be

Di(ficult prea 7 o5% of pay sub
SENEI ‘um of Ru.50/="
. " - * _' ‘1450/‘.‘p;m. 1

O hPr Aroas

RS 4 0/— p.m. E"“; ,;i@gi

Pay above Rc 260/- ; 15% of basic pay - subject
maximum of.. Rs. So/- p.m.‘

“
: B
l.: -, ¢
D /Q"

:_' . “:i M
i There will pe no chonge in the existing ates of Spec&alw
nCompendetorv hllewancces aamiscible in zrunacha Pradesh, Naqaland
~and -MizCThAm ‘and the existing 3 of Disturbance allowance 3
admissiblP in specified areas of Mizo:am.,:,i, 0 i
(v) ’Trnvollsnn Allowuncv cn firﬁt apprintment z"
)/\‘(A 1 l.

. In relaxation of the present rules| (S4R, 105). thaLaﬂﬁfﬂ

sllewance is not Ldmigsible for Journeys underta?en” '

in connection with +ha initial n;po*ntmcnt in. case Offjnurney&q

“For 'takeing up inttial apfcintinent ce a post in the North—Eastern

angiﬁn,'truVullin< allownnce 1imited to ordiqary LB Care/nccond
o€ firsL 400, kme

‘class rail fove for road/rail journey in'exces3d
'crvant himself and his family Will‘bﬂ’nw {1t

forirthe Govcrnmeut‘

wadmissLble.- oo - . S ;‘{ N
lino AllC'sncp.for ﬁgurngy'on i V_; &
T3 on transfer

}ay upLo Rs.260/-

tfc\lelli ngd

'f (vi) Trnvel

In rplaxctinn of erders below SR 116

dration in the: North-Eastern reglon, the mi‘y of the ‘
gurvant &owsd r.ot accomp=ny him, - the, chernmcnt cer—“ 3,:
velling allowange on ‘tour for’ self. only,for>

rtod to: join the postland will »e pervutted to _carcy °
upte 1/31d of his emt at Govennumnt cost'
{yalient of Caxvy*nq 1/3rd o€ his:entitlement: :
al cf feccts he’ ig-actu~

ﬁo'a
Govcrnment
vant will. pe p~id tn

~transit pe
pcr"onal cffects

- or_ hsve @ cash e«u
" ertthe “gifference in welgnt of the persow
4 1/3rd ct nis cntitlemmng as the case may: bey
‘Y- case the

'“ally carrying an

Ji.-in-liev af the cest of I neiertatien #€ naggade. :

Lﬁffamily accompanies: -the Lovexnurnt SGdent on: traaner, the "7
Y Gevernments oul rvent will e en ntitled to ghe:existing’ ‘admissidble O

; trovelling. allcﬁunCQ Wneluding the coests o f transporta at len of the

adinissible wedght ‘e f pcrnonal effects according Lo the -grade) tof

. {rrespecedve o€ the weight ofithe -

williialso npply AL

x‘which the otflcer belon sy
hagy~ge actually carricd. The aweve urovis‘on ,
for the retarn jo)xno; on Lronsfer buCﬁ.f*om the horth Fos*crn Ai;
R-'.--Jion. . R : o ot
. i L | e

';Oﬂtd. . '_04 PR B A

R .



ek

o b

o, ' ¥~L f‘l’!"%’:;f' \ v
oo e pfarts By
' %’5@?;‘;&;&-‘* N

RALCA Ak or o
‘t"l.g_g;"\;:f“’-"#‘?l Al

A

¥

.. V [ “ ' ‘ )
1ansp0rt§t}on of ff

1
e Yo "

=

e
o [ R

H . — Tt —

. PR

S s

¥R

-t »
N e N ~

s

e i, ~ : IEEREFINE S
fA ‘u!f:"ﬁ u?ining Time wi;h le?Ve{{ ?2Tiﬂ¥%&9'* A J&%w@ ,4% ;j
ST " In casc5of'covernant S€rvantg ceeding N leave, Lty R
PPsting in North-caste°n Reg en/.the‘pe;ipdﬂgfﬁ. St

. 0 £ ¢ 3YS from. the Station of.postino;teg RO 1

3 will bpe treateg 39. Joiningitime : U wiob

% A0Mmissible op retum frem. leay i %
J;.‘. . St ) R . 3

f': Leave Travel Concession . he e 1

\ -7'"""*“'""“’“””“*“"““‘ P 3

R b . i ) by
15 Gevernment SErvant ywhe leaves ' ;
i Y, 5Entton or ANOther Selecteq p), 3

R ledlof the traosfer3 Lavell ) ‘ - :
in ve the < of the Exlisting tra .
‘. fUney te heme town once 1p , block;perimd'qf& ars, g
. thorqq . Eahility_of travel: for himse) ¢ once a]yean?ﬂﬁa; 1

k) ation of PeSting (n the WOrth East to his home;townfqr,y F
+ € lEamily. gy Fesiding ang in.additIOn“the faciltey ;
i’ { reéstricteg ¢ his/%er.s;ousefand“t dependentsg :
. 'en cnly alsc Lo trayve) ohce a year ¢q vi : B
‘L-fatﬂthe Statien nf Fosting in % SRR
H  thelept 1on is for the lattep '?; 3
N thc?initial distanpe (4 GCo RKmg ’ :
:p%off;eer{ ) :

b HRR foicérs Hrawlnq P3iy of Re 2250/ ec_above,,’and thein; N f
!fqmilieal il.e,, sbonsc nad two dopendont children (upte la.yearsgﬁf#;éiﬁ B -
T (or boys ang 24 yéars for 9irls) wiy; ¢ alloweqd Alr—trave) bet.: , :

" ween ImphaL/Silchéq/Agartala and Crlcutty apng vicesvers, ‘while ;
:jperforming Surneys ffienticneg in ¢the proccd-ng PAragraph L : ‘
by N . ' : . . S KON
g“} | (x) ChildrgQ ;ﬂucarICn Allewanae Sgbs:dl: L : ? |

L _ Where the children g not ACcompany thefcbvernnent'ﬁf :
“3@IrvVant tq the North-Eastarn Region, Children Education-AllewaRce :
‘ipto Class X717 wily) be'admissible N lrespeet °f.chiy ;

@%t the last stqtion-of‘pcsting 6f the Cmployees '
vther-station where the o '
L Pay draw
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QEFICE MEMOAAMDUM v ., ful., Tty
e

.o . ! AT
facilitics for civilian employees of the o
-Central Covernrent serving in the States and Union Terri~
toriecs' of

. . . R KRN R P
A The undersigned ig Jirected to refer to para 1(444)of ™
dMlristry of Finance, Dipartrient of Exr)erlditure‘O.M.~.\’o.2,0014/3/83-
E. 1V dsted 14th Decembor 1983 3s amenied vide Office Memorandum;
of “even nuirbe ¢ Jdated 29,10,1986 on the akove subject, which-ig,
~feproduced belows. - ., b . S e

‘ . ' ey
' [ LN
1(;51) "Loecial (Dity) Aouanze, I R
"Central Covernmint civilian em

Ployees who have alle¥ndis
tramulfaor Tianfliey will Lo \
P3y subject €0 a ceiling lof

Posting to any gtation in the Jorth.
Eastern Pagion, Special (Duty) Allowanca will b {n au

Lion to any special Pay and/or Drjutation (

- already being dmwn subject to the condition tha

#n ., Oof -such Speeial (outy) Allprance tplug sbecial pay/Dopita. -
o tion (Duty) Allowance will not excee3l R.900/~ p.m, Srecial
~ Allowsnce like special B

~ allowance, construction allowance ‘and Project #llowarce

. Will be drawn seéparately”, | T )

50400/~ per menth on

2. "Instances have e € notice of thig Minis.ry
whe e special (duty) Allowarnce Lkas becen allowed to Central Govern.
Pt employees seiving in litrth Eage Reaion without the fulfilnnng b
oi thra canl ition of A11 ’Qg!__‘i;j_‘_t?ﬁ?a.-;’fe’r,liab‘ﬁity. This {s agatrsr
coothe wpirit of 01dirs on tho subject, FOr thoe pimpose of sanction. . |
irey senial (Juty) d1lowirce, the all Inlia transfer 1iabiliey of

the monhers of any Service/cadre or incuirtents of any posts/ot.ot;'p
Sl vt has to ba Jetenndna s Ly arplydng tosts of fecavitropnt !
2SN, , prauwtion zone, ete. dve, whether Tecauitment o . the o
g sr.-.:_:Vi«:r.-/c&drc.-/b:):;‘tg has been mide on all-Tadjia basis amd whethes.,
NriaLiion is also done 2n the kasis of the all-India zone od e )
brranstion ased on comron suniority for the service/cadrc'/postsf'-_.;.,.:v,;.
3s awhole, Mire claugse 1in the appointrent order (as is dofre i {n i
.y . . .‘....‘:- - e . - ' - - - e RIS N Y—y v X
Lol Chre of almoss Taty Osts in the Central secrotariat ote. to
Lehe o) féct that, ﬁl]?’.\'"ik-rsf)?\"énﬁé‘?ﬁ}iwis 1dablc to Y& Erars orreq
: ,'-a'n:*’c‘.“.'?:@—ip""lwu_a:d'ié‘s not 'h'i}:eﬁﬂ'in:gil'i:ji‘/:l'e“'i or the qrant of ... -"
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< :épplxcatxon"to  c!rhaih cther:
classes, ielying’wdp the sa1c'Egncn  gecision ot . the
,gntral Aomxnxsyra Ve TrinunalQ Caicutta, the Tribdnal
;allﬁwnq the nDPLlC?t on_“qf'.thg'-rééocnaents byj.thef

;mpuoned 1udem°nt anc eransed tne re; ef as stateo above

agzinst wn:cn th1s uapeaz has been c~e1erreo.

AR
i

Leorneo~coqpsel Jor the aopeilants submitvec

that =nhe TribUnal3pa§;fai1ed to azpreciace * the ' true
e, 1. P RN i i

intention and spiritv behind the term

transter 1iabil1ty’ﬂ‘mnichhfoccurrec 1in  the.

q-‘[

‘all lndia

Finance
dinistry Off:ice momoronoum "exer ec to above and has
. IR TIE ol 4.4 '__.,,g ‘ . i ~..x .

tnus sericusiy erred 1n ncydingrtﬁat The memoere of the

' N . - . -,.vtr . _ ’ e

responoent-fAssociation are enftitled %o the Soecial Duty

: . ) . Tob ety [EEES I :-‘ . : )

Allowancel . He:jfur:her[sunmitted.tﬂat'the
‘ . i - N +

o 3 o panve N LA N

nackage oF

the hxnxst*yﬁs Office Memorandum

. -,,2‘
LU R N B T2 BN - ! .

incentives containeduih

- FERTREE
sV N epganm T 3
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was wirith a view

Decemoer 14. 198l (2s amencecd?) 1% based on  %the

- dated ..
recommendations av the committee "t  review the
facilities - ano allowznce adgmissible = to Central

Governmenti Emplovees 1in the Nor+th-Eastern Region ana. 1t

to ateract ang retain comdetent officers

service in the States and Union Territories in  the

Narth-Eastern Region that the Government of india on the

.

ci tne committee made theﬁprcv1sion Tor

ot
mn

o

recoomena on

fu

Dutv Allowznze to be paic te,such officers who

T

Specizl
come o©on posting ana deputatiaon -to Horth ——a;tern Region

from  okner Repions. 1t was, therefcre, cu9m1ttpo that

since the memberz o7 the responaent—-As socla ion belonged

ion: 1t:elf who were recruited

.'U

v

o tne Morth-Eaztarn Ke

and Dposiec in tne same Region,"thby were . not entitled

.

- —_ - . o . . -
for Speuial Duty Allowance. - S LN I TR A

) - . " F '
7. , The main_source For ciaiming tre Soecial Duty.

Aiiowance 15 the Office emorandum dated¢ Decemoer 14,

1923 tne very first paracaraph of wnich reads as under:-—
- ) »},u& Ce
“o 0 0 %The  ngad . Tor sttraztino an2
retaining the searvices 0T .comoetent ..
officers for service 1in the Nortn-—
Eastern- Reo1on comorising the: States.~A- .
of EE U Meghalaya,”  [aniour :
‘Nagalana anc Trioura andrs the w: Unxon“ T
Territories of Aruwacnal Pra"esn.andm
Mizoram nave ‘peen’ enQallng: .The
attention of the Government_for som°
time. The Government-nads. apooxﬂved P
'3 Committee under the Chairmanship '
af Secretary Deoartment ot Perconnel

% Aagministrative Reforms. tc review
the existing - - sllowances . . and .




. s

. - .
- and Aaoministrative Retorms

~caceuor 2% - of

Serviyng

‘/\ L . .
—3Al—
fucylxtxes acmizsibie = ¢o tne.
various caveaories of - lex‘xdn
Centrax Government emdDlovees serving
AN this ‘region ang  te ' suggest
suitabie. "1mc10vemeﬂts. - The

recommenoat Gns . a¥  the . Lomm1ttee
~have nbeen carefuliy ‘considered bv
the. Government and  the " Preassdent

1% nouw Dileasea to decice  gg
Tollows., ™ ’ - ‘

. f . o
Ilun...t.i.cb.cl.l.t..nlool.I.i...l
. o

[ !

i

8. . A Cnrerul Der~ual ct *hn:dégniné 6art o7 tﬁe
fozce HPmorandum rooroducéd'above*wbuif éhéw thz% the
'Gayefnment nad aaoointed a Committ§9  unger the
Ch&lrmanshio o0f the . .

‘Secretary Department g7 Ferzonnel

To review the eristing
dilowerices and .

fgcxliﬁiesfadmxssible' ro} thg‘ various

+ Civiiian <Central uovernment Emplovecs

in the Ncrrﬂ-cactern reolun so that» ccmoetent
. ) - / N ‘ - ! . ' ‘ .
off1CEr§/jmay be attra:ted-and retaxned 1n. the torth-

Casce”h.R9?500‘5tatEE-W:ThE'use ot worosf‘attractihq and
L. ., > . ¢ ) [ -;:Q ' "
resaining 1N serv.ce

are very mucn. . sioni‘ficant uwhich
enly * <uggest 4nat 't ‘means ‘The ""zomoetent officers
belomging_,tc

. . . N ‘-‘i - | o
the Region other than' the North=-Zaztern
Region. The éuesticn of“attractihgfanq

e

TN

services of  comoeteny officers who' beiong to  Nartn-
Eastern Fegion 1ts2lf wouid not ahise. The intent:on of
p———e ,":—“\‘- _..

T

tne uovcrnHEFt anﬂ soi1rit. bnhxnd tﬁe Offxce Memarangum

is rfw) prgvzce an

=

——

. - . - " ‘ . .
comuete ' T /offxce“s Jelonoxn to the nggxon Othe: than

~~_~.-__-\

i

i
'

retaining  the -

. € 1nconc1vn and attractxon To the
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the. North-Eastern region 1o come and s&rve in

————— -

" WNorth-Zzztern Regign. 1t can hardly be’*qiséuted that

. - SR L el = 24 3 1 e T e, KRR - oy
R LAV gt and e pRaed !"4-\54&"1ﬂeﬁ:‘ﬁiiii’?&*ﬁi'v'*'{fdﬂ“ﬁ:?“w%wal;ﬁ%%m
| . ARV L
\ . ' ’ ’ \Q/)/
. . v, : . g
L e . r k/
p-1% )

the

e

- ————

the S geonraphizal, climatic,

living 3and ¥0030 conditions

of peoole living i1n Norih-Eastern Regicn ana she. States

comprising

therein are di1fferent {rom ciner regions of

the courtry. The Nortn—-tastern Regioniis cons:idered’ to

oe - nzra zone’ for varTious reasons and 1t 3odbears that

it . ie For these rezasone that the Sovernment - orovided

certain 2

. ' a4
Ttc atutv

- ‘e

p

recisn  at .

JORNING.

vinich

Memorarsa

person=s

. e

wtra aliowance. Denefits anc other tacilities.

ct compecens oificers in the‘fuoﬁth~E§stern

ieast for twa ta three ' vears ot tenure

‘The Mminisiry’'s Office Memorzndum 0 cuestion

. . L . e
- var ccn§1oeran10n‘betore~tn;s court N CraeT

T H.

'znan2r (Teiecoms Ws. E."'-Reiencef

¢ 37 1998 (1)7SC 4t 3 whish

L.
[

was Dezicnd by uc Gy judcment daved’ January 18, 1795 in

— e, ]

‘r.ic Cour: toor the view itmat " tne said OCOffice

< are meant foﬁlattra;tinq-aﬁo reéainxng “the

of compezent offx:ers in 'fhe north-Eastern: ' '
“rom .other Farts ofAtne country and  not the

. : L eme——
belongina ta tnatv regxon} mhefe they were

-

\\" aopointed anad posted. “his was aleo the vieu exporessed

e ——————

N
hv thas

(67 "243

Viaays

Court 1n yet anotner

case recarted ir 3.T. 1994

s

,
-

- Unionfot Inaia Ys. E. Viiava wumar % QOrs. in

—

vumar (Suora) she opoint for ccns:derasion was

exactiy

identical, with regara to tne entitlement to

SpezTial

oce emploveessatiicers who - | -

Duty ARllowance to th

/
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are .rezigents of North-~fastern Region . itselv¥. After

n

consider:ing  the memorandum gated December 14, 1983 and

other relztes OFffice Memorandums indicated above, it was
Neld ‘that the Fuppose of the allowance wa2s to attracyg

persons Trom outsice tne north-Eastern Tecior to work in
Al

the North—Eastern Recipn because of inaccec=z=1bility ana
. - | . N ’ )

difficul® <werrain. In the facts anao circumstances

stated asove the view taken by the Tribunal cannot be

upheld &nd oeserves tc ve set zside.

?. ) Fcr the reasons statec above the anoeai 1s
aliowea. Tne imouanes orgcer p¥ ine tmibunal 13 set
RS1de 2nt’ the aoplicatvion filed 9y <the recponaents

vetore ‘ne tribunzl Yor crant of Soeciz2l Duiv Allowance

4 P K - . ° . . .
vO tnem s gizmisseec. In the facts - and circumstances of

the gaze. 2 make rno order as to costs.

i

Jeli e
‘ D I
. ; (68.C. Agrawal)
i - -
/ o L Illlllgl/llllllll‘lJl"'

(Faizan Uddin)
iew Deln;,

Feoruary 27, 1995,
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(Arising out of SLpP Nos.12450 - 55/92)

~ raes I B

Uniou of tudiy & Others

= Appellanis
= YCrsus - '

ot et o

. 4 et
Geological Sutvey of Indiy « Respondants
Employces' Association & Otherg

o e st B e e v
TR Ve e T e

- ;
QRDER :
" Delay condoned a8
- . Leave granted '
. N . X ).i' .
- | 1
Mr, P, K, Gdswami, Learned Senior Counscl appears for Geological Survey of . E"
0 India Employces' '/:\ssociation and Mr. §. K. Nandy, Advocate, appears for the other f’;
respondents iy o)) the matters, ‘ ‘ ’ f
- coupsels for the puilies. 1 Appeats 1o us tha although (he f' v
. cmployces of gical Survey of lndia were initially appointed with an All India X
. Transfer Habili » subsequently Government of fndiy iamed a policy that Class ¢ and /.
, Oyess“shouid iiol b transferied outside the Region in which they are employed. ;
» All India Transfer liability no longer continues i 1espect of Croup Cand D
- o . ;
mployees. In (hat view of the matter, the Special Duty Allowance payable to the Central H _
= Governmeny cployees having All Indiq Transter lihbilily IS not to be phid 10 such Group N
B : . . - SRS AN
C and Groip B employecs of Geological Survey of India who are residents of the région 2N
~in witieh they are posted. We may also indicate that such question has been considere by ’f '
L this Courg iy Union of Indis & uthers vy, § Viny Kumar & others (994) (3) SCC oy, i E
Accoxidingly, the impugiicd order is sl aside. We however dircey that the A;
S appellant will o be Gitltled 14 TECOVEr any pror of syinen ol Special Duty Allowance A
, : i
- already nigds (o the concerned employees. Appeals are accordingly disposed of : . ;3
el L
New Delhi Sd/- G.N.Ray, . P f
SCPUHIGEH 7,1995, Sd/- 8.8 Majumdar L
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o No.“11(31/95~c.11(ui
Lo T v . Governmeny of India

".l‘)‘?","

. [
NI

- -
: ¢ R ‘o
A Coae Hinistry of Findnce °
{d”"' REENTENE Dgpartm¢nt’of'Ex3endithre'
""i»'lr \ :“._.;"', iver b . “._‘.’ ?:**‘t*" * L ‘I . . "
A ngah Vi W Y "r:;“.' T L ! T
ARV PN ‘ '

RPN B s,

¢ ut .
b v !\""3,‘>le e
-l'e,' YA Ml N

s o f ‘;,.,.",‘ “.(‘3“' bélhi{"tlxe

) A T N . S eertn ¢
l‘n,fh{(‘[. ] ) . ! ] . b S .. .o
tapl ) N v, PR e " W
S St gL “QEFICE MEMORARDLY- .
~  Eaeapan)” TGy o Lo e,
! l‘\{l[':,,y'. x ".“.,"' ety 3 ", . A e -

'
o oo
"'-'-{-7"\/"
S i “we

SubfzSpecial ‘Duty; Allowandé'fdf civili n .employees of
14 g bhethentral “Government “sérving.©.j, the State ang

il Seen : r"“fUnionITerpitqrics.df North Eastern leglon-regording.
S . _,:-.-‘:;- .'::I.".":u: ;oL N ; . . e S ] ;
o ':l‘,.l Lt L LU T ) : . " .
: A G L , o .

: X 'J?H .“'fThq_-undersigned is dircctcd Lo refep to th;s
PSR “DEpaF@mehtfﬁ OM No .- 20014/3783-E.IV ated 14.12.83 and
By, 2004 1egy Tead with oy ng. 20011/16/g¢ E-IV/E.11(B) gy,
R 1.12:88".¢p the Subjegt Mentioned above

e o1 ’r"l: ,.,,4,,','. .
S

ey 2 12" The. = Gove'rnmgnl:‘. of

. , India . vide the
. quVGmentioncd OM . de, 14.12.83~ﬂ‘3rantéd certajn

.. incentiveg to the Centray Government'ci ilinn'-employees
“1f:‘pdsted”t6*;the ‘NE . i

- Payment op -a$§SpeEial'Duty Allowance! {ISDA) to those who
1. have "1} India Transfer Linbiieye,.
R e e e . : .

e i 4 h“;~vat,WQs~cln¥ified Vide the
j’dtwfj20.4;1987 “that. for T Purpos
“‘Spécidl'“ibuty- Allownnce’,. the All
Liabilftyf-"of ithe imembers op- any -
j,.incumbents of any Post/group of
' "'dptermihéd;-by *applying the.tests of
brbmotion”"bohe etc. i.e.. whether
service/cadré/post ‘has "been made on al)-
Whethery Promotion jg¢ also done ‘on the
IndiA'commqn 8eniorjty list for the ser
h'whole. ‘A mere clause in the CPpointient lettap Lo the
effect that the rersog Tracerpedd ‘i Liabie to be
j‘:trunsfevred; anyw

i here in India, did ot make:him eligibje
for the grant .of spa.- . N I

bove‘mentioned O
cof” sanctioning
India. Trnnsfer
.chice/cadre or
Sts  has to. be
‘ecruitmént, zZone,
reCruitment to
India bnsi§ .and
bagis of an- al}
'ice/cndrc/post as

D

ot L Some .employecs‘:workjng i the NE - legion

naPproachey the ‘ m i ’gtrntive Tribuna)

. (CAT) (Guwdhati ‘Bench) ‘ayi

q‘them;cvenilthough.'
this allowance,

+ Prayersg of . {he

he . 'S hej, arpPointment letterg
Carrvied the - clause of- ALY Indiga

Transfer Liubility and,
accordingly,,directed Pavment.qo¢ SDhA ¢ thenm,

5. In sone cases, the direqt ons of
Administrative 'l'ribnnnl were

implon:mn .ed. Honm:hil’e, a
few Speciaj Leave Fetitione Yere filpa i, the Hon'bje
Supremc Court Ly L1l '-s/Ucantments adaingy the

"Orders of the caT,

2 Centra)
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delivered"on 20,9.94,

-upheld the, SmelSSlonS
Central Government
"transfer . Jiability

~being posted to any

the rcglbn ahc

o
i ' e are entitled to

apex Court
~”(. the grant of thls allowance onl

e trun<ferredqafromwoutSAde~£he e_region.
. nét e violative of the Provisions
"""'14 oftthe Constitution - ac

The Hon’'ble -Court_also dlrected tha
already .beén ., paild to the respondanté
Jto’ other: similarly sltuated,~ emplo

recovcred: from.. them ,;n so far as
Y concerned -'”i':

, ‘\
N v . '

! v :

Iy ' In V1ew of the above Jud
N _ ‘Supreme Court - the mattdr has
”"f{" consultation “wjth. ‘the Wlnlstry of L

‘ ;: ;Vdeclsions hava been taken:

. " X . " .' . .

f°”“r Ly e the amount alreody paid on

. incllglble persons on ,or bﬁfore 20

.’:151{ v i

(W)

The Hon'ble Supreme Gour
(in Civil Appea
.of the Government of. Indijn
civilian emploveels who have all India

station in the N[

ﬁ-ﬂUT _be _PayaH

vwell as thid

t in their )uugpw:uw;
L no. 3231 ef, LA93)
that ™

the grant of 'SDA,on
Region from outside
L mEr eIy betuuse o
elating to AL1 India
further added that

¥ _to  tl r‘“‘”TT“cers
to GIET?E?IEEFQHU
ontained in Article
equal pay doctrlnn
Whatever amount has
‘or for that -matter
‘ees. © would not -be
this allowance is’

r1emont of the Hon'ble
been e\amxned in
aw and the following

nccount of SDA to the
94 will be kalved &

11) "thc amount paid on uccount of SDA to ineligib)e
'person “alter 20,994 {which alsgo:- bieludes. those cases in
re’DECt of which the  allowance i S Pertaining  to (e
“period: ‘Prior to 20,9, 94, but pavments were. made aller
th'ls da.te el 20,9, 94) hlll be re overed. '

x"."':,"_. ln e . .

) JT'U O 'B\I'yAll the Hlnlstrxes/napnrtments- etc, are
[reduested to . ;keep theAaboVe insttuctions in viev for
strlct compllnnce. ' o .
.'-: 9. ‘In their avplication tp enmplovecs of ‘Indian

CAudit nnd Accounts Rendirtannt,, Lhese orlers i’run in’

PR ,.consuanLlon wth thﬂ bompL ollhr

cietbny
Copylwith' Spar

c coplchLS CEAG, UPSsE
cndor sement list . T .

wnd Aud;Lur hout.ul of
India. . -
‘ 10. Hlndx version of this/kiy is encloscd,
! BON o . . !((‘h' - :
o . } . e
) A ' . —
‘“ M:;:_ . (C. Dal‘chnndran)
% S Under Scey e the Govt of Indxn
FA : '
All/élnlstrles/Departments of thn Govt, of India, etc.

etc. as per standard
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2&th Hoveaber, 1466

R A AR T SO

:

A A Oa.cd Hew Delhi, the
PR ASGLY mu x(uuiauw( (JUu ,) ;!

The Unlon uI .Lu'.llu : ’ L ;
w Represented bj thh Cibinet Scoreta
o bovmnue'ﬂ. o.C .anna ilorth Block,
. Hat! ux..LHJ'.
S St 2« The'lirector, . bbu. . :
I A . Uffice of tm_ Director,: asB, .
S tast Block- v, i..‘.l‘urau, -
S . vied Da lh.l. = 110 Q05 C
Lo De The D*visional Creariscer, STy
AT . SUl Shillong Divig icen, I :
AP, Gecretariat m'.\ltlln" = L
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I am directed to L:Jr..ar*.l herewiti for your 1nioxmatio’1

necces ar) action a certified cony of tne S
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Reserve - Bant af India vs. Feserva” Bank
ol india Siaff Qfiicare Asveciation: A
Ors. - ((1991) 4 ¢CC 1372) 1o which ©oan’

attention has "Leen invives vy the
vlearned Additiona® Solicitur: Generali,*in"
which grant. of speciol cospens atory -
4a1lodnce or vewmole loca\\ly allowance . '~
Tonlty © to the vificers translerred™ from.
wvulside  lo Gauhalj Unil of Lhe" Reserve:
» Bank of .India, while denyiny the 'sane Lo’
‘the' local ofiicers posted al Lhe- Gauhal\
Un\t . Was not regarded ax v1olat1ve of
‘~Ar\1cle 147 Lhe Const\tutuon.

In vnew of Lne above. \n\t Cuurl al]owed

.of[ \hn 5[4!# A0G held that Lhe rcspondunts

t whatever amouatl =

'nptn the daie ofAF

Amduseal. was
‘0. e recuveres from Lhen?' The reiilioners are!

o —————————.

hhdl ."il
of

dated July 11, . 1996

is not npnI:Cdule (rom  yne

¥ .
'

iclon to annther xl«nnun w\thmu live rcg]nn uf'GVuUp.&"f

v

“Lﬂénd},7§ ‘Sigff;'wil1 furthcr conlinus  {o T \h§ :
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st

cnn\ent Wiriie the Group C ang © enployees,

nu Lhay have (o
';hfen ﬂenied the bensfil of the above judgmgni,' specid]j

- et
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duly allawance nenel i is Leing grapieg . “Group: A- and
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‘by.4{he ahovq_declara(ion of law mage by’.
v Herq]y, beéause.thcy Mere not paxlxes Lo th
h ‘ f 1 ar 1 1e
t ey c1nno\ ile writ petxtlon undt AlL c 32 . __,‘§@¥
. R %
. contentnon thdL they are »nt\t]ed to yei Lue benefit fays
e ——- - =t m tes 4.l T — \-\_.__.h“_-mw ATy
3pan*.wlth Group A and b off\cers unue the

o HemOnanuum‘ dated

 dat July ll 1996 Apdrl frum lhe .
g '2 ;21£:_5.nup A and B o«ployeec are_:glj&lsﬂﬁ;ﬁg; special’
, ) J . . . : -‘.-‘._\.
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. - .. T e T v ' N ‘.-*" ;-'
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writ’ petitions filed by seyeral parties,

fcoustraincd xo take.lhe'QKe» that the 1narned cuunsel 0T

'Hhu are adv1<1n9 thea to move’ this court unuer ArL1 e

PR .
".’11 . .

32 should cerL\fy to the cou L thdt lhou;n they advxse

thc pet1t10ners that the Judgnent of this’ Lount“ uxndcup.‘

.ghcm“ and cannut canvass

ils_ orreclne«s dnd sL111. 7_;{ffﬂ‘“
'ASRiFG: orlsuch advmce, the'party insisted upon f)]lnq

thﬁlwrit QeL?tion. -1t would then be for this Conrt vo

ons%der ~.nnd deal wilh “the Case dppropr1dt ly.
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.-
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No‘.ARC/Coor‘d//o./SE)- | b > / _
Y - . Directorata Genoral OI_Security
- : (Cabinat Seorotniint)

‘ “ “0/0 The Director, AIC

j/ Last Block~v, R K Puram

‘.‘ r)'((." mi)') . NeYI Del)li - 110 066. ‘
Feove oo ;r";ﬂ'n - - . )
‘ (4.l O Centits - Dated, the ZIS(&/?C“D

[HRREY oo b . '

AN, A .

-t ad
Duom Povma

B - -,_T-."tb,,v -. S
FEMDRANDU} SR
M—

Subject ﬁpeclal.DutyVAllowax

- ‘tmployees of the Central Government

- serving in the States &.Uhioanerritories
of North Eastern Reglon - Regarding.

B s
oA copy of Cabihet SecretnriwtvU}O.rNoléo/‘
vo2 99~-LA.I-1798, uateq 02.5.2000 on e above

- UUsubJect 1s sant herewith»rov-inrornmtion andg
- necessary action, AN I
¢ . ‘ 1 /
. ( vV ponadsiiany )
Encl i as above, ASSTT DIRECIOR(M:O)
o " To _ _
" . ‘> . -
:’ - () ADL(R) /a0 (B) /4D (C) /2D ) o ARC Hqrs. |
1 - (2) The a.0., ARrc Hqrs, P R
gw, - \‘Li}’The A.D.(A), ARC, Charbatig/DoéFfDOOna/Sarsuwa;'
PR : (&) File copy. ' : '
‘No. :sn/’DDvm/son/ss-.n- Lo/
ARCy Qoanm Doemg
Dated they (1 /L/ 9 ay
{.v Copy feruarded to tha Acnouzgs Ofricqr. ARC,.Poom pacma
' 9sary actinn, s i
For informatien and necessary : ;/1;17?f?’//’/
2. ALl Unit Heads, - ¢ T Diakneaon v
- 'fIHA,ch; Aoy ﬂan)nDn\guL{ SECIJGN 0FFICER
'ATC,'( RERRIEY o fe e ) |
| \
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COURT, CASE
HIRERL AT

Cabinet Secretariat ' Z@é;’—‘
"{EA.1 Seclion) *

éubjectf

Special Duty Allowance for civilian cmplovees of the
Central Government nerviing in the States and Unic.,

Tpxritories of Marth FAsUGTn Hogici— PCITRNG FRAT S
; % YY)

'S5B° Directorate may kindly refer to -their UO
'No.42/8SSB/A1/99(18)-2369 dated 31.3.2000 on the subject mentione.

above, ‘ T
. | (o
2.0 "The points of doubt raised by $SB 3. their UoO . No. Ef
"42/SSB/AL1/99{18)5282 dated 2.9.1999 huve be n examined in P
‘congultation with our Integrated Finance and Ministry. of Finaneo o EE
-+(Deptt. of Expenditure) and -clarificaticn Lo Uhe poiaty of doubt” ' %3
»is’ given as under ‘for information, guidance 'nd necessary action: : 1
i) * The Hon'ble Supreme Court. in their ' ' ~ i
‘judgement delivered on 26.11.96 in !
UWrit Petition No.794 of 199¢ hold ‘ L {
*that civilian employees who have f . , !
‘All India transfer liability are v . ih
.entitled to the grant of SDA on O e
‘being posted to any station in thne
! N.E. region from outside the regicu
and in the following situation wvhother
a Central Govt. employee would bo
. eligible for the grant of SDA
keeping in view the clarificaticna A
issued by the Ministry of Finance ) . 43
vide their UO Mo.11(3)/95.E.11(R) C Ris
, dated 7.5.97. T {:l;
-Tﬂy(a) A person belongs to outside N.E.region ) e ‘
', but -he is appointed and on first “ppoint- o v b
..ment posted in the N.E.Region af:er NO ' ?'%
selection through direct recruitm nt ;e
baned on the recruitment made on 111 . iy
"~ India basis and having a commen/crntra- .
.. lised seniority list and All Iadia [!i}
U Transfexr Liability. | a}
(b) "An employee hailing from the {E.1- qgion E o
-~ oelected on the banis of an All lnlia
“racrultment test and borne on the Centra- i
. lised cadre/sesvice common seniority om [
i first appointment and posted in Lhr I.E. ] o
<77 . Region. He has also All India 7Tra:sfer ‘ )
"' Liabilitcy. ' ’ N ‘
- '
~i1) 7 An eémployee belongs to H.E. Region wag ' R
~u o appointed.as Group ‘'C*' or ‘D' mmployae v _ Co
. 'based on local recrujtment when there {
were no cadre rules for the post (prior : Ho .
to'grant of SDA vide Ministry of iinance : . .
OM No.20014/2/83-E.IV dated 14.312.83 and ;k
. L
1l
- ! 3
}
1
. {
o 4




" An employce hailing f£r

G I T AR
J 4r—¢£P;Z ?f:'
- : )

200407 pead wich QM DO0YA/AG/NG 1T ()
dated 1.12.00) butt aubnagquently Lhin pobt/
cadre wan centralised with common neni-
ority Jiot/promotion/all India TrannCer
Liabllity etec, on hios continuing in the
HE Reglon though they can be traneferred
out to any place outside the NE Region
having All India Transfer Liability..

An employee belonys to HE Region and
subsequently posted outside UE Region,
whether he will be eligible {or SDA il
posted/trannferred to £ Region., MHe
is aleo having a common All India seni-
ority and All India Transfer Liability.
. .
Zrem NE hegion,
posted to NE Region initially but
gubgsequently transferred out of HNE
Region Dbut re-pooted to NE Begion
after sometiwmo ucrvihg‘LQ non-H
The McF, Deptt. of Expdr. vide their UO
No.11(3)/95-E.1I{B) dt.7.6.97 have clari-
fied that a mere ‘clause in the appoint-
ment order to the effect that the person
concerned is liable to be transfeérred
anywhere in India does not make him
eligible for the grant of Special Duty
Allowance. -For determination of the
admignibility of the S.D.A. vo any
Central Govi. Civilian Ewployees-having
All India Transefer Lichility will be by
applying tests (a) whother recruitment
to the Service/Cadre/tost hag been made
on All India basis (b} whether promotion
‘1s aleo done on the basis of All India
Zone of promotion based on c¢ommon seni-
ority for the service/Cadre/Post as a
whole (c) in the case of SSP/LGS,
im a common recruitment synlem

there-
,made on
ALl India basin and proasoticnn are . alno.

done o the basln of A1 1oudia Commaii ¢
Seninority baails.  Dased on Lhe above
cri® rin/testa all employeen recruited
on Lae All India basis and having a
comton geniority list of All India bagis
for promotion etc. are’ cliagible for the
graat of SDA irvreapective of the fact
that the employece hails Lfrom HE Region

‘or posted to lE Reyiocn {rom outside

the ME.Region,

R el AR PN

E chion.'

YES

YES

In case the

“employec:

hailing Lrom
HE Regic-
posted with-
in NE Region
he is not
entitled o
ShA till heo
is once tran
clerred out
of that

" Reyion.




Based on point (iv) ‘above; some of Lhe
unites of S5B/DCS have authorined piyinent
of 8DN Ly Lhe wuployees hailing from ng
Region and posted within the HE |
“while in the case of othors, the
have objected payment of SDA to empluyeeg
- -hailihyg from NE Region and pested wirthin
the NE Region irrespective of, the fact
- that their transfer liability is All
‘India Transfer Liability or otherwinn.
In such cases what should be the norm
payment of SDA i.e. on. fulfilling the
criteria of All India Recruitment Test &
Lo promotion' of All India Comhon seniority
basis having been satisficd "are all the

employeces eligible for the rant of SDA.

irgion
NACSH

for

. Al

Whether the payment made 'to some employees
“hailing from NE Region and posted in NE
Region be recovered after 20/9/1991)i.e.
the date of decinion of the Hon ‘ble
Supreme Court and/or whether the payment
of SDA should be allowed to' all employees

. including thooe hailing from NE Region with
: i effect from the date of their appointment if
';” . they ‘have All India Transfer Liability and
- .are promoted on the basis of All India :
; Cowmmon Seniority List,
4 ‘\.J, t
1
g

It has
alieady |

“been clari-
‘find by

MoF that
mere claune
in the appoi
ntment order
regarding
A1l India -
Trandgfer

- Liability

does not .
make him
cligible
for grant.

'Qf SDA.

4’_Th¢,payment

made to
employecs .
hailing.

- from N

Region &
posted in
ME Region
be recover-
ed ‘from the
date of ity
payment . (t
may. also be

~added that

the paywent
made to the
ineligible .

“einployeées
hailing
from NE

Region "and
posted in
ME- Region
be recover-
ed fromithe
date of-
payment or
after 29th
Sept.94
whichever
is later.“

¢
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. This issues with the .concurrence of the Finance DlVlUlOu.
CablnaL Secretariat vide Dy. No. 1349 dated 1:

jof‘hlnancc (ExpﬂndlLuro)'o I.D. Nc.

R » J\p‘\«")
' _ (. P.N. Thakur )
(DR, - pudk o . Director{($R)

5

.o..-unn

u»—q—-"""" v

)

V;F’ bhrJ R.¢. Dedi, Director, " ARC.
2. fhrd R.EL Kureel, Director, : 553,
‘3. Drig. (Retd) G.S. Uban, - G, *» SFF.
-4, Shri S.R. ‘Mehra, JD (P&C), e DGS.

.. 5..8hri.- Aqhok ChﬂLUlVGOl JS{Fers), REAW .
© 6. Shri I “Gill. Director of Acco mtg, DACS.

77 Sut, J M Menorn, Dlrector Fiancet;), Cab. Seth
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_—_-______i . é:ﬁ \ \\ [F.No.I |(5)/9/-E||(U) ’\/bly NNE\XAURE ;IQ ri

~Government of [ndia 11 o

%ég’__ Ministry of Finance AUNERIRE |
) ' Departrivent of Expenditure LuiassSexx s
. , . . o’(ono .
(‘69\“— New Delhi, dated the 29™ May, 2002,
.. OFFICEMEMORANDUM )

- Special Duty Allowance for  civilian employees ol the Central
Government  Serving -in the State and Union Teriitories of North
Eastern Region including Sikkim.

S e e e e e s e b it rm e cmc e s e e eteaas e ccenctmmass an

The undersigned is directed (o refer to this Department's OiM No 20014/3/83- .
E.IV dated 14.12.83 and 20.4.1987 rcad with OM Ny 2001 4716/8G-ETVIE HT(B) datedd
1.12.88, and OM Nu. 1 1(3¥9S5-E.IL(B) dt. 12.1.1996 on the subject mjentioned above,

2. Cenain incentives were granted to Central Government employees posted in *
“NIi.region vide OM dt. 14.12.83. Special Duty Allowance (SDA) is one of the «
incentives granted to the Central Government cmployees having “All lidia Tranaler
Liability'. The r'@ccessary clarilication for determining the Al tndia Transfler Liability
- wag issucd vide OM 1,204 87, laying down that the All India Transfer Liability of !
the members of any service/cadre o incumbents of any post/proup of posts has to be . !
delcrmin;cd by applying the tests ol recruifgnt_zone, promotion zone ete, ie., |

RGN

. . TR et o - . ’;
whether ‘recruitment 1o service/cadre/post has been made on Al - Inlia basis and '
whether promotion is also donc on the basis of an all India comman seniority list for ¥
the service/cadre/post as a whole. A meré clause in the appointment fetter to the eflect L
that the person concerncd is liable to be transfzered anywhere in Indin, did not mnke
it cligiblc\!'or the grant of Special Duty Allovance ' ‘ ?
3. Some employces working in NE region who were not cligible fue grant of f

- Special Duty Allowance in accordance with the orders issucd {rom time o time . :
agitated the issue of payment of Special Duty Allowance to thein befure CAT, .
~ Guwahali Bench and in certain cascs CAT tpheld the prayer of cimployees  The e

Central Governmen( filed appeals against CAT orders which have been decided by +  m
Supreme:Court of India in favour of UOL. The Hon'ble Supreme Court in judgement
delivered on 20,9 94 (in Civil Appceal No. 3251 of 1993 in the case of Uol and Ors !
V/s Sh. S. Vijaya'Kumar and Ors) have upheld the submissions of.the Government of -
India that C.G. civilian Employees who have Al India Transfer Liability are centitled 3
to the grant of Special Duty Allowance ou being posted 1o any station in the Noih '
Eastern Region rom outside the region and &ipecial Duty Allowance would not be

payable mercly because of a clause 1 the ag pointmentordec_relating_to Al idia

_Lransfec_ Liability. ' T 2

4. " In a recent appeal filed by Telecom Department (Civil Appeal No 7000 of 3

YL 2000 - uéising out of SLP No.5455 of 1999), Supreme Court of India has urdered on a

| 5.10.2001 that this eppeal is covered by the judzement of this Court in the case of Uol |

’ & Ors. vs. S. Vijayakumar & Ors. reported as 1994 (Supp.3) SCC, 649 and folowed L(

@2 in the case of UOI & Ors vs. Exccutive Officers’ Association “Group C' 1995 1
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ﬁ - (Supp.1) SCC, 757. Therclore, this nppc:{l i
. wii o~ Hon'ble Supieme Court futther ordered th
- cmployces by way of SDA will nal, in

s to beallowed in favour of the U0 %48 ;
al }\_glmlcv‘cra:unoun-l;}m's“b,c.c_lg_m@t_(.lu\g\\\*c )

any event, he tecovered fromm therm ingpite o), -
te fact thai the upjical liag Uesiallaivei; - — o= © = or - T
o —.‘ ’ a ; ! . ‘' ' - Y
N . ’ . ' . Lo . . « - N . *.1'\ 3
3. [n view of the aloresnid judgements, the criteria fof payment of Special Duty ™

“ 0 Allowancee, ns upheld by.the Suptente coutt, is reitciated ns utiler:-
Yoy i . . .

" “The Special Duty Allowance ghall be admissible to Cential Government
- cinployces having All ndin-"Tiansfer Liabiliy on pasting 1o Nl Easten
T e, region (including Sikkim) fiom outside the tegion
AR - ‘ . . . . : e . . 5
., ..Ml cases for grant of Special Duty Allowance mcluding those of All Indin Service
' OfTicers may be regulated strictly in accordance with the above mentioned criteria,
6 Al the Ministries/Departinents  cle, are tequested to keep the  nhove
© s .. instructions in view lor shiict. campliance. Further, as per ditection of Hou'hle
.. Supremt Court, it has also been decided that -
. e
o] ‘ '
! . : PO ’ ) . .
. (1) The amount alicady paid on- necourt of Special Duty Allowance (0 the
. incligible persuns not qualiflying the critetia mentioned in § ahove onor belne
2.10.2001, which is.the date ol judpciment ol the Supreme Cout, will he
e waived. However, recoveries, thany, alicady wade need nol ire tclunded, ;
. aenm——_ —— . ——
BRI VTS LN C , S . ;
v e (i) The nmount paid on acconnt af Special Duty Allowance 1o incligilie petsons
nlcr 5. 10.2001 will be recyyeied.
e v T These urdars will be applicable nutanys mutandia

for tegulating the claims of

3 ST ,‘.,.._-‘lslnn'ds Special (Duty) Allowance which is puyable on.the analogy of Special (Duty)

guiteat . Allowance 1o Central Government Civili

an cmployces serving in the Andaman & '
SRS . ——
cot iy, Nicobar ond Lokshadweep Groups of Islamds,
e B g their application 1o emplpyces of Indian Audit & Accmints Department,
,\\ ~ hese or_d!:‘rs'issuc in consultation with the Comptraticr and Auditor wenceal of Yadis
N, ) ! . - . .
‘ ' ._.-""" ) ) l - .-
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‘ [ .o (N Singhy)
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ANNEXURE ; 12 (Sevie®)

STATEMENT OF OFFICERS AND STAFF OF RMC GUWAHATI SHOWING THEIR TRANSFER AND POSTING IN THE NE REGION (DEFINED AREA) SINCE THEIR INITIAL
‘ ‘ APPOINTMENT ' - ' ‘
(0.A No 342/02 Dated 10-10-2002) filed by Shri A.K. Raha & party versus Union of India regarding stoppage of payment & recovery of SDA - i

\/b\)\

\

SN[ Name & [initial Appointment If transferred from outside NER  |If transferred from NER to
Designation ’ outside &re-transfered
Date Place {Re- Re-transf;arred- Place| Whether
S transfere I resident
d date of NER |Remarks
Date Place From To From To Yes/No
1 {8/Sri D. Sinha, |2/3/70 Bhubaneswar, |9/11/73 Bhubaneswar | Guwahati 7/8/1989 |Kolkata |Guwahati |Yes
Director PA (UPSC) 11-10-82 |Ranchi Guwahati
2 |H. Pathak, Met1|202-74  |Guwahati as SO | ;
20-7-93 New Dethi as [24-2-95 New Dethi Guwahati No No No Yes
Met-Il '
3 V. Sinha, Met-l {30-1-91. |[Agartala as No No No 30-8-97 |Patna Agartala |No _
IMet Gr-li 23-8-01 Patna Guwahati
| 4 |D.K. Handique, - -
|Met-| 5/9/73 Mohanbari No " INo No No No’ No Yes
5 -
M.L. Sutradhar,
Met-| 31-12-73 |Guwahati No No No 16-4-86 |Jalpaiguri |Guwahati |Yes
6 . N .
|C. Singh, Met-| {19-7-83 |[Chandigarh 19-1-01 Chandigarh |Guwahati No No No No
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation , ‘foutside &re-transfered
Date Place - Re- TRe-transferred Place| Whether
| ' transfere |-~ ’ resident
d date of NER |Remarks
Date - Place From | - To From | To Yes/No | '
7 |D.D. 11/5/1971 |Bhubanes |Guwahati ‘
Chakraborty, | ' 20-10-  |war Guwahati
|Met-| 30-8-65 |Guwahati  |No |No INo 2000,  |-do- IYes
8 |G. Kumar, Met- |- Guwahati as : :
i 22-6-99 |[Met-ll No No No No’ No No No
9 |A.D. Tathe, Met-22-6- Guwahati as S _
i 98(AN) [Met-il No No No No No No - {No
10 |S.0' Neil Shaw, |19-9- Mohanbari as |No iNo {No No - . |[No , No No
Met Gr-ll - {97(AN)  |Met-il ‘ '
11 |B.B. Das, AM-l 15/8/65 Rupsi No No No No - INo No Yes
12 H.N. Das, AM-l |2/8/72, |Guwahati No No INo 13-2-96 |Kolkata Guwahati |Yes
13 : ] 15-1-97 |Kolkata Guwahati
A.K. Stafford, 26-4-83 |Kolkata |Guwahati
AM-| 11/12/67 |Guwahati No No No ‘ Yes
14 |M.C. Sarmah, B v _
AM-| 17-7-65 [Mohanbari No No No No No No {Yes
151G.C.
Bhattacharijje, : :
AM-1 - 1122-6-67 [Mohanbari No ~ INo No : 28-12-76 |New Delhi |Guwahati'{Yes
16 |J.C. Rabha, AM , _
: | A 15-3-76 |{Pune 17-4-76 Pune Jorhat 8/6/95 Gaya Guwahati |Yes
17 |H. Malakar, AM- ' v ‘
! 22-7-73 |Guwahati No No No No No No Yes
18 |A.T.
| Bhattacharjee,
AM-| : 24-7-72 |Guwahati No No No No No No Yes
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SN Name & initial Appointment’ If transferred from outside NER If transferred from NER to
Designation - outside &re-transfered
Date Place- Re- " [Re-transferred Place| Whether
transfere |.- resident
d date _ of NER |Remarks
_ : Date Piace From | To From | To Yes/No '
19 |G.K. Mech, AM-| 4 I , o
| ' 4/7/69  ]Mohanbari - |No No No No No No Yes
20 |R.C. Kachari, , o 1 - ]
AM- 1/11/71  |Guwahati INo No No Sep-88 Jaipur .- {Shillong |[Yes
21 |S. Kalita, AM-Il |24-5-73 |Guwahati No No No No No No Yes
22 |G.N. Gogoi, AM - - |Jhersugad {Mohanbar
il 10/9/64 |Mohanbari No No No 25-1-74 |a i Yes
23 | AK Rahza, AM ' ‘ |
I 13-2-74 {Guwahati {No No No 1/2/80 |Carnicober|Guwahati.|Yes
24 |P.K. Saikia, AM- . . . : : Gerakam
1l 17-5-76 |Guwahati No No No 23-4-85 |New.Delhi |ukh Yes
25 |T.R. ‘ -
Rajbangshi, AM - ‘|Mohanbar :
i 124-4-76 |Guwahati No No - INo 6/4/86 New Delhi |i Yes
26 #
|.LK. Sinha, AM-11}111/2/75 |Guwahati No No No 4/5/91 Patna Guwahati |Yes
27 |S.B. Baulari, AM
I 11/4/79 |Guwahati No No No 11/6/93 |[New Delhi {Guwahati jYes
28 o ' Mohanbar
P. Sonwal AM-I119/4/79 Mohanbari . |No No No 16-5-92 |New Delhi |i Yes
29 |B.K. Das, AM-1l }13-3-75 |Guwahati No -{No No No No No Yes
30 |D. Choudhury, :
AM-II 2/6/76 Guwahati No No No 6/5/91 Jalpaiguri |Guwahati |Yes
31 |B. Hore, AM-Il |26-5-75 |Cherrapunjee |No No No No - No No Yes
32 |U. Das, AM-ll  |8/8/77 Guwahati No No No 2/5/88 Varanasi .|Guwahati |Yes
(BABATPU
R)
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: SN Name & |lnitial Appointment If transferred from outside NER If transferred from NER to
‘ Designation ' outside &re-transfered
Date Place Re- |Re-transferred Place Whether
transfere |- . resident |
‘ . d date - ' » of NER Rema,rks ’
Date Place From To I From. | .To YesiNo
1 33 {W. Rahman, , S v : ‘ o
v TAM-H 27-12-73 {Mohanbari No No No No . “INo No |Yes
34 [KM.C. Singh, | o - : : gl
AM-II- - 112/3175 |imphal No - {No No No |No No Yes
35 |K. ' e |
* |Bhattacharjee, )
AM-lI 3/3/75 Guwahati No |No No 13-1-97 |Jalpaiguri {Guwahati |Yes
36 {P.C. Kalita, AM- ' _
H 11/7/74 |{Guwahati No . ‘No No 715197 Patna Guwahati |Yes
37 |D.C. Tahbildar, - - '
AM-II _ 13-7-73 |Guwahati |No No No No No - No Yes
| 38 [R.K. Bailung, ” ' ' , ol
; AM-I| 18-5-75" [Mohanbari No No No No No . |No Yes
39 [P.C. Baishya, - . Chandigar | -
] AM-1i 28-4-75 |Mohanbari No No No 16-5-89 |h - |Guwahati |Yes
40 :
S. Pathak, AM-11|15-5-73 |Guwahati No No No No No. No Yes
41 MK,
Chakraborty, _ ,
AM-Ii 21-4-73 {N'Lakhimpur {No No No No No No Yes
42 iB.C. Barman, ‘ ' .
AM-II 14-5-73 |Guwahati _{No No No No No No Yes
43 IN. Islam, AM-Il }{15-10-68 |Mohanbari No . No No No No No Yes
44 IP.N: Hansda, :
AM-1I 11/7/90 |Asansol 22-11-96 |Bankura {Mohanbari [No No No No
45 |T.R. Karki, AM- , .
I 15/3/85 |Guwahati No No- No No No No Yes
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation : outside &re-transfered
Date Place Re- Re-transferred Place! Whether
N transfere |.- resident
, ‘ d date . of NER |Remarks
Date - Place ' From | To From | - To Yes/No
46 D , R R b
O.R.Singh, SA {8/3/91 = {Tezpur INo. No No 1No iNo {No Yes
471 ' ‘
-1 - {B:C. Das, SA 27-4-84 |Pune V ._29-5—84 'Pune Jorhat INo -INo’ NQ Yes
8 |R. Ghosh, SA_|26-11-84 |Guwahati__|No No No No INo~  INo - Yes
49 {A. Dasgupta, :
SA 6/1/82 Guwahati No - No No 4/5/93 Jalpaiguri |Agartala |Yes
50 |T. Banik, SA 5/3/84 Guwahati No No No No No No Yes
51 [N. Das, SA 23-3-82 |Guwahati No {No No No No No Yes
52 |A. Choudhury, _ |
SA 23-3-91 |Guwahati No No No No No No Yes
53 {M. Goswami, o
SA 20-11-91 |Mohanbari "~ |No No No No No No Yes
54 |D. Dey, SA 9/9/91 Mohanbari No No No No No No Yes
55 {,
N.C. Bhuyan, : Mohanbar
SA 23-8-82 |Guwahati No No No 5/8/94 New Delhi ji Yes
56 |N.K. Debnath, 1
SA 16-10-81 {Tura No ‘No No 7/9/91. . |Chandigarh {Guwahati {Yes
57 - 1=
' J.P. Sarma, SA |19-12-85 |Along No No No No No {No Yes
58 M. Ghosh, SA }7/12/81 |Guwahati No No No - No- No No Yes

1



A

L]

SN Name & Initial Appointment If transferred from outside NER If transferred from NiER to
Designation outside &re-transfered
Date Ptace .- Re- Re-transferred Place| Whether
transfere |.- resident
d date of NER
Date - Place - From | To From | - To Yes/No Remarks
59 T - . | | | |
|K-C. Sarkar, SA}13-2-88 N'Lakhimpur No No NO NO No No Yes
60 |D.C. Das, SA__{11/9/81 Cherrapunjee {No No No No . No No Yes
61 |A.H. : - . , ~
Choudhury, SA |3/6/85  |Guwahat No No No No No No lYes
62 |C. Das. - '
Choudhury, SA |{31-12-81 |Agartala No No No No No No Yes
63 |S. Chakraborty, |31-8-87 Guwahati No No No 5/8/96 . New Delhi {Mohanbari |Yes
SA ‘ :
64 |Jagdish Pd. . )
Sarma, SA 13-2-82 |[Cherrapunjee |No No No No 7 No No Yes
65 |S.K. - 14-10_-77 Guwahati No No No 13-5.92  |New Delhi |Mohanbari ]
Bhattacharjee, 15-3-87 |Jalpaiguri |Guwahati
SA - ) . paig Yes
66 |S. Dutta, SA 30-8-91 |Shillong No No No No No No Yes
67 .
S.S. Debroy, SA|28-4-84 Guwahati No No No No No No Yes
68 | ' ' Ahmedaba
J.C. Sarma, SA {28-12-82 Guwahati No No No 19-6-96 . |d Guwahati |Yes
69 a '
- |L. kalita, SA 12/6/75 |Guwahati No No No 3/12/87 Gangtok Guwahati |Yes
70 ' ‘ '
. P. Ali, SA 1/8/77 Mohanbari No. No No No No No Yes
71
' C.K. Bhuyan,
SA 29-5-85 |Guwahati __ |No No No No |No No Yes

WO
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SN| "~ Name & initial Appointment. . |if transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
transfere |.- resident
d date of NER |Remarks

. . . |Date . Place From | To v . From ] Tov Yes/No ‘
72 [RN Saha, SA |6/11/84 |Guwahati  |No No [No — [No TNo No [Ves
73 |D.K. Barthakur, [15-5-85 |Guwahati  [No No No. {No INo No Yes

SA v ’ '

74}]R.K. Goswami, |17-3-82 |Guwahati No No No|9/9/91 Chandigar} Guwahati

SA h Yes
75 IR.C. Debnath, |9/8/90 |Lekhapani No No No No No No Yes

SA o
76 |T. Patowary, SA{25-11-85 |Roing “{No No No No No - |No Yes
77 {B. Barman, SA |31-1-78 - [Mohanbari No . No » No No No No Yes
78 M. Das, SA 27-11-84 |Mohanbari No No No TNo No No Yes
79 P.K Das, SA 3/9/90 Guwahati INo No No . No No ' No Yes
80 B.C. Roy, SA  |4/12/81 {Mohanbari No No No No . [No No Yes

1

8 S. Chanda, SA |{15-11-81 |Imphal No No No No No No Yes
82| _ - . ' )

K. Hazarika, SA [17-1-85 |[Mohanbari No No No No “INo No Yes
83 |S.K. Roy , : :

-{Choudhury, SA [15-9-81 --|Agartala No No CINo T M550 New Delhi |Guwahati|Yes B

84 |P.K Mahanta, [15-11-84 Guwahati No No No No No No Yes

SA
85 {A.C. Sarma, SA|1/11/85 |Shillong No No No No No No Yes

\W\
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SN Name & Initial £ippointment if transferred from outside NER  |If transferred from NER to
Designation ' : outside &re-transfered
Date Place Re- - Re-transferred Place| Whether
Jtransfere |.- ' resident
» d date . . of NER - |Remarks
Date Place ~ From | To From | To Yes/No
e T b T ' ] .
86 [N.B. Singh, SA [13-5-68 {imphal {No {No No INo INo No Yes
-87 |C.D. Barman, . ‘ | .
_ JSA ' 16/9/74 |Guwahati {No |No No |No No ~ |No Yes
88 {B.K. Barman, : .
SO 24-1-91 |Guwahati No No No No No No Yes
89 . . .
D. Talukdar, SO{23/2/98 |Guwahati No No No No No No Yes
90 |B.C. Nath, SO [1/12/95 " |Guwahati . |No No No No No- INo Yes
| o1 R. Saikia, SO [26/6/95 Tezpur ‘No No No ‘_ No ._No _ ' No Yes:
92 IBK.Nath, SO [16-1-98 |Tezpur No No No No No {No Yes
3 |D.C. Das, SO |20/4/98 |Tezpur No No No No No No Yes
94 |K.R. Ramchiary, |31-10-94 |Guwahati No No No INo No No Yes
SO :
9 |SR.Paul, SO |8/1/91 |Mohanbari  INo No No No No No Yes
% |1k Boarh, SO |24.9.97 |Tura No No No No No No Yes
97 |J. Ganguly, SO |1/8/90  |Rupsi No No No 17-10-95 |Chatra  [Silchar |Yes
98 (A.C. Sarma, SO|25-7-78 |Guwahati. .{No No No No No No Yes
| %9 IN.Das, SO |4/991 |Tezpur {No No INo "INo No - {No Yes
100|J.K. Sarma, SO-[30/7/96 |Guwahati No No No No No ~ INo Yes
101|S.K. Choudhury, '
4SO 18/9/96 |Guwahati No No No No No No Yes
102 : )
R.K. Das, SO |7/4/98 Rupsi No No No No No No Yes

-\
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If transferred from outside NER

[lf transferred from NER to

SN Name & Initial Appointment .
Designation : outside &re-transfered
Date Place Re- = |Re-transferred Place Wh_ether
transfere | - resident
d date : of NER |Remarks
I Date Place From [ To ' ' From To Yes/No
103 . : .

P. Ghosh, SO |7/4/98 N'lakhimpur No No No No INo No Yes
104 : : ,

B.C. Sarkar, SO|7/9/91  |N'Lakhimpur No |No No No No No Yes
19515 Chetia, SO |19/1/95 |Mohanbari  [No No No No No No Yes
106 . : '

S.K. kathar, SO {18/3/96 |Guwahati No No - INo No No No Yes

-11071]S. Das, SO 9/3/98 Guwahati No No ‘INo No No No Yes
108|A. Choudhury, [11/12/89 |Guwahati - |No No No No No No Yes
1SO = : :
1109|B.K. Dutta, SO [|5*11*90 |Guwahati No {No NO NO iNo No Yes
110|D.C. Sarkar, SO|7/4/98 ° {Barapani No No No No No No Yes
1111S.K. Gogoi, SO |5/8/97 Passighat ' No No {No - No No No Yes
112 . ;

U. Borah, SO {23/2/95 |Lekhapani No No No. No No No Yes
113{A.C. Roy, SO |20/2/97 [N'Lakhimpur [No No No No {No No Yes
1141Smt K. ‘Komuni, -

SO 6/10/89 |imphal No No No No No No Yes
"S1m sarma, SO |23/2/98  |Guwahati  |No INo No No = |No No Yes
81p 4 Roy. SO . |11/4/90 |Guwahati  |No No No No [No No Yes
"7]c. Kalita, SO |4/11/94 |Guwahati No No INo No No No Yes
118|S.H. Singh, SO |5/9/87 Imphal No No- No No No No Yes
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Name &

Initial Appointment

-

If transferred from outside NER  [If transferred from NER to
Designation outside &re-transfered
Date Place Re- - Re-transferred Place| Whether
transfere |- = - resident
d date- N of NER |Remarks
7 _ |Date Piace , | To ’ From | To Yes/No
119|Y-B. Singh; SO [31/10/91 [Dimapur No No No No No No Yes
1201B. Chakraborty, (6/4/93  |Guwahati No . No |No No {No No Yes

SO . , ,
121|P. B.-Gohain, . _

SO 5/8/95 N'lakhimpur No No No No No No Yes
1221K. Baidya, SO [10/9/92 |Mohanbari No No No No No No Yes
123|C. Patowary, 23/2/98  |Guwahati No No No No No No Yes

SO - ‘ | :

1247 - ) . ‘

D. N. Das, SO |1/1/81 . |Guwahati No No -INo No No No . Yes
125|A. Borah, SO [7/8/97  |Dimapur No No No No No No Yes
1261B.L. Mandal, 130/9/83  {Cherrapunjee [No No {No INo “{No No Yes

SO _ : -
1271G.K. Adhikari, {5/12/81 |Mohanbari No No No - 18/4/89 Malda Mohanbari |Yeg

18O
128 B. Gogoi, SO 22/8/96 [Mohanbari -[No No No No No No Yes
129 .

D. Gohain, SO |5/12/94 IMohanbari No No iNo No No No Yes
130{B.B. Sarma, SO [4/9/91 Imphal No No No No No No Yes
131[SmtR.B. 23/8/96  |Guwahati No No No No No No Yes

Gayari, SO
132|{K.C. Brahma, 12/8/96 |Guwahati No No No No . No No Yes
133 o :

S. Tiwarj, SO 17/3/90 |Mohanbari No No No No No No Yes

9N
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If transferred from NER to

SN lnitial»Appointment If transferred from outside NER —’
Designation ourside &re-transfered
Date Place Re- Re-transferred Place| Whether
transfere | - resident
: d date 3 _ of NER |Remarks i
, {Date Place From | To ‘ 2 From | To | Yes/No |
RIEIUN o , [ | |
' H.C.Gogoi, SO |18/9/96 |Guwahati No No No . INo- No No Yes
_{B.P. Mandal SO|17/1/91 |Rupsi No No No No No No. Yes

11%]s saikia, 50 |10/7/92 [Passighat  |No No No INo No No Yes

137{Smt. D. Haloi, [5/12/94 |Guwahati No No No No No No Yes

SO ' :

1138]|B. Sen, SO 1/1/82 N'Lakhimpur [No No No 9/1/92 Kolkata Guwahati |Yes

139 P. Sarma, SO [17/2/97 Passighat No No No No No No Yes

140(S. Choudhury, [18/1/88 |Agartala - No No No No . No No Yes

' SO ] :

141IM.P_Luitel, SO [13/8/87 |Guwahati No No INo No {No INo Yes
114218 K Deka, 5O |7/3/98  |silchar No No No |No No No Yes

13|M R Das, SO |29/9/82 |Guwahati  |No No No [No No No Yes

1441 Bhuyan, SO |307/96 |Guwahati  |No No No - No No No Yes

145|p pas, sO 20/1/98 |imphal INo No [No No No No Yes
-} 146 . :

- |D.K. Sarkar, SO|6/5/97 Lucknow 28-4-92 Lucknow |Guwahati 6/3/02 . |Lucknow |Guwahati|Yes
147|S. Deb, SO -112/10/92 |Guwahati No INo - No 7/10/02 INew Delhi |Guwahati |Yes
148|G. Hazarika, LA |15/7/75 |[Mohanbari No No |No No No No = " IYes
149 k . .

R.C. Nath, LA |1/3/77 Guwhahati No No No No No No Yes
150|M. Prasad, LA [15/12/83 |New Delni 17-5-99 New Delhi |Guwahati No No No No
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SN Name & Initial Appointment If transferred from outside NER ]lf transferred from NER to
Desighation outside &re-transfered
- Date Place Re- Re-transferred Place Whgther
) : - |transfere | - resident
S d date 7 of NER |Remarks
- : Date ‘ Place From | To : From L To | Yes/No- '
5111.s. Gogoi, LA [20/7/74 |Mohanbari  INo ~INo No No No No . |Yes
152{S. Choudhury, '
LA 1/9/81 Shillong No No INo . {No No No Yes
1"%3aR Mali, LA " |10/9/75 |Guwahati No No ~  [No INo [No |No Yes
154 : ,
A. Nongrum, LA |[9/3/81 Shillong No No No No No No Yes
1565|B.C. Konwar, _ _ ' ,
LA 17/9/73 |Passighat No No No No - No No Yes
156 1 : 12/2/1990_ Kolkata Guwahati
H.K. Das, UDC |27/7/72 |Guwahati- No No No. 8-1-99  |Kolkata Guwahati [ Yes.
157 ‘ , ) A
S. Das, UDC  [27-8-86 |Guwahati No No INo 6/6/01 Kolkata Guwahati |Yes
158 _ ‘ _ )
A.R. Kalita, LDC|1/8/73 Guwahati No No No 11/11/91 [Kolkata Guwahati {Yes
159 : , -
__IM.C. Das, LDC |25/2/75 |Silchar " INo No No- No INo No Yes
160 : :
‘ D.K. Das, LDC {29/7/93 |Kolkata 9/6/97 . {Kolkata Guwahati No : No iNo Yes
161|B.Choudhury, ' ‘
‘ |ILDC 11/4/94 |Kolkata 19/6/97 Kolkata Guwahati No . No No Yes
' 162 J. Borah, LDC [29/12/97 |Guwahati No No No No No No Yes
163]A.C. Rabha, . . _ o
: Mech Gr-I ~ |1/9/80 Guwahati -~ [No No ~ |No 18-3-90  |New Delhi [Shillong |Yes
164|B.K. Dutta, v
Mech Gr-i 25/5/66 |Mohanbari No No No No |No ' No Yes
165|P. Dutta Mech ' ’ ‘
Gr-lI 28/4/88 |Mohanbari No No . [No No No No Yes
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Name &

Initial Appointment

If transferred from NER to

SN If transferred from outside NER
Designation outside &re-transfered
Date [ Place Re- - Re-transferred Place thather
transfere | - resident
d date of NER |Remarks

e Date P!ace_-_ e . From j To . From: J 1o Yes/No

166{H.C. Barman, ' ' »

Mech Gr-1i : _ o

(Driver) 28/2/94 |Guwahati No No No "INo “INo No Yes
167{S:N. Sarma, il _ - v

- [RIM : 13/2/73  |Guwahati INo ~ {No {No - 13/12/82 New Delhi |Guwahati |Yes
168(B.R. Saikia, , _

RIM 22/1/98 |Guwahati No No No No Nil Nil Yes
169 _ . .

_|B.K. Borah, R/M|{16-1-98 |Guwahati No~ No No No No No Yes
7018 Teron, RiM_|23/2/98 |Guwahati o No No No No No Yes
71K Patgiri, R/M_[2/3/98  |Guwahati  |No INo No No  INo |No Yes
172/D. saikia, MA_ |23/9/72 |Mohanbar - INg No |No [No No {No Yes
173|P.C. Saikia, MA [29/9/72  |Mohanbari No {No No No No |No Yes
1741 A K. Paul, MA  [14/2/81 |Passighat .No No No No No No Yes
'75|D.C Das, MA [22/3/73 |Guwahati  |No No No No |No No Yes
176 T.K. Das, MA |11/12/85 |Guwahati No No No No - {No No - Yes
177{D. Rajkhowa, 11/9/87 Gerakamukh No INo No 3/9/91 New Delhi [Mohanbar|Yes

MA ) B ' i
178{Md. Alauddin, [22/2/81 Imphal No No No No No No Yes
MA : |
1791B.R. Deka, MA [26/10/73 |Guwahati No - No [No INo No No Yes
180{K.T. Thangkhul,
|MA 19/7/83 |imphal ‘INo No No 17-7-89 |Gangtok Imphal Yes
'81]K.C. Das, MA _|22/5/87 |Guwahati  |No No No No No No Yes
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
transfere |- - . | resident
d date : of NER |Remarks
{Date Place From | From | To YesiNo
182 S. Konwar, MA {29/8/73 |Mohanbari No No No No No - INo Ives
183 |P. Mahili, MA 13-10-97 {Guwahati No {No {No No No No v
) : | o » |Yes
"%41).c.Das, MA" |25-11-64 |Giwanat . |NO (Ne [No [Neo o No - INo Yes
185|K.N. Bora, MA |23-11-73 N'Lakhimpur No No No No {No No Yes
'801S.K. Roy, MA  [22-2-92 |Guwanhat No No No No. No No Yes
187|S. Thankhiew, No No No No No No -
MA 7--3-92  |Barapani ' Yes
1188R.K. Bhakat, : No INo No No No No
{MA 25-1-92 |Rupsi ‘ : Yes
189.AmAil Ch. Das, o . {No No No No {No {No
MA 3/9/93 Mohanbari _ Yes
"°%lB. Baruah, MA [152.82 |Guwahati  |N© No No No No |No Yes
191|S. Moral MA 22-9-79 Gerukamukh .-{No No No 4/11/91 Patna Guwahati |Yes
192|Aditya Kr. Das, Tezpur No No [No No No No ‘
MA 29-9-92 - ' Yes
193 No No No No No No
__|B.C. Gogoi, MA |6/8/78 Tezpur Yes
194IMd. . Al MA [3110/97 |Mohanbari |NO No No No {No No Yes
195|Apurba Kr. Das, No No No No No No
MA . |20-10-73 |Guwahati . : - : - - - {Yes
196 i | No
|S. Bhuyan, MA [26-8-72 |Guwanhati No No No No No Yes
197{Mukul Ch. Das, v No No No No No . |No
MA 26-4-83 |Guwahati ] Yes
198 15-9-97 |Guwahati No No No No No No Yes

D. Gogoi, MA

W6
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SN Name &
Designation

Initial Appointment

If transferred from outside NER

If transferred from NER to
outside &re-transfered

Date Place Re- - Re-transferred Place Wh_ether
|transfere |.- = - | resident ‘
Id date of NER |Remarks
o Date Place From | To From | To Yes/No :
199 L.I. Singh, MA [15-12-76 Imphal - No - No No No - " INo No Yes
| 200{Ajit Ch. Das, | {No No INo INo . |No No . o
MA 164-75 |[Guwahati g Yes.
201{Arun Kr. Das, No No .INo No No No
MA 3/12/93 |imphal Yes
202}A K. Singh, MA |1/5/91 imphal No No No No No No Yes
2031B.C. Konwar, 17-9-73 |{Mohanbari No No ‘No INo {No - No tYes
v . ‘ | = , _
{204 , i No [No INo . No No No
R. Bordoloi, MA |18-8-97 |Dimapur ‘ , s Yes
205 » No No No No No No
M. Das, MA 26-8-72 |Guwahati Yes
209l N. Das, MA  |28-5-84 |Guwanat No No No No No No Yes
207)S.F. Ali, MA 22-4-91 |Rupsi No No No No No No Yes
208]M.P. Yadav, MA|26-2-97 Dimapur No No No No No No Yes
209|KN8GEN Ch. 10075 | Guwahat No No No No INo No Yes
7 7Das, MA i
210R K paul, MA |6/4/73  |Silchar No No No No No No Yes
211{D. Baruah, . ]
Peon - 31-7-98 |Siichar {No No {1No No No No Yes
212 T. Deka, Peon [6/7/98 Guwahati No No No No No INo Yes
213
. |K. Baishya, MA |9/7/98 Tezpur No No - No No No No Yes

\\-\N
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1 SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
' Designation ' outside &re-transfered
Date Place Re- Re-transferred Place thather
transfere |.- resident
: d date . of NER |Remarks
Date Place From | To From | To Yes/No :J
214ls. Das, MA__ |37/98 . |Guwahati _|No No No No No No Yes
215! Anil Das, Peon |3/7/98  |Guwahati  |No No No No No No Yes
216\ -Baruah, MA |3/7/98 - |Imphal - No No No No - No No Yes
217 . ‘ :
S. Talukdar, MA|22-5-98 |Guwahati No No No No No No Yes
218{N.K. Baruah, ‘ :
peon 2/7/98 Cherrapunjee |No No No No No 'INo Yes
219 R. Das, Peon |24/12/98 |Guwahati No No No No No No Yes
220|G. Barman, ‘ ’ ‘ : '
Peon 24/12/98 |Rupsi - . No No No No No No Yes
221{P.K. Das, Peon [24-12-98 [Mohanbari No No No No No No Yes
222 - 20-12- | 1
N.C. Boro, Peon{2000  |Guwahati No No No No No No |Yes
223|C.D. Das, Peon |27-6-94 |Guwahati - {No No No No No No Yes
224|N. Talukudar, 7
Peon 25-5-95 |New Delhi New Delhi |22-10-96 |New Delhi {Guwahati |No No Yes
225|R.C. Konwar, ‘ )
- |Peon 4/10/79 |N'Lakhimpur |No No No 4/9/91 New Delhi |Guwahati |Yes
226|K.. Hazarika, | ‘
Chow, 23-4-77 |Lekhapani No - No - No |No No No Yes
227|R.C. Boro,. ' . ' I
Chow - 28-4-98 |Imphal No No No No No No Yes
228{S.R. Dalu,
Chow 27-5-75 |Tura No No No No INo No 1Yes
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SN Name & initial Appointment if transferred from outside NER - [If transferred from NER to
Designation outside &re-transfered
Date -Place Re- Re-transferred Place| Whether
transfere |.- ' resident
» 7 : d date of NER |Remarks

: 7 {Date "~ Place . From | To . From | To Yes/No
228|SmiK Bastore | |7 T[T T T T T T
1Sfwl 15-4-94 |Guwahati  |{No ~ [No No No  |No . No Yes
230|K. Harijan, Sfwl | 9/2/88 |Guwahati . [No No No No - [No - No . - |Yes

Certlfled that above data are based on the service book / Personal f11e /| Bio data

of the ofchers and staff concerned.

‘/ranw'\«
M : ( D. SINHA )
Director, & LACD, DDGM
Regional . Met.’ Centre,
Guwahati: 781 015
LO¢D. O D.G.M.

Regional Metsorologicat Centre
Guwahati

Guwahatl Airport : 781 018

{ Chiecked by )

malml Admm. Officer

Regional Met. Centre, Guwahati.

(_ Compiled by )
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0.A, No. 342/2002,
|

Sri. Abhit Kumar Raha & Ors.,
| '

scoe A 1:i.cants.
l - VS -

Union of India & Ors,
i

" eeee Respondants,
|

IN THE MATTER _OF :
| .

A rejoinder of the applicants

to the written statements filed

by the respondants,

iThe applicants beg to submit their
rejoinder as follows :

e That, the applicants have received a copy of the
| _

Tritten statements filed by the respondants, they have gone
\‘,

through it and understood the contents thereof.,
|

&

That, Sri D.K.Handique who has signed the verifi-

P S o MR, X WP

ation annexed to the written statement is not duly authorised

o sign the same according to law, Although he has used a

Qi

+esignatiqn seal as Meteorologist, Regional Meteorological

i

Centre, Guwahati in fact there is no such post in Indiasa

Contdeee 2/=
LD
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Meteorological Dept.(I.M.D,). The meteorologists in I.M.D.

.
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- ~h"'yi)Moreover said Sri D.K.Handique also being a 1

member of the I,M.D. Gagetted officeri Association, his name

was included in Annexure~I of the 0O.,As with his consent and

as such he is not in a position to sign the verification on

behalf of the r espondents in the present case,

i
i

h,

3

That, the applicants have no comments as regard

to the statements made in paragraph-1 & 2 of the written

statements filed by the respondents,

That, the statements made in paragraph-3(a) as

‘regard to the scheme adopted by the Govt, of India vide O.M.

JN0.2001h/3/83-E.IV dated 14-12-83 extending certain facilities

ﬁand allowances including the S.D.A. for the civilian employees
1

ZFf the central Govt., serving in the N.E. states and Union

a

%erritories is correct but the statements made therein that
1
bare reading of the provisions of the said O.M., it is clear

hat these faéilities and allowances are made available only

‘ L
to those who are posted in the region from outside on transfer

ﬂs not correct and it is denied by the applicants,

That, the statements made in paragraph-3(b) of

the written statement is true and it is the vital order issued

bi the Govte of India on the basis of which all the members
|

of the applicant unions are entitled to S.D¢A. The applicants

COl’ltdooacB/"
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reiterate that on the basis of 0.M, dated 20-L4-87 the (;4/ ?

& @

India transfer liabilities and those who fulfill all other L

bl

All India Characteristies of their service condition as

Central Govt. civilian employees who are having actual All gﬁ%

stipulated in the above memo they are entitled to S.D.A.
and all the I.M.D. officials the having fulfilled the above

criteria they are entitled to Se.D.A.

6. That, the statements made in paragraph-3(c) of '
the written statement is also true and all the T.M.Ds officials.

working in N,E,region were accordingly getting the S.D.A.

Ta That, as regard to the statements made in parae~
graph-S(d) of the written statement the appliéant beg to
state that the employees involved in that case were not
having actual all India transfer liability and other all
India Characteriaties in their service condition as stipulae
ated in the O;M. dtd. 20«4-87 for which they were not given
the benefit of S.D.A., but the members of the applicant
Associations before this Hon'ble Tribunal, rather all the
I.MeDs officials working in the NLE, region having actual '
all India transfer liability along with all other all India
Characteristices of their service conditions as stipulated

in O.M. dtd, 20=-4«87 they can not be debared from the benefit
Of S:. D. Al

Contdeeselt/=



8, That, as regards to the statements made in para- .
graph-3(e) of the written statement it is stated that the 54
employees involved in the C.A;No.BOBh/QS were also not cons- 7F
idered to have fulfilled the service conditions as stipulated

in Govt, of India's O,M, dtd, 20~4-87 for the entitlement of
the S.D.A. for which those employees were denied the benefit

of S,D.A, but the members of the applicant Associations having
all India transfer liability and they having fulfilled all
Xmother all Iﬁdia Criteria of service condition as stipulated

in Govt. of India O.M., dtds, 20-4-87 the members of the appli-

cants associations can not be denied the benefit of S.D.A.

9. That, the statements made in paragraph-B(f) of the
written statement is true and admitted by the applicant Asso-
ciations, Applicants further states hefe that the judgement

dt, 7-9-95 passed in C,A,No0.8208-8213 by the Hon'ble Supreme
Court of India made it clear that the S.D.A. is payable only

to those central Govt, ¢ivilian employees who are having

actual All India traﬁsfer liability and posted in N.E.region
but it is not payable to those central Govt, civilian emplo-
yees who are not having All India transfer liability in their
services condition although they are posted in N.E,region and
as such the applicatits reafirmed that in view of the Jjudgement -
dt, 7-9-95 passed by the Hon'ble Supreme Court India in Cl.A.
No.8208-8213 all the I,M,D, officials werking in the NJE,
region are entitled to S.D.A, as they fulfill all the criterias

as stipulated in Govt, of India O.,M, dtd. 20-4-.87,

Contd,. .5/’
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10, That, as regard to the statements made in paraw
graph-3(g) of the written statement it is stated that in view

of Govt, of Indias O.M, dtde 12-1-36 as referred therein also

Bt K R{?&\é&

the I;M.D. officials working in N.E.region were considered
eligible for S.D.A., and the Govt, continued payment of the
same to the employees, The elligibility of the I.M.D. officials
posted in N.E.region was confirmed by the Director General of

Meteorolégy vide his lettér dtd. 31-3=2000 (annexure-16 of the

O.A.) to the Govt, of India Deptte of Science and Technology.

+

11, That, as regards the statements made in 3(h) of

the written statements the applicants beg to state that in the
judgement dtd, 25=10-96 passed by the Hon'ble Supreme Court of
India in writ petition No.794/96 it has been made clear that
the S,D.A, is payabie only to these employees who fulfill the
conditions laid down in Govt, of Indias O.M, dtd, 20~4~87 and
accordingly it was held by the Hon'ble Supreme Court of India
in the above referred judgement that S.,D.A., was payable to
group A and B and it was not payable to C & D as they were not
having all India criteria in their service condition including
all India trnasfer liability, Therefore, the members of the
applicant Association can not be denied the benefit of S.D.A.
ino view of the aforesaid judgement also as they are having all
India criteria of service condition in all aspectq including
actual all India transfer liability, All India recruitment gzone,
All lndia seniority as well as promotion on All India common

seniority as stipulated in Govt, of India 0O.M. dtd, 20-L4-87,

Contd. .Q6/-
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12,
graph-B(i) of the written statement the applicants begs to -
state that the order issued by the Cabinet Secretariate vide Egé
their Noe20/12/99-EA, 1-1798 dt, 2-5-2000 cleréfying the ques=-
tions raised by S.S.B. has not changed the admitted position
of the fact that S.D.A, is applicable to those Central Govt,
Civilian employees working in N.E, region who fulfill the All
India Criteria of service conditions including actual All
India transfer liability as stipulated in Govt, of India O.M,
dtd., 20-4-87., To speak more clearly a reference may be made
to the reply given against the question no.2(vi) of the above
order in which it has been confirmed that a mere clause in the
appbintment order regarding All India transfer liability does
not make one eligibie for grant of S.D.A. which implies that
those who are having actual All India transfer liability
fulfilling the conditions laid down in Govt, of Indias O.M.
e oy wititd
datd, 20—4-8]oand as such all the applicants having fulfilled
all the criterias as laid down in above 0O,M, they are entitled
to S.DsA¢ and they can not be denied the same in view of the
above cabinet order also, The statements made in the‘above
paragraph of written statement stating that according to the
clarification given in cabinet secretariate E.O.No,20/12/99-
EA,1-1798 dtd, 2-5-2000 that an employee belonging to the
N.&, region, posted in the N,E,region having All India Transfer

liability as a condition of service shall not be entitled

to grant of S.DsA. is not correct and is denied by the applicants
The interpretation made therein that if such employee is trans=
fered out of the N.,E. region and reposted to N.E, region on

trnasfer from outside, in that case such employee would be

Contdes,7/-
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entitled to Se.DeA. is applicable only in case of the Central N
Govt, civilian employees who are having only zonal charace 4é§
teristices in their service donditions and who are not having
the service conditions as given in the Govt. of Indias O.M.

dtd., 20-4-87, Moreover applicant respectfully beg to submit
here that if the Govt, wants to discriminate the siémilarly
situated employees in the manner as stated in the above para-
graph of the written statement it would be violative of Art-14

and 16 of the constitution of India,

13, That, as regard to the statement made in parag-

raph—B(j) of the written statement the applicant respectfully
state that the Hon'ble Supreme Court of India has passed
their order dt, 5-10-2001 in C.A. 7000/01 only stating that
thé appeal is covered by the earlier judgements reported in
(199&)3 S.CeCo Bg,649 and (1995), S.C.Ce, 757 and no other
new findihgs have beeéﬁg;'the Hon'ble Supreme Court of India ,
The applicants respectfully submits that they are eligible
for SeDeA. in view of the above two judgements passed by the
Hon'ble Supreme Court of India also and the Govt, of India
also considered them eligible and continued payment of S.D.A.

accordingly,.

4, That, as regards to the statements made in parag-
raph-2{k)} of the written statement the applicants beg to
state that the respondents can not discontinue the S$.D.A.

payable to the members of the applicant Associations on the

Contdee,8/-
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basis of finance department O,M, dtd, 29-5-02 in view of

the facts and circumstances of the case already stated by

JQ%LF e Rakoo

the applicants, Moreover the Ministry of Finance,Deptt, of
Expenditure OQM. dtd, 29=-5-02 is not having the consent of
the president of India and as such the respondents can not
withdraw the S.D,A. on the basis Pf the above O.M. as the
SeD.A. %as granted in persuance of Govt, of India, Ministry
of Finance Department of Expenditure O.M. dtd, 14-12.88
(Annexure-gk of O.A.) and O,M, dtd, éﬁ;&;gg(Aﬁnexure—10 of
O.A.) and O.M. dt, 22-7-98(Annexure-14 of 0,A.) all of which
were passed with the consent of the President of India and

as such the applicants have challenged the validity of the
O,M, dtds, 29-5-02 itself in the present applicantion.Regaru
ding the other statements made in the above paragraph the
applicants reiterates that they having fulfilled the crite-
ria as underlined in O.M. dtd, 20-4-87 they are entitled to
the SeDeA. It is further submitted by the applicants that

for the said benefit tﬁe applicants need not be posted in the
N.E, region on trnasfer only as they are already having actual
All India transfer liability, The applicants are entitled to
SeDeAs on the basis of their own service conditions and the
said allowance is permissible to them in view of the judge~
ments passed by the Hon'ble Supreme Court of India from time
to time, Respondents can not make any recovery on account of the

said allowance already paid to them,

15, That, as regard to the statement made in pParage
raph-l4 of the written statement it is stated that the respondents
have illegally stoped the payment of S.D.A. to the members of

Applicant Associatione. The recovery of the amount already paid

has been stayed by this Hon'ble Tribunal vide interim order
dated 10-10-02,

Contd...9/--
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16, That, as regard to the statements made in para-
graph-7 of the written statements the applicants reiterate é;é
that all the members of the applicants Associatioh being E

recruited on All India basis, their promotion being done on
the basis of the All India Zone of promotion based on common
seniority for the service/cadre/posts as a whole and they
having actual All India transfer liability all of them are
entitled to SeD.A. in view of the decision malle by the Govt,
of India, Ministry of Finance Department of Expenditure O.M,

dtd. 20-4-87,

17« That, as regard to the statement made in parage
?;ph-9 of the written statement applicants beg to state that
S.DsAs was paid to the members of the applicants Associations
lawfully as per decision of the Govt, but now the respondents
is trying to misinterprete the provision which was already

settled,

18, That, the statements made in paragraph-10 of the
writtén statement as regard to the entitlement of the S.D,A.

is not correct and denied by the applicants, This interpre«
tation is not applicable in case of central Govt, Civilian
employees who fulfill the service criteria as laid down in
Govt. of India, Deptt, of Finance O.,M. dtd., 20-4-87 and who

are serving in the N.,E.,region irrespective of the fact wheather
they are local residents of N.E.region or not or wheather they
are transfered on posting to N.E.,region or they are initially

appointed in the N,E.region, The respondents plea that S.D.A.

contd..o 10/"
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is payable only to them who are not local residents of NLE,

region is itself contradictory to the cabinet decision issued

Moot K

vide Cabinet Secretariate U.0.No0,20/12/99-E,A.1-1798 dated

2«5-2000 (Annexure R 9 of W.S.,),

19. Thaty the statements made in pParagraphs=11 & 12 of
the written statements are not correct and those are denied

by the applicants,

20, That, the applicants respectfully teg to state

that the Govt., of India, Ministry of Personnel, P.G. and

Pensions{Dept, of Personnel & Training) vide their 0O.M. No.,

21015/5/99 Estt(AL) issued in the month of June, 2001 has

re~affirmed that the Central Govt, Civilian Employees working
in the N,E.region who fulfill the all India Service Criteria

as laid down in Ministry of Finance 0O.M, dtd. 20-4-87 are
entitled to the benefit of S.D.A. The Govt, vide their above
OsMe has further taken up the prayer of the Central Govt,
employees of same Depts serving in N.E.,regions who are even
locally recruited and aiso called for the r equired informationof
likely financial implications for the same from the concerned
Ministries/Departments. The applicants respectfully submit
before this Hon'ble Tribunal that the above O.M. clearly
proves the intention of the Govt, to extend the benefit of
SeDeAs emen to the Central Govt, employees working in the
N.E.region even without having all India criteria of service

conditicn also., Hence, the impugned order for withdrawal of

Contd‘.‘11/"
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SeDeAs in respect of the members of the Association who

-1%-

are having all India criteria of service conditions in all

vtk

espects as laid down in Ministry of Finance O.M, dt, 20-4-87

is illegal and liable to be quashed,

(A copy of the above memo is annexed as

Annexure-A)

21, That, a clarification regarding eligibility of

8.D.A. has also been published in BAHRI HANDBéOK FOR CENTRAL
GOVERNMENT EMPEDYEES - 2003 on the basis of Govt, C.M. dtd.
13=-6-01 and it has been clarified that there is no bar in
eligibility of special duty allowance for the officers belong~
ing to the N,E.region if they sétisfy the criteria that

their appointment in service/post is made on all India basis

and the promotion is also done on the basis of all India

Common Seniority,
_ Y

(A copy of the above publication is annexed

as Annexure-R)

Contd...12/-



1

22, | That, the members of the applicants Association “5-
although belongs to the N,E. region they are recrulted on

All Tndia basis, their promotions are also made on the
basis of All India Zdne of Promotion based on Common Senie
ority, they are having condition of actual all India transe

fer liability in their appointment letters and as such all

of them are entitled to the benefit of S.D.A. Many of them

were transfered outside the N.E, region from time to time

and reposted in the N.E, region.

23, That , the respondants have committed wrong

in proposing to withdraw the S,D.A. from the applicants

through the impugned orders superceding some of their

own earlier orders and as such the impugned orders are

liable to quashed,

Contdese13/-
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VERIFICATION

I, Sri A.X.Raha, son of Late Satish Ch,

Raha, aged about 52 years, Assistant Meteorologist

(Grade—II) R.M,C., Guwahati being the Secretary,
Gazetted Officer Association ReM,C., Guwahati, do
hereby verify and state that the statements made in

paragraph it 22 of the accompanye

ing rejoinder are true to my knowledge which i believe
to be true and rest are my humble submission before
this Hon'ble Tribunal, I being one of the applicant
have been authorised by other applicants to sign this
verification on behalf of all the applicants and I

have not supressed any material facts,

And I sign this verification on this

A% th day of February,2003 at Guwahati,

2ot b Kok

SEGNATURE
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HRALCCA ANDOIHER COMPENSATORY ALLOWANCES - 1137

14. Froject AHowance— _

(1) Projectaliowance is a special kind of allowaace. It is granted to employces
working on major Projects cither funded by Central Government or Autonomous
Bodics/Corporations in undeveloped areas to compensate them for fack of basic
civic uncnitics such as housing, school. hospital. transport etc. The allowance is
withd -awn in a phased manner as and when thesc amenities become availablcht or
ncar the project site;

(i) The Project Allowance at the following rates shall be admissible: (cfTective

Pay Range ’ Rates of Project Allowance per month
(Basic Pay +S.1. + NP.A)
oEn Rs.
Below Rs. 3,000 p.m. 150
Rs. 3,000 p.m. to Rs. 4,499 p.m. 300
Rs. 4,500 p.m. to Rs. 5,999 p.m. 450
Rs. 6,000 p.m. to Rs. 8,999 p.ro. 600
Rs. 9,000 p.m. and above 730

Note : Emplovecs of other Departments whese offices have been located in the
project arca not specifically for the work of project authoritics. shall be
allowed Project Allowance at 50% of the above rates.

(ii1) In casc the new rates are not beneficial to an cmployec. who has been
continuously drawing the allowance since before 1.8.1997. the projcct allowance
will be allowed at new rates and difference will be treated as personal to him which
he will continue to draw till the ecmployee becomes cligible to draw allowance at
higher rates.

(ALF. (Depu. of Expr.). O.M.. No. 6(6)/97—E. 1(B), daied 1.4.1998.]

15. '{Special (Duty) Allowance— (1) is admuissible at the rate of 124 per cent of

basic pay plus S.1. plus NPA tocivilian employces having All India Transfer Liability

on posting to any station in North-Eastern Region comprising the States of Assam,

Meghalaya, Manipur, Nagaland, Tripura, Arunachal Pradesh, Mizoram and

2[Sikkim. Also admissible to officers posted in N.E. Council. when they are stationed

in North-Eastem Region. The ailowance is nor granted to Group"A’" & ‘B’ Officers

belonging to N.E. and posted to NE Region. [O.M. dated 13. 6.2001.]

; larification—There is no bar in eligibility of Special Duty Atlowance for
the officers belonging to the NE region, If they satisfy the criteria that their
appointment in service/post is made on All India basis and the promotion is also

donc on the basis of All India Common Seniority. (0.3 datea 13.6.2001.]

(2) This allowance will be in_addition to any special pay and/or Deputation
{Duty) Allowance already being drawn.

'{Amended provisions are effective from 1.8.1997. The allowance is given as an incentive

to attract talented officers to serve in NLE. Region from outside the Region. bq/

YALF., O.M. No. 11(2)/97-EIl(B). datcd 17, 7.1998 and 22.7.1998. \
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Addl. Central Govt. Sfanding Céunsel :

~ 0.A. No. 342/2002

Shri Abhit Kr. Raha & Others ...Applicants.

-

-Vs -

Union of India & Others - ...Respondents.

(Written statements filed by the respondents).

The written statements of the respondents are as follows :

1. That a copy of the above noted application (referred to as the
“Application”) has been served in the respondents. The respondents

have gone through the same and understood the contents thereof.

2. That the statements made in the application, which are not
specifically admitted, are hereby denied by the respondents.

3. That before traversing the various paragraphs of the
application, the respondents beg to state a brief resume to the facts
and circumstances of the case and the basis for entitlement for
payment of Special Duty Allowance (referred to as the “SDA”) as
under :

(@ That the Govt. of India, Ministry of Finance, Department of
Expenditure, New Delhi, vide Office Memorandum No. 20014/3/83-
E.IV dt.14.12.1983 brought out a scheme thereby extending certain
facilities and allowances including the SDA for the civilian employees

of the Central Gowt. sérvino in the North-Eastern States and Union

Central Administrative Tribunal
Guwahati Bench : Guwahati

%
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Territories etc. This was 'done to attract and retain the services of
officers in the region due to inaccessibility ahd difficult terrain. A bare
reading of the provisions of the said O.M. it is clear that these facilities .
and allowances are made available only tothdse who are posted in
the region from outside on transfer. |
| A true copy of the said O.M.Dt.14.12.83 is annexed as
ANNEXURE-R1. o

(b) That after some time, some departments sought some
clarifications about the -applicability of the said .O.M. dt.14.12.83. In
response to the said clarification, the Gowt. ofﬂlnd'ia issued another
Office Memo. Vide No.20014/3/83-E.IV dt. 20.4.1987. The relevant
portion of the said O.M. is quoted below: | |

2. Instances have been brought to the notice of this Ministry
where Special (Duty) Allowance has 'be.en allowed to Central Govt.

‘employees serving in the North East Region without the fulfillment of

the condition of all India Transfer liability. This"aga{inst the spirit of the
orders on the subject. For the purpose of sa'nct-iohing special (duty
)allowance, the all India transfer liability of the members of any
service/cadre or incumbents of any posts/group of posts has to be

determined by applying the tests of reCruitment zone, promotion zone,

" etc. i.e. whether recruitment to the service/cadre/posts has been

made on all India basis and whether promotion is also done on the
basis of the all-India zone of promotion based on common seniority
for the service/cadre/posts as a whole. Mere clause in the
appointment order ( as is done in the case of almost all posts in the
Central Secretariat etc.) to the effectlv'that the person concerned is
liable to be transferred anywhere in India, does not make him eligible

for the grant of special (duty) allowance.”



A true copy of the said O.M. dt.20.4.87 is annexed as
ANNEXURE-R2. |

(c)  That the Govt. of India again brought out another Office Memo.
Vide F.N0.20014/16/86/E. IVIE.I|(B) dt. 1, 12 8'8~ By the said O.M. the
special (duty) allowance was further contlnued to the central Govt.
employees at the rate prescribed therein.
A true copy of the said O.M. dt.1.12.88 is annexed as
ANNEXURE-R3. |

(d) That in the -meantime, several cases were filed in the

court/Tribunal challenging the refusal of grant of SDA and some of
such cases went to the Hon'ble SUpreme_ Court. The Hon'ble
Supreme Court in Union of India & others -vs- S.Vijoykumar_& others
(C.A. No.3251_/93) upheld the provisions of the OM dt.20.4.87 and
also made it clear that ohly those empldyees ‘who were posted on
transfer from outéide to the N.E.Region were entitled to graht of SDA

on fulfilling the criteria as in O.M.dt.20.4.87. Such SDA was not.

available to the local residents of the N.E..'?Réjg"ion. The Hon'ble
‘Supreme Court also went into the objecf and spirit of the
0.M.dt.14.12.83 as a whole.

A true copy of the said ju‘dgment dt.20.9.94 is annexed .

as ANNEXURE-RA4.

- (e) That the Hon'’ble Supreme court in another decision dated

123.2.1995, in Ca No.3034/95 ( Union of India & ors -vs-Executive
Officers Association Group-C ) held that the spirit of the O.M. dt.
14.12.83 is to attract and retain the services of the officers from
outside posted in the North-Eastern Region, 'wh_ic’h" does not apply to

- the officers belonging to the North-Eaﬁstern Region. The question of
~ attracting and retaining the servicés of‘competent’iofficé‘rs who belong
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Jincentives granted by the said O.M. is meant for the persons posted
from outside to the North-Eastern Region, not for the local residents

of the said defined reason. The Honfble Supreme Court in this
deciSion also held that the spirit of the O,.M'dt.14.12.83 is to attract
and retain the services of the officers posted in the N.E Region from
‘outside and therefore, application of these provisions to the local
residents of.N.E.‘Region does not arise. | |

A true copy of the said judgment dt.23.2.95 is annexed
as ANNEXURE-5.

()  That the Hon’ble Supreme court in another judgment dt.7.9.95
passed in Union of India & others -vs- GeologiCaI Survey of India
employees’ Association & others (CA No. 8208-8213) held that
theGroup C and D employees who belong to the N.E.Region and

whose transfer liability is restricted to their region only, they do not

have éII India transfer liability and consequently , they are not entitled

to grant of SDA.

A true copy of the judgment dt. 7.9.95 is annexed as
ANNEXURE-RS.

(9)  That after the judgment of the Hon'ble SUpréme court, the Govt.
of India brought yet another Office Memo. Vide No. 11(3)/95-E.1I(B)
dt.12.1.96 and directed the departments to recover the amount paid
to the ineligible employees after 20.9.94 as held by the Hon’ble
Supreme Court. |

A true copy of the said O.M.dt.12.1.96 is annexed as"

ANNEXURE-R?7.

¢
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(h)  That in another case vide Writ petition'No;794/1996 in Sadhan
Kumar Goswami & others -vs- Union of India & others, the Hon'ble
Supreme Court again put reliance on the earliézr decision as in S.
Vijoykumar cas'e and held that the criteria requi-réd for the grant of
SDA is same for both group A and B bfficers as in the case of Group

C and D,- and there is no distinction. By the said j'udgment, the said

‘Hon’ble court also held that the SDA paid to the_ineligible'e'mp'loyees

after 20.9.94 be recovered.

A true copy of the judgment dt. 25.10.96 is annexed as
ANNEXURE-RS. | |

(i) That the Ministry of Finance fu'rther in connection with query
made by the Directorate General of S‘_écurity, New Delhi gave some
clarification to the questions raised by some employees regarding
eligibility of SDA. This was done vidé 1.D No.'1204/E-Il(B)/99 and
which was duly approved by' the Cabinet Secretariat U.O.
No.20/12/99-EA.1-1798 dt.2.5.2000. Accordihg to that clarification, an
employee belonging to- the N.E.Region, posted in the N.E.Region
having all India transfer liability as a condition of service, shall not be
entitled to grant of SDA. But if such emploYee is transferred out of the
N.E.Region and reposted to N.E.Region on transfer from outside, in
that case such employee would be entitled to SDA. Hence, the
applicants in the instant case have no cause of a:ction to agitate in this
Tribunal. |

A true copy of the said clarification of Cab. Sectt. Dt.
2.5.2000 is annexed as ANNEXURE-R9.

1) That in a recent decision dt. 5.1f0.2001 , in Union of India
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Union & others'{(CA No.. 7000/2001) e Hon'ble Supreme’court once

again clinched on the vexed question-of grant of SDA to the central
govt. employees and by relying »on the eérli’er decision of
S.Vijoykumar held that the amount already paid to such ineligible
employees should not be recovered. |

The true copy of the judgment dt. 5.10_.2001 is annexed
as ANNEXURE-R10.

(k) That pursuant to the said judgment passed in CA No.
7000/2001. the Gowt. o‘f.‘lndia,‘ Ministry of Finance, Department of
Expenditure, brought out another Offic_é Memo. F.No.11(5)/97-E.lI(B)
dt.29.5.2002 and thereby directed all the de_partménts to recover the
amount of SDA already paid to such ineligible employeeé with effect
from 6.10.2001 onwards and to waive the amount upto 5.10.2001 i.e.
the date of the said judgment.

The true copy of the ‘O.M. dt. 29.5.2002 is annexed as
ANNEXURE-R11.

Now, from the above facts and circumstances of the case and the
clarifications made in the matter, it is very much clear that only those
employees irrespective of their group in A,B,C cjr D, shall be entitled
to grant of SDA if they‘ fulfil the criteria as unvde'r-lvined in O.M. dt.
20.4.87 and such employees are in fact posted in the North-Eastern
Region actually on transfer. Therefore ‘the amount paid to the
ineligible employees upto 5.10.2001 ‘would be waived. However, the
amount paid after 5.10.2001 should be ?recovered. This aspect of the
matter is clear as indicated by the Hon'ble Supr'eme Court in its all
earlier decisions also. According to the Hon’ble Su.preme couﬁ, as
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‘services of the officers from out side the N.E.Region and therefore,

payment of the SDA to the local residents of N.E.Region .does not :

arise.

4. That with ‘regard to the statements made in para 1, the
respondents state that the payment of SDA has been stopped and
recovery is being made in terms of the Hon'ble Supreme Court's
decision and guidelines issued by the Government.

5. That the contents in para 2,3 and 4(i) need no reply.

6. That with regard to the statements made in para 4(ii) and 4(iii)
the respondents state that these being matter of facts/records. They
need no reply.

7. That with regard to the statements m,ad'e'vin para 4(iv), the
respondents state that these are matter relating to records only.
Therefore, nothing is ‘admitted which is not supported by such
records. In this connection the respondents crave thé leave of this
_Hon’b|e Tribunal to allow them to suppert such records through the
statements showing the transfer and posting of such appl‘ic‘ahts in this
application. These statements are prepared in the :basis of Service
Book/personal files of the applicants. The statements would indicate
that some of such applicants are transferred and pbsted, in the North-
'East Region from outside while majority of them were posted in the
North-East Region initially and are contivnuously serving in the
department in North-East Region only without any tf’ansfér to outside

of North-East Region or reposted to North-East Région from outside.

These statements may be treated as a part of this written statements.

e oo AR R s



B

These statements are annexed as Annexure -
R12(Series). | |
8. That with regard to the statements made in para 4(v), 4(vi),
4(vii), 4(viii), 4(ix) and 4(x), the respondents reiterate and reassert the
statements made hereinabove in the written statements.

9. That with regard to the statements made in para 4(xi) to 4(xv),
the respondents state that the SDA was paid like some other
departments by misinterpretation of the provisions required for grant
of SDA. Such mistake can not be legalized. This has been.clarified as
stated above. |

-10.  That with regard to the statements made in para 4(xvi) to
4(xxiii), the respondents state that as indication above, only the
employees/officers who are transferred on posting to North-East
Region and who are not local residents of North-East region are only
entitled to SDA and accordingly steps are taken by the Government to
stop and recover SDA

to the ineligible employees. This is ddne strictly as per Hon’ble
Supreme Court"s order.

11.  That with regard td the statements made ih para 4(xxiv) and
4(xxv), the respondents state that the facts and circumstances of the
Annexure-23 order dated 2.11.2000 is different from the present sets
of facts and circumstances, hence, the said order has nothing to do
with this instant case.

12.  That with regard to the statements made in‘para 5(i) to 5(xi),
the respondents state that the grounds show to support the claims of
the applicants are no grounds in view of the Iegal provisions as stated

g

-
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hereinabove and hence the application is liable td be dismissed with
cost as baseless and without any merit. .

13.  That with regard to the statements made in para 6 and 7, the |

respondents have no reply to offer.

14.  That with regard to the statements made in para 8(i) to 8(jii)
and 9 the answering respondents state that in view of the facts and
circumstances of the case and also the legal provisions of the matter,
the applicants are not entitled to any relief whatsde\ier as prayed for
and the application is liable to be dismissed with cost.

In the premises aforesaid, it is, therefore, prayed
that Your Lordships would be pleased to hear the
parties, peruse the records and afte_r hearing the
parties and perusing the records, shall also be
pleased to dismiss the application with cost.
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VERIFICATION
| |, Shri St~z A @0«/"“ o  at presént
working as  Medeosolognst Gr-T (Vg famer ) at

Guwahati, who is taking steps in this case, being duly authorized and
competent to sign this verification, do hereby'_ solemnly affirm and
state that the statements made in para | 1,2, 4,65, 841U are true
to my knowlédgg‘ and  belief, those _‘_made in  para3sy
being matter of records, are true to my i'nformatidn derived therefrom
and the rest are my humble submission béfore this Hon’ble Court. |
have not suppreséed any material fact.

' Bt Mosel

And | sign this verification on this  ¢h day of January,2003 at

: o

Guwahati. ' :

!

DEPONENTS;M“M%AA%%”””;

21\ 03\ 03

Moteorotogist G
‘Regional Mereorological Centre,
' uwahari
Guwahaii Airport: 781 V18
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Government of {ngia
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New Uelhii, dated the 29™ May, 2002,

. Loorrer MENMORIND Uny
AN i v . * —.—E\
Subject; -

* Special Duty  Allowance for civilian cimployces ol e Central
Government Serving in he State amd Unigy Tenitories of Nuuth
& Lastern Reginn including Sikkim,
4 ‘, -—n.-h-—ﬁcko.—..‘

I

. is dirccted o reler 10 this D¢
. EJdV dated 14.12.83 ang 20.4.1987 r¢gd with ON N

Partinent’s Ohv Ng 20014/3i3).
112,88, and OM No. | 1(3)/95-5.11.(13) dt.

L 2()()]4/1(';/8()-{5 v g {13} dnied |
1211956 on the subject micntioney abuve, ¢

2. Certain incentives Vere granted to Ceniral Govern
"Nl region vide OMm dt. 14.12.83. Special Duty Allgw

incentives i Tranaler

Liabitity', ansler Liabilir,

a Transfer Liability of :

Y Pust/proup of posts hias (g Lhe

___TLLSEQE.J\.CSUJJ'ML‘,‘”( zauc, [)mtl'lgiio(l rone cie
been made T ARG

ining the Al ladia 1y
- Naying dowa thay the Al Tng;

“whether rec
whether Promotion is also done on the basis of ay ay fudi
the service/cadre/post as g whole. A mere clavsz in (he
that the person concerncd is _l_x:_]b_l_&_[p._bc tennsfzered an
hiny eligible for (he grant of Special Duty Allavg

Pe
A hasis an
A Cumgy SCNOsity lisy fog
Appointimeny fetter 1o the clicet

);‘:_I',C_'_E in lmlin.‘ didd nink ¢
nee

3. Some cmployees workin
. Spucial Duty Allows

ngitated the issuc of p
Guwahalj Beneh and iy
R " v . Cenlral Governmenl [
Supreme Court of lndia
delivered on 20,9 94 (in

ot ¢li
C orders issucey
ayment of Special Duty  Allow

MCC 1o them Yelyre CAT,
beertain cases CAT tpheld the Prayer of Cinployees
led appeals 383inst CAT orders o

vhich |,
i favour of UOL. The Hon'ble Suprem
Civil Appeal No. I

pible fors prang
flom lithe 1) tishg

The
ave been decidey by -
¢ Court in Judement

P
L S R st

}

ase ol Uol an Ors

. V/s Sh. s, Vijaya Kumar ang Ors) have uphelg the submissions ol the Governmeny af

I ' S(\W India that C.G. civilian Laiployees who have Al India Transfer i.inhilily At cntitle r
f Q“ 1o the grant of Special Duty Allowance on being posied 1y any station in e Naoty

o O\ S Enstern Region from outside the rcgioiarwwl Duty I'\“'U\_\’_(’].H_gg would nog e l
| b\b 4, . payable merely Lecnuse of a clause in e n;poinlmu_xdcn_xcla(inﬁa /‘\ii-i;i'd';a :
5 LV - 'Lrgp_s,[cr_l_iabilm T y
3 L '

3 4 i a recent appeal filed by Telecan Deparuncnr (Cjvig Aprpeal No 7000 o ‘
f b 20010 ~ urising oul ol SLp N0.5455 of 1999), Supreme Court or [ndia has urdered oy :'
) 5.10.2001 that this eppeal is covered by the judzeinemy of this Cour iy the case of U !
1 & Ors. vs. S, Vijayakumar & Ors. reported as 1994 (Supp 3) SCC, 6.
in the case of UOI & Qs vs. Exccutive Clicer

$T Assaciation

19 and fullov e
Graup 19723
!
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| gt
(Supp.i) SCC 757, Therclore, this nppc:'\l ts 1o be allowed 1 [nvmu ul\\c U()n‘ lﬁc “:; '
Fon'ble -Supreme Cowurt further ordercd that whatever_amount s, Jbeen paid 1o ‘%:;!‘
CII\P]O)’CC‘ Ly way of SDA will not in ’\I\/ event, lu. qu\Clul Iunn liuln nepite Wy ;\51'
the ln(.l thot the uppenl Bag GECIWRNGATE =707 7 = wm = e e B R ‘b
—— - — _
o ' ' 5;";, {‘ lu view al  the aloresaid judpements, the critenia fur payment ol .§pu.in| Duty
N /\llmvumc na uplicld by.the Supicnie coutt, i teitetated as under:-
v ‘ a : “'l'lm Specint Duty Allowance shall be admissible to Centinl Governent
v ' L cmployees having AL lndin- Transfer Liability on pusting ta Nath Bastwin
e e, oo | oregion (including Sikkim) from outside the region
5 TR - ' ' . B

Al cases for pront of Special Duly Allowance includiog thuse of All tindin Service 1t
Officers may be regulated strictly in accordancs with the above mwentioned aitetia ‘

i
§ . . . '

6. | All e Mini\lricdl)cmxlmcul'z clc. arc requested (o keep  the
msnucllom in view Jor shicl campliance. Fuither,
o Suprun\. Court, 1lhns also been decided that -

0]

l\“l\\'(‘
as per ditection of Ton'hie

\

The nmmlnl nheady paid ons necourt of Special Duty Allowanee e the
) v neligible persons not qualifying the aiteria mentioned in 5
‘ ( 2.10.2001,

DAULAIROER
waived, Tlawever, recavenics, 1l any. alrcady tnde teed nol lucx R,
PSS s, ttany, Y C <

nbove unor before
which is.the date of judpement of-the Supreiie (mui ml] e

(i) ‘ Fhe nmount paid un account of Special Duty Allowanee 1o incligible peisons
afler 5.10.2001 will Yo reeqyeied.

e These urders will bie applicable wndarey imtandis for l(_gulnlm;' the claims of
‘lnnds Specinl (Duty) Allowance which is payablc on the mn\lny\ af Special (Dot

Co /\llolwnm,(. to Central Government Civilian cmployces scrving in the Andaman &
T . Nicobar und Lakshadweep Groups of 1s lands,

— I
N ) I, ll\(.ll nppll&.nlmn o cmplpyces of Indian Audit & Accounts Depaitinent
1\,\ “these oulLls issuc in consultation with the Comptroiict and Auditor Geaerad of i

S . .

. o ST . |

' v . . , . . : l\ l(_,(}f

(N1, ’\m;'h)

. Under Scerctnrey to the Govevnment of Tadin.,
T g /‘\ll Miuislricx/l)clml'lmcnis of the Gavermment of adia, clc.
e §~"‘.~'.i:‘.:"-c‘3 e
e ;, W up) (with apave cuples) to C&AGUPSC ete. ne per <lmnlnul endoraoimant
L dge . “8(. v . .
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ANNEXURE : 12 (Rexdel

bRicdiE ¢ | 20500

THEIR TRANSFER AND POSTING INTHE NE REGION (DEFINED AREA) SINCE THEIR INFEIAL

STATEMENT OF OFFICERS AND STAVE QF RMC GUWAHATE SHOWING

42702 Dated 10-10-2002) filed by Shri ALK, Raha & puety versus Union of India regarding stoppage ol payment & recovery of SDA

(O.A No 3
SN Name & Initial Appointment if transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
transfere resident
d date of NER |Remarks
Date Place From To - From . To Yes/No
1 |S/Sri D. Sinha, |2/3/70 Bhubaneswar, |9/11/73 Bhubaneswar{Guwahati 7/8/1989 |Kolkata Guwahati Yes
Director PA (UPSC) 11-10-82 |Ranchi Guwahati
2 |H. Pathak. Met-1[20-2-74 Guwahati as SO
20-7-93 New Delhi as |24-2-95 New Delhi Guwahati No No No Yes
Met-l|
‘/’ 3 |V. Sinhe, Met-I {30-1-91 [Agartala as No No No 30-8-97 [Patna Agartala |No
Met Gr-(l 23-8-01 Patna Guwahati
4 |D.K. Handigue,. . - -
Met-I 5/9/73 Mohanbari No *INo No No No No Yes
5 - - .
t M.L. Sutradnar, _ = .
. Met-l 31-12-73 [Guwahatli No No — No 16-4-86 |Jalpaiguri |Guwahati |Yes
8 j .
V? C. Singh. Met-| {19-7-83 |Chandicarh 19-1-01 Chandigarh  |Guwahaii No~ No No No~
i
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Q. N
SN Name & Initial Appointment If transic red from outside NER If transferred from NER to
Designation " |outside &re-transiered ' ‘
Dste Place Re- Re-transferred Place| Whether
transfere | resident
d date of NER |Remarks
Date Place From | To From | To | Yes/No |

7 |D.D. - - ~=7111/5/1671 |Bhubanes |Guwahali| B
Chakraborty, 20-10- war Guwahati
Met-| 30-8-65 |Guwahati No No No 2000 -do- Yes

8 |G. Kumar, Met- Guwahati as

/ I 22-6-99  |Met-I| No No No No No No No
9 |A.D. Tathe, Met4{22-6- Guwahati as .
. / {l 99(AN) |Met-Il No + |[No No No No No No
| 10 |S.O' Neil Shaw, |19-9- Mohanbari as |No No No No No No No
/ Met Gr-Il 97(AN) [Met-ll

11 |B.B. Das, AM-| |5/8/65 Rupsi No No No No No No Yes

12 H.N. Das, AM-| {2/8/72 Guwahati No No No 13-2-96 Kolkata Guwahati [Yes

13 . 15-1-97 Kolkata Guwahati
A K. Stafford, = 26-4-83 |Kolkata  |Guwahati
AM-I 11/12/67 |Guwahati No No No Yes

14 |M.C. Sarmah, :
AM-| 17-7-65 |Mohanbari No No No No No ° No Yes

15 |G.C.
Bhattacharjje, ' .
AM-] 22-6-67 |Mohanbari No No No 28-12-76 |New Delhi |Guwahati [Yes

16 [J.C. Rabha, AM| _ _ | -
I - 15-3-76 {Pune 17-4-76 Pune Jorhat 8/6/95 Gaya Guwahati |[Yes

17 IH. Malakar, AM-
| 22-7-73 |Guwahati No No No No No No Yes

18 |A.T.
Bhattacharjee, ;
AM-! . 24-7-72 |Guwahati No No No ' No No No Yes

| .
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| SN Name & Initial Appointment If transferred from outside NER if transferred from NER to
Designat'ion outside &re-transfered
Date Ptace Re- Re-transferred Place| Whether
transfere | resident
d date of NER |Remarks
Date Place From | To From | To | Yes/No
19 |G.K. Mech, AM- - T T
i 417169 Mohanbari No No No No No No Yes
20 |R.C. Kachari,
AM-I| ' 11/11/71  |Guwahati No No No Sep-88 Jaipur Shillong |Yes
21 |S. Kalita, AM-Il [24-5-73 |Guwahati No No No No No No Yes.
22 |G.N. Gogoi, AM Jhersugad |Mohanbar
i 10/9/64 {Mohanbari No No No 25-1-74 a i Yes
23 | A.K. Raha, AM
- 13-2-74 {Guwahati No No No 1/2/80 Carnicober{Guwahati {Yes
24 |P.K. Saikia, AM- . . Gerakam
H 17-5-76 |Guwahati No No No 23-4-85 New Delhi jukh Yes
25 |T.R.
Rajbangshi, AM - Mohanbar
ll 24-4-76 {Guwahati No No No 6/4/86 New Delhi i Yes
26 B
I.K. Sinha, AM-1I[11/2/75 [Guwahati No No No 4/5/91 Patna Guwahati |Yes
27 |S.B. Baulari, AM
] 11/4/79 |[Guwahati No No No 11/6/93 New Delhi [Guwahati [Yes
28 Mohanbar
P. Sonwal AM-119/4/79 Mohanbari  |No No No 16-5-92 New Delhi |i Yes
29 |B.K. Das, AM-ll [13-3-75 Guwszhati No No No No No No Yes
30 |D. Choudhury, i
AM-II 2/6/76 Guwahati No No No 6/5/91 Jalpaiguri |Guwahati |Yes
31 |B. Hore, AM-Il |26-5-75 [Cherrapunjee |No No No No No No Yes
32 [U. Das, AM-Il  |8/8/77 Guwahati No No No 2/5/88 Varanasi {Guwahati {Yes
. (BABATPU
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Yhether
transfere resident
) d date of NER
Date Place From | To From | To | Yes/No |
- i r l | ]
33 |W. Rahman,
AM-I, 27-12-73 {Mohanbari No No No No No No Yes
34 |K.M.C. Singh,
AM-Il - 12/3/75 }imphal No No No No No No Yes
35 |K. '
Bhattacharjee,
AM-I 3/3175 Guwabhati No No No 13-1-97  |Jalpaiguri |Guwahati |Yes
36 |P.C. Kalita, AM-
i 11/7/74 jGuwahati No No No 715197 Patna Guwahati |Yes
37 |D.C. Tahbildar, . ‘ *
AM-H 13-7-73 |Guwahati No No . No No -|No |No -|Yes
38 |R.K. Bailung, )
- |AM-I 19-5-75 |Mohanbari No No No No INo No Yes
39 |P.C. Baishya, . : . Chandigar
AM-[I 28-4-75 |Mohanbari No No No 16-5-89 h Guwahati {Yes
40 (- - -
S. Pathak, AM-II}15-5-73 |Guwahati No No No No No. No Yes
41 |M.K. - ) ‘
Chakraborty, . ¢
AM-H 21-4-73 |N'Lakhimpur [No No No No No No Yes
42 1B.C. -Barman, :
AM-I 14-5-73 |Guwahati No No No No No No Yes .
43 [N. Islam, AM-ll--}15-10-68-{Mohanbari—- INo.. . No No INo __iNo No Yes
44 |P.N. Hansda, .
AM-II 11/7/90 |Asansol 22-11-96 |Bankura |Mohanbari |No No No No
45 |T.R. Karki, AM- .
i 15/3/85 |Guwahati No No No No No No Yes

T ———




if transferred frorm NER to

SN Name & tnitial Appu':)intment If transferred from outside NER
Designation outside &re-transfered l / ‘
Date Place Re- 'Re-transferred Place! Whether
transfere resident o 1B
d date of NER {Remarks
Date Place From | To “From | To | Yes/No | '
45 . -
O.R. Singh, SA |8/3/91 Tezpur No No No No No No Yes I
47 :
B8.C. Das, SA 27-4-84 |Pune 29-5-84 Pune Jorhat No No No Yes ' ’
4 .
8 R. Ghosh, SA |26-11-84 |Guwahati No No No No No No Yes 7
49 |A. Dasgupta, ) ' . -
SA 6/1/82 Guwahati No No No 4/5/93 Jalpaiguri |[Agartala |Yes 1
50 |T. Banik, SA 5/3/84 Guwahati No No No "INo No No Yes
51 |N. Das, SA 23-3-82 |Guwahati No No No No No No Yes
52 |A. Choudhury,
SA 23-3-91 |Guwahati No No No No No No Yes
53 IM. Goswami,
SA 20-11-91 |Mohanbari " [No No No No No No Yes | ;
54 |D. Dey, SA 9/9/91 Mohanbari No No No No No No - Yes
SSInC. Bhuyan, Mohanbar
SA 23-8-82 |Guwahati No _|No No 5/8/94 New Delhi [i Yes
56 |N.K.-Debnath, — i : . o
SA 16-10-81 |Tura No No No . _|7/9/91 Chandigarh |Guwahati |Yes
57 ) . — -
J.P. Sarma, SA {19-12-85 |Along No No No No No No Yes
58 |I1. Ghosh, SA |7/12/81 |Guwahati No No No No No No Yes




If transferred from outside NER

if transferred from NER to

SN Name & Initial Appointment
Designation ‘ outside &re-transfered.
Date Place Re- Re-transferred Place| Whether
‘ ’ transfere |- resident A
B ‘ . d.date of NER |Remarks
|Date Place From | Jo - From | To | Yes/No |
591 | | : '
K:C. Sarkar, SA|13-2-88 |N'Lakhimpur_{No No NO NO No No Yes
60 |D.C. Das, SA [11/9/91 |Cherrapunjee {No No " |No No No No Yes
61 |AH. - . . R
Choudhury, SA [3/6/85 Guwahati No No No No No No tyes -
62 |C. Das. ‘
- {Choudhury, SA {31-12-81 [Agartala No No No No No No Yes
-83 |S. Chakraborty, 31-8-87’_ Guwahati No No No 5/8/96 New Delhi Mohanbari  [Yes
| ISA » ‘ : ‘
64 {Jagdish Pd. ! : o | _
, Sarma, SA 13-2-82 [Cherrapunjee |No No No No No No Yes
S.K. -10-7 i T
65 . 14-10 .77 Guwahat No No No 13-5-92 New Delhi |[Mohanbari
Bhattacharjee, 15-3-87 |Jalpaiguri |Guwahati
SA T paigun Yes
66 |S. Dutta, SA 30-8-91 "|Shillong No INo “INo No ° No |No Yes
67 | , v
{S.S. Debroy, SA|28-4-84 |Guwahati No No No No No No Yes
68 | o ‘ ’ . ‘ Ahmedaba |- '
|4.C. Sarma, SA {28-12-82 [Guwahati No No {No 19-6-96 |d Guwahati |Yes
L. kalita, SA 12/6/75 |Guwahati No |No . {No 3/12/87 |Gangtok |Guwahati {Yes
70 | ' \ I
P. Ali, SA 11/8177 Mohanbari No {No No No No - No |Yes
71 ' ' B ’
- lek Bhuyan, : . : ‘ ;
ISA 29-5-85 |Guwahati No No No No No No Yes

70
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/
SN Néme & |Initial Appointment If transferred from outside NER If transferred from NER t0
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
: transfere |- resident
d date of NER |Remarks
Date Place From | To From | T0O Yes/No |
' [72 [RN. Saha, SA |6/11/84 |Guwahati . [No No No TNo No No Yes
73 1D0.K. Barthakur, {15-5-85 [Guwahati No No No. No No {No Yes
|__IsA - SR B : -
74|R.K. Goswami, [17-3-82 |Guwahati No No Noj9/9/91 Chandigar| Guwahati N
SA - , h " |Yes
75 |R.C. Debnath, [9/8/90  |Lekhapani No No No. No No No {Yes
1 IsA | : ‘ ‘
| 76 |T. Patowary, SA|25-11-85 |Roing {No No [No ‘|No - No No [Yes -
77 B.VVBarman, SA [31-1-78 [Mohanbari No No INo - - {No No - [No TYes
[ 78 |M. Das, SA  |27-11-84 [Mohanbari  |No [No No - No No [No “IYes
79 lp K Das,SA  [3/9/90 |Guwahati  |No No No No [No No  |Yes
8015 c Roy, SA  |4/12/81 = [Mohanbari _ |No No No No No No Yes
81 A T I '
|S. Chanda, SA |15-11-81 |Imphal No |No No. No No No iYes
|K. Hazarika, SA |17-1-85 [Mohanbari No. |No No {No No INo Yes
| 83 ]S K Roy - » ' ' — - . -
Choudhury, SA™|15:9:817|Agartala— - {No- " {No _|No . |15-6-01 |New Delhi |Guwahati |Yes _
84 |P.K. Mahanta, [15-11-84 |Guwahati No {No No "INo No. ~ INo T~ fYes™ — -y s
SA \ _ ‘ z - ' ’ i .
85 |A.C. Sarma, SA|1/11/85 |Shillong [No [No |No |No” No - No  fYes
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Skl Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
|transfere |- resident
d date . of NER |Remarks
Date - Place From | Jo From | To Yes/No | '

L ] & I~ | 1 1
86 [N.B. Singh, SA [13-5-68 {Imphal No No No No No No Yes
87 |C.D. Barman, .

SA 16/9/74 |Guwahati No No No No No No Yes
88 |B.K. Barman,

SO © {24-1-91 |Guwahati No No No No No No Yes
89 .

D. Talukdar, SO|23/2/98 |Guwahati No No No No No No Yes
90 |B.C. Nath, SO |1/12/95 |Guwahati No No No No No “|No Yes

. ° R. Saikia, SO [26/6/95 |Tezpur No No No ~ No No No ~ Yes

92 |3 K. Nath, SO |16-1-98 |Tezpur No No No 1No No INo Yes
93 |p.C. Das, SO |20/4/98 {Tezpur No No No No No No Yes
94 |KR. Ramchiary, [31-10-94 |Guwahati No No No No No No Yes

SO
95 [sR. Paul, SO |8/1/91 Mohanbari No No No No No No Yes
96 .

T.K. Boarh, SO |24-9-97 |Tura No No No No No No Yes
97 |J. Ganguly, SO |1/8/90  |Rupsi No No No 17-10-95 |Chatra Silchar ~ |Yes
98 |A.C. Sarma, SO|{25-7-78 {Guwahati No No No No No No Yes
99 IN. Das, SO 4/9/91  |Tezpur No No “Ne T |No INo ™ — |No  |Yes .
100[J.K. Sarma, SO {30/7/96 Guwahati No No No No No No Yes
101|S.K. Choudhury,

’ SO 18/9/96 |Guwahati No No No No No No Yes -

102 . N

R.K. Das, SO |[7/4/98 Rupsi No No No No No No Yes
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SN Name & initial Appointment if trans-erred from outside NER If transferred from NER tO
Designation outside &re-transfered
-' Date Place Re- Re-transierred Place| Whether
transfere- |- resident
d date of NER |Remarks
o Date . Place From | To From ‘ To | Yes/No ‘
1103 ‘ ) : ‘
7 P. Ghosh, SO {7/4/98 N'lakhimpur . No No |No No No No Yes
104 R — . T
B.C. Sarkar, SO[7/9/91 - |N'Lakhimpur No No. No’ No 'No No’ Yes
105 ‘ ' ' , ]
““|D. Chetia, SO |19/1/95 Mohanbari No No No No No No - Yes
106 : - ! : :
© " |S.K. kathar, SO |18/3/96"_|Guwahati No No No No No No Yes
1071{S. Das, SO 9/3/98 Guwahati No No No {No No |No- Yes
108|A. Choudhury, [11/12/89 Guwahati No No No No No No 1Yes
SO | . . .
108|B K. Dutta, SO [5*11"90 Guwahati No No [NO INO No No - |Yes
7101D.C. Sarkar, SO|7/4/98  |Barapani No No {No No No No Yes
111]S.K. Gogoi, SO |5/8/97 . Passighat No No No - No’ No - No - |Yes
112 - ' _ :
U. Borah, SO {23/2/95 |Lekhapant No No No |No No - |No “{Yes
113]A.C. Roy, SO  {20/2/87 N'Lakhimpur |No No No "INo INo. -~ . No Yes
1141Smt K. Komuni, - . R ’
‘ SO 6/10/89 |Imphal No No No {No No No Yes
13|\, sarma, SO |23/2/98 |Guwahati __|No No No No [No [No Yes
1806 1, Roy, SO [11/4/90 |Guwahati INo [No No [No "‘T_\io No - Yes .. .
1M7|c. Kafita- SO |4/11/94 |Guwahati __|[No - No No No  [No No Yes
118{S.H. Singh, SO [5/9/87 imphal No iNo- No No.. No No 1Yes
v T eI TN ALY N A - fi -



If transferred from outside NER

If transferred from NER.IO

SN Name & Initial Appointment .
Designation outside &re-transfered
Date Place Re- Re-transierred Place| YWhether
transfere |. resident
d date of NER [Remarks
Date Place | e} From To Yes/No
119]Y.B. Singh, SO {31/10/91 |Dimapur No No No No No No Yes
120}B. Chakraborty, 6/4/93 Guwahati No No No No. No No Yes

SO
121|P. B. Gohain,

SO 518185 N'lakhimpur No No No No No No Yes
122|K. Baidya, SO [10/9/92 |Mohanbari No No No No No No Yes
123|C. Patowary, 23/2/98 |Guwahati No No No |No No No Yes.

SO ‘ '

12415 N. Das. SO |1/1/91 Guwahati No No No No ' No No Yes
125]A. Borah, SO 718187 Dimapur No No No No No No Yes
126|B.L. Mandal, 30/9/93 |Cherrapunjee [No No No No No No 1Yes

SO
1271G.K_ Adhikari, |5/12/81 |Mohanbari No No No 18/4/89 Malda Mohanbari [Yes

1S0O
128 B. Gogoi, SO 22/8/36 |Mohanbari No No INo No No No 1Yes
129 '

D. Gohain, SO [5/12/94 |Mohanbari No No No No No No Yes
130]B.B. Sarma, SO |4/9/91 tmphal No .. No No No No No Yes
131{Smt R.B. _ 23/8/96 [Guwahati No No No INo . |No No ____|Yes

Gayari, SO '
132|K.C. Brahma, |12/8/96 |Guwahati No No No No No No Yes

SO -

133 o ’
S. Tiwari, SO 17/3/90 |Mohanbari No No No No No No Yes
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation ’ : outside &re-transfered
I
Date . Place Re- Re-transferred Place| Whether |
' ' ' transfere |.- resident
! , d date of NER |Remarks
! I Date ,__Place _From | 7o From | To Yes/Nc | ]
134] _ , ' ' '
H.C.Gogoi, SO |18/9/96 |Guwahati No - [No -~ No No No No - Yes
135 b . - ~ R
B.P. Mandal SO[17/1/91 |Rupsi  |No No {No INo- No No Yes
'9ls. Saikia, SO |10/7/92_|Passighat _ |No {No No No . No - |No Yes
137|Smt. D. Haloi, |5/12/94 [Guwahati No No No No No No Yes
SO - , : _ .
138(B. Sen, SO 1/1/82 N'Lakhimpur |[No No |No 9/1/92 |Kolkata’ Guwahati {Yes
13 ) | .
_ 9 P. Sarma, SO [17/2/97 Passighat No [No No __|No __{No __INo {Yes
| 140[S. Choudhury,  [18/1/88 |Agartala No No [No . iNo - INo No “|Yes
SO : , . , - ' A
141|M.P. Luite, SO [13/8/87 |Guwahati . |No _ |No . No “INo No -{No Yes
14218 K. Deka, SO {7/3/98  |Silchar No  [No No - |No No . [No Yes
143IMR. Das, SO |29/9/82 |Guwahati o No No No No No Yes
1%4]A. Bhuyan, SO [30/7/96 |Guwahati [No _ |No No ~ INo |No No Yes
145/p pas, 5O 20/1/98  |Imphal No No No No No ° No Yes
146 . ' : .
D.K. Sarkar, SO|6/5/97 Lucknow 28-4-92 Lucknow |[Guwahati 6/3/02 . |Lucknow |Guwahati|Yes
) 147[S. Deb, SO 12/10/92 |Guwahati  * [No No No - |7/10/02 |New Delhi |Guwahati [Yes
148|G. Hazarika, LA {15/7/75—{Mohanbari = |No |No No " [No - No No Yes
149 ‘ ' . ‘ ' R ,
_{R.C. Nath, LA {1/3/77 |Guwhahati |No - [No . {No - No No - INo Yes
150 (M. Prasad, LA [15/12/83 [New Delhi 17-5-88 New Delhi {Guwahati No~ No No No
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If transferred from NER to

If transferred from outside NER
outside &re-transfered

SN Name & [lnitial Appointment

SN

|
'1 Designation ‘
| [ ' Date Place Re- Re-transferred Place| Whether
: - |[transfere |- resident
' _ d daie ' ! Of NER |Remarks
Date Place | _From [ 7o |_From [ To . [_Yes/No | ]
|.S. Gogoi, LA 120/7/74 ]Fohanbari ’ 0 _INO INo ’No - |No !No ’Yes ! -’
S. Choudhury, ' .
LA 1/9/81 Shillong No No No No No No Yes
A.R. Mali, LA 110/9/'75 !Guwahati INo ’No ]No INo No [No ’Yes ’ 7
A. Nongrum, LAIQ/3/81 lShiHong No lNo No No No fNo - lYes I 7
B.C. Konwar, ..
LA 17/9/73  |Passighat No No No ) No No No - Yes
. _ . 12/2/1990 [Kolkata Guwahati
H.K. Das, UDC [27/7/72 Guwahati No No No 18-1-99 Kolkata Guwahati [Yes
157 .
S. Das, UDC I27-8-86~ IGuwahati INo ,No ;No ___|6/6/01 [Kolkata IGuwahati ,Yes I 7
A.R. Kalita, LDC,1/8/73 Guwahati No ’No ,No . !1 1/11/91 |Kolkata IGuwahati ,Yes I 7
M'C. Das, LDC ,’25/2/75 !Silchar ' ]No !No !No INO | INO ’No /Yes , 7
D.K. Das, LDC !29/7/93 !Ko.‘kata 19/6/97 /Koikata IGuwahati INo lNo No "Yes ’ —1
B.Choudhury, f _ _
- LDC .. 11/4/94 |Kolkata .19/6/97 |Kolkata Guwahati No No. No  lYes -
’62]J. Borah,-LDc—-f29/12/97-!Gu\-/ah’ati" fNo ]No' lNo fNo ]No INo ’Yes f ] —l
163]A.C. Rabha,
Mech Gr-| 1/9/80 Guwahati No No No 18-3-90  [New Delhj Shillong |Yes
8.K. Dutta, - \
Mech Gr- 25/5/66  |Mohanbari No No No No No Yes
165]P. Dutta Mech .
IGr-i 28/4/88 |Mohanbari No No No No No Yes
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SN Mame & Initial Appointment If transferred from outside NER If transferred from NER to :
Designation outside &re-transfered _
7 Date Place IRe- |Re-transferred Place| Whether
’ . transfere |.- resident
d date . of NER |Remarks
___}___ﬁ_ . Date Place | From ] To | From | To Yes/No ' ]
166[H.C. Barman, N
Mech Gr-li
(Driver) 28/2/94 |Guwahati No No No No No No Yes
167|S.N. Sarma, X
R/M 113/2/73  |Guwahati No No No 3/12/82 New Delhi {Guwahati|Yes
168|B.R. Saikia, .
RIM 22/1/98 |Guwahati No No No No Nil Nil Yes-
169 ’
B.K. Borah, R/M|16-1-98 Guwahati No No No No No ‘INo Yes
17018 Teron RIM  23/2/98 |Guwahati No No No No No No Yes
71k Patgiri, RIM {2/3/98 Guwahati No No No No No No Yes
172 D. Saikia, MA  |23/9/72 Mohanbari No No No No No No Yes
173|P.C. Saikia, MA [29/9/72 Mohanbari No No No No No No Yes
N 174 AK. Paul, MA [14/2/81 Passighat No No No No No., No Yes
175|D.Cc. Das, MA  |22/3/73 |Guwahat No No No No No- No Yes
176 T.K. Das, MA 11/12/85 |Guwahati No No No No No No Yes
177|D. Rajkhowa, [11/9/87 |Gerakamukh No No No 3/9/91 - [New Delhi Mohanbar|Yes
MA i . i
178 {Md. Alauddin, |22/2/81 Imphal No No No No No No Yes
MA  _ . . —— . ’ —— - - - -
179]B.R. Deka, MA |26/10/73 |Guwanati No No No No No No Yes
180}K.T. Thangkhul, -
MA 119/7/83  |Imphal No No No 17-7-89  |Gangtok Imphal Yes’
"81)k.C.Das, MA  [22/5/87 |Guwahat  Ing No No No No No Yes
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| SN Name & Initial Appointment

If transferred from outside NER

If transferred from NER to
outside &re-iransfered

]

7
|

[ Designation
I Date Place Re- Re-transferred Pfacel Whether
transfere | - resident |- '
| : d date of NER |Remarks
I | Date Place [ From | To From To | Yes/No | ]
'%2|s. konwar, MA |29/8/73 |Monanbari  INo No No No No No Yes
183|P. Mahili, MA 13-10-97 |Guwahati No No No - |No No No Y
) es
184 No
J.C. Das, MA 25-11-64 |Guwahati No No ° No No No Yes
185|K.N. Bora, MA ]23-11-73 N'Lakhimpur [No No No No No No Yes
"%0|SK. Roy, MA_ [222-92 |Guwanati MO No No No No No Yes
187]S. Thankhiew, No No No No No No A
MA . 7--3-92  |Barapani . Yes
188|R.K. Bhakat, No No No No No No
MA 25-1-92  |Rupsi Yes
189[Amil Ch. Das, . No No No No No . No
MA 3/9/93 " {Mohanbari Yes
190 B. Baruah, MA [15-2-82 {Guwahati , No No NO. -{No No No Yes
191]S. Moral MA 22-9-79 |Gerukamukh . |No No No 4/11/91 Pezina Guwahati |Yes
192]Aditya Kr. Das, | Tezpur No No No No No No
MA - 29-9-92 Yes
193| - No No No No No No
B.C. Gogoi, MA |6/8/78 Tezpur . Yes
"940Ma. J. Al MA  |3/10/97 |Mohanbari  |NO No -[No No No No Yes. .
195]Apurba Kr. Das, D No No No- - ~INo - "~ |No No "
MA _ "~ T7720-10-73 {Guwahati Yes
196 . ’ . ! N N N N N
S. Bhuyan, MA {26-8-72 |Guwahati No ° ° ° ° © Yes
197|Mukul Ch. Das, - No No No No No No
MA 126-4-83 |Guwahati Yes
198D Gogoi, MA  |15-9-97 Guwahati No No No No No No Yes



[SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- .|Re-transferred Place| Whether T
transiere |. resident ' ’
d date . of NER |Remarks
o Date Place : From .| To | | From | To | Yes/No | ]
189|L.1. Singh, MA" [15-12-76 [Iimphal No No No No No No Yes
200}Ajit Ch. Das, No No -INo No No No'
MA 16-4-75 |Guwahali i , Yes
2011Arun Kr. Das, No No No No No No
: MA 3/12/93 |jimphal Yes
202/A K. Singh, MA [1/5/91 imphal No No No No No No Yes
203[B.C. Konwar, |17-9-73 [Mohanbar NG No No No NG ~INo Yes
MA , ) )
204 No No No No No No
R. Bordoloi, MA |18-8-97 Dimapur : : Yes
205 No No No No No No
M. Das, MA 26-8-72 |Guwahati . ' . Yes
] . N .
205 H.N. Das, MA {28-5-84 |Guwahati © No No No No No Yes
207[S.F. Ali, MA 22-4-91 |Rupsi No No No ) No No No Yes
208|M.P. Yadav, MA|26-2-97 Dimapur No No No No No No Yes
| 209|029 CR- 073 |uwanat |No No No No No No  -|Yes
Das, MA
21OR.K. Paul,. MA -|6/4/73—|Silchar. — -- - |No. No No - —[No- ——|No No Yes - T
211D, Baruah, :
Peon : 31-7-98 |[Silchar No No No No No No Yes
2127 Deka, Peon |6/7/98  |Guwahati  |No No No No - |No No Yes
213 : _ <
_|K.Baishya, MA [9/7/98 Tezpur No - No No No No No Yes




SN| Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
‘ © |transfere |.- resident |
- d date ‘ of NER {Remarks
Date Place "From | - To From I To Yes/No | -
24s pas,MA  |37/98 |Guwahati - INo - - |No- No INo  INo. - |No: |yes
215. Anil Das, Peon 3/7/98  |Guwahati - |No No = INo = - = [No - No No  [|Yes
216)M-Baruah, MA |3/7/98 limphal No No No INo No No - |Yes
217 ' ' . ' '
S. Talukdar, MA]22-5-98 Guwahati- .. [No - No " |No No . [No No Yes
218|N.K. Baruah, ) : 4 '
peon 2/7/98  |Cherrapunjee [No No No {No _INo_ . No |Yes
219R. Das, Peon ]24/12/98 |Guwahati No No No . - |No No - No Yes
220|G. Barman, | - o o '
Peon 24/12/98 |Rupsi No |No " [No No No - INo Yes
221{P K. Das, Peon [24-12-98 |Mohanbari No No No’ No No No Yes
222 . 20-12- |
| N.C. Boro, Peon[2000° - |[Guwahati No No No No No No - |Yes
223/C.D. Das, Peon [27-6-94 {Guwahati No No No No |No No Yes
| 224|N. Talukudar, _ S . _ .
Peon 25-5-95 |New Delhi  [New Delhi {22-10-956 |[New Delhi |{Guwahati |No - |No- - Yes
' 225/R.C. Konwar, ’ ] ' I ,
Peon 4/10/78 |[N'Lakhimpur |No No ‘INo - 14/8/91 New Delhi {Guwahati |Yes
226}K. Hazarika, e ) ' - ‘ :
Chow, 23-4-77 * [Lekhapani No- No No No No No Yes
227iR.C. Boro,. . . ] ) ] . :
Chow. 28-4-98 {Imphal No No " [No- No No No |Yes
228{S.R. Dalu, A ) : ‘
Chow 27-5-75 |Tura No No No No No No Yes

o
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to
Designation outside &re-transfered
Date Place Re- Re-transferred Place| Whether
transiere resident
d date of NER |Remarks
Dzte Place [ From | To From | To YesiNo | |
229|Smt K. Basiore, T T
Shwi 154-94 |Guwahati No No No No No No Yes
230|K. Harijan, Sfwl | 9/2/88 |Guwahau No No No No No - No Yes

Certified that above data are based on the service book / Personal file / Bio data

o
Sl

( Compiled

by )

of the officers and staff concerned.

! .Cﬁe:ked by )
Voo a3 T8GR 1 Admin. Officer

Tragw i BRI, TECTEY
Regional Met. Centre, Guwahatl,

/ R
© ) 1//!/201"2 _
( D. SINHA )
Director, & LACD, DDGM
Regional . Met.’ Centre,
Guwahati: 781 015
LA C.OGI.
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